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HOUSE OF THE PEOPLE
Thursday, 31st July 1952,

The House met at a Quarter Past Fight
of the Clock.

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
INTEGRATION OF STATE FORCES

#2359, Sardar Hukam Singh: Will the
Minister of Defemce be pleased to
state whether all the State forces in
Rajasthan, PEPSU, Madhya Bharat
and Saurashtra were integrated with
the Indian Army?

(b) If not, what was the number of
State Forces personnel that was
rejected?

(¢) How many of these have been
absorbed in other services?

The Minister of Defence (Shri
Gopalaswami): (a) Those units of the
erstwhile State Forces of Rajasthan,
PEPSU. Madhya Bharat and Saurash-
tra, which it was considered necessary
to retain from the overall defence
point of view, were integrated with
the Indian Army. All personnel, how-
ever. who volunteered for service with
the Indian Army were screened and
those found fit were absorbed in these
»r other units of the Indian Army.

(b) 13,801 were rejected.

(c) 6,291, as far as available infor-
mation shows.

Sardar Hukam Singh: How was the
seniorily determined when we were
intesrating these forces into the Indian
Army?

Shri Gopalaswami: If the hon.
Member's question refers to officers, I
believe the Selection Committee which
sat on the cases of these officers who
offered to be integrated into the Indian
Army graded them according to their
Erevnous history and other considera-

ons.
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Seth Govind Das: Have any of them
been integrated in the Home Guards
of the different States?

Shri Gopalaswami: Quite a number
of them—about 5.553—have been ab-
sorbed in the Police, Home Guards
etc. in different States.

Sardar Hukam Singh: Besides the
resettlement on land or the provision
of cooperative societies for transport
and other services to these people. have
any of them been re-absorbed ia the
Army when vacancies arose or when
we recruited new forces?

Shri Gopalaswami: No, Sir. I could
not give information as to whether
peopie settled on the land were re-
taken into the Army after such settle-
ment. I think that that is thre question
put by the hon. Member.

Sardar Hukam Singh: No, Sir. Leav-
ing aside those who have been resettled
on land or in cooperative societies for
transport or other services. have any
of these demobbed forces been absorbed
in the Army as and when occasion
for new recruitment arose?

Shri Gopalaswami: They have all
been screened, Sir. I have already
given the numbers who have been
absgrbed. both officers and other
ranKs.

Sardar Hukam Singh: Perhaps I
have not been clear. They had been
absorbed when these forces were inte-
grated, but now when we want further
and fresh forces to be recruited. would
their claims be considered preferen-
tially and would they be considered
eligible for appointment in the Army
when we want new recruits?

Shri Gopalaswami: As I said, there
was the first screening. Those rejected
were rejocted on the merits, but if for
fresh units it is possible for them to
make out a case that they are eligible
for recruitment their cases will cer-
tainly be considered.
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ACCOMMODATION FOR FAMILIES OF
SOLDIERS

*2360. Sardar Hukam Singh: Will the
Mi:tﬁster of Defence be pleased to
state:

(a) whether any new accommoda-
tion for families of soldiers, army
training establishments or storage of
valuable army equipment, has been
constructed during the year 1951-52;
and

(b) if so, what amount has been

spent on such constructions?
The Minister of Defence (Shri
Gopalaswami): (a) Yes.
(b) The particulars are as follows:—
Expenditure in 1321-52.

(i) Married Accommo- 6-68 lakhs.
dation for O.Rs. and
N.C.Os. (Army).

(ii) Training Establish- 123-97"
ment for Army; and

(iii) Storage accommeo 11-35"
dation for wvaluable
army equipment.

Sardar Hukam Singh: Is it a fact
that a considerable number of the
Army units are still living in tents or
temporary structures?

Shri Gopalaswami: Quite a substan-
tial number are in camps.

Sardar Hukam Singh: Is there any
programme or period fixed during
which our Government will be able to
provide suitable accommodation for
all these people?

Shri Gopalaswami: That is a large
guestion, Sir. There is first of all the
taking of a decision on the question as
to what the more or less permanent
strength of our Army is likely to be.
We are certainly having a strength now
which is in excess of that and some of
them are in camps now. We certainly
do propose to provide suitable accom-
modation for those who will be part of
the new strength of the Army.

Sardar Hukam Singh: Is there any
programme in the next Five Year Plan
for building accommodation for the
families of these soldiers?

Shri Gopalaswami: Every year we.

go on adding to the accommodation
that is already in existence,

Shri C. D. Pande: [s it a fact that
there are a large number of barracks
in Nainital and Ranikhet which are
vacant and are not being utilised for
a long time?

Shri Gopalaswami: I believe that
some barracks are available.
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Shri Bansal: What use does the
Government want to make of them?

Shri Gopalaswami: We cannot per-
manently dispose of many of them

ause we cannot now say whether
they will not be required for those
troops which are in camps. When
they are sent back to their permanent
quarters, it may be that those barracks
may be required and we do not
therefore want to make a final disposal
of them.

HeqTew sfaew seq

*2%1. 83 it T o Ry
W 7% TeE N T S35 frqar
Tt & asqioat & swhpeqor ¥ fou
T qeard Srew w1 fawrc frar o
@A gm o F oA F wy
¢ e fore wfass F aga & arsamosy
¥ wfowmw &1 yaw wor Qm o
F FeoFIfew famy oot wec ¥
JRww & cmweE}  aroew fea
ST ?

(Shri K. D. Malaviya): Trﬁ?: aﬁ

matters which are primarily the con-
cern of the Delhi State Government.

w5 Mftx m SET aF FI
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sit oo wrenita : frad gizal
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Lv’Mr. Speaker: Does he know definite-

Shri E. D. Malaviya: We have not
received any report.

&t Qo ¥o IUTSAM ¢ RV AHHIT
fafrer aamd fr fecdl T3 1 W
i It W yeur e @ Ay T
g7

&t %o Wo WG : TA TH=H
¥ wfiFT 7gEy § 7g qqrear fF o
¥ R FT I AL A 7S
AR e FHT aER &0 =9
1= 4, oF a1 ferdl 7 fear & fod
AT ow 75t A o F fow o S
qest % e ¥ foq a1 @y s
¥ qr 77 wefeal #7 fem & fog
feedit & a1 | 9% & ST AT =
i faedfl & s Ffa & q@w F
N T AT A R S A avE ¥
§t fararst &1 g frga w2 7€
@ 9 faedl €7 F fou T s
g wg ¥ fou foesi &1 faar &
YA FIFT AT AT |

Shri B, 8. Murthy: May I know whe-
ther the duration of the short train-
ing is sufficient for giving the 2xpert
training for those teachers?
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Shri K. D. Malaviya: Yes, Sir.

Mr. Speaker: I allowed this question
for the simple reason that the change-
over has been very recent, and per-
haps the hon. Minister might be able
to give information as to what the
state of affairs was but it will not
be proper to go into all those
details of the past administration be-
cause only now the new administration
has come in and some time must
elapse before information can be had
and all those questions will not be ad-
missible here henceforward. We bet-
ter go to the next question.

SynTHETIC PETROL

*2363. Shri M. §. Gurupadaswamy:
Will the Minister of Natural Resources
-?al:e Scientific Research be pleased to
state:

(a) whether experiments have been
conducted in the National laboratories
to ;‘nanuf&cture Synthetic Petrol from
coal;

(b) if so, how far the experiments
have yielded results; and

(c) when the production will start?

The Parliamentary Secretary to the
Minister of Education and Natural
Resources and Scientific Research
(Shri K. D, Malaviya): (a) Yes, Sir.

(b) As a result of laboratory and
small scale experiments for production
of synthetic oil from coal carried out
at the Fuel Research Institute, Dhan-
bad, the following have been set up in
this Institute:

. (i) A Fischer-Tropsch Unit produc-
ing about one gallen of liguid product
per day;

(ii) A small high pressure hydro-
genation plant for production of avia-
tion spirit.

(c) The small scale trials now go-
ing on will have to be tried out on a
large scale before plans for production
on a commercial scale can be drawn
up.

Shri M. S. Gurupadaswamy: May I
know whether it has come to the
notice of the Government that by set-
ting up oil refineries in India. it will
not discourage the research on the
production of Synthetic Petrol?

Shri K. D. Malaviya: No, Sir. We
do not think that that will be a dis-
couragement to the production or the
research on Synmthetic Petrol.

Shri Meghnad Saba: Is the hon.
Minister aware that plans for setting
up a Synthetic Petrol plant was drawn
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up by the Director-General of Indus-
tries about 2 years ago and a contract
was being negotiated with a foreign
{:rm910r the establishment of this fac-
ory?

Shri K. D. Malaviya: Yes, Sir. Many
schemes were before the Government
and are still before the Government.

Shri Meghnad Saha: Can the hon.
Minister tell us why the plan was ab-
andoned?

Shri K. D. Malaviya: It was because
the plans were costly and it was con-
sidered that we should give more con-
sideration to the schemes that are be-
fore us and besides that, the whole
question is before the Planning Com-
mission,

Shri Meghnad Saha: Is the hon.
Minister aware that apart from its im-
mediate value, the plan has got great
strategic importance and whether it
will be revived in the immediate fu-
ture?

Shri K. D. Malaviya: Yes, Sir. Al
thestta questions are before the Govern-
ment.

Shri Sara Das: Arising out
of the original answer, may | know
which coal was used in making the
experiments, Jharia or Talcher coal?

_Shri K. D. Malaviya: The method of
direct hydrogenation of coal for pro-
duction of high grade Synihetic Petrol
can be had only from the North Assam
Coal. The Peninsular coal is not
found suitable for this purpose.

=t oaf U FAT H T GHAT
g & 9o sz & odf foei & o, 5
& waR ¥ 9@ § qET S $UT
feqr mar §, fafeedt owETe fes
% & ford Ao o gFATE |

Mr. Speaker: I think we better go
to the next question.

HiGH COURTS' STRICTURES ON
CusTOoMS AUTHORITIES

*2364. Shri H. N. Mukerjee: Will
theteMinister of Finance be pleased to
sta

(a) whether it is a fact that the
Calcutta High Court passed certain
strictures on the customs authorities
in the matter of Haji Sattar Haji Pir-
mohammed versus Collector of Cus-
{or‘ri!s. Caleutta (Nos. 97-99 of 1950);
an

(b) whether any action was taken
in reference thereto?
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The Minister of State for Finance
(Shri Tyagi): (a) Yes, Sir.

(b) The defects complained of were
due to uncertainty about the manner
of application of the principles of na-
tural justice. Suitable instructions
have been since issued to Customs
Officers in the light of recent judg-
ments.

Shri H. N. Mukerjee: Is it a fact
that the Collector of Customs who
figured in the High Court case refer-
red to has since been promoted to be
a Member of the Central Board of
Revenue and that besides that he acts
as appellate authority against orders
passed by himself when he was Col-
lector of Customs?

Shri Tyagi: The official who was in
charge of Customs in Calcutta has
since been promoted and is a Member
of the Central Board of Revenue by
his own right of semiority and efficiency
in spite of the comments of the High
Court. I do not think that the officer
acted otherwise than he was required
to act according to rules. For the in-
formation of the House, I might just
read this. In the year 1935 the orders
issued to the Customs authorities were
in the following terms: “It was unde-
sirable to give numerical walues on
which a discussion might be started
and the whole Custorm machinery was
therefore acting according to that old
policy." But since then and much be-
fore these strictures were passed by
the High Court, the policy was chang-
ed and it has been now decided that a
party should be shown all the evidence
on the basis of which a decision is
taken to impose a penalty. Recently
I have passed orders that everr person-
al hearing s®ould be given. Previous-
ly the rules were that in cases where
people contravened the Customs rules,
they were not given any personal
hearing. 1 have lately issued orders
that at some stage or the other a per-
sonal hearing must be given to the par-
ties and they must be told what the
charges are.

Mr. Speaker: The point of the gues-
tion, as I have understood it, is that
the same officer who passed orders is
sitting in appellate,

Shri Tyagi: No. Sir. it is not so. In
fact there are revisions and referen-
ces made against decisions taken by
Member in charge Customs. But then
there are threc Members in the Cen-
tral Board of Revenue. The Member
i charge of Customs does not look in-
to those references. It is the other mem-
ber who looks into those references. The
three members so divide their work so
that the revisions emanating from
orders of the Central Excise side are



2405 Oral Answers

seen by the Member in charge of Cus-
toms and the revisions emanating from
the Customs side are looked into by
the Member in charge either of Income-
tax or the Central Excise.

Shri H. N. Mukerjee: Quite apart
from the special pleading indulged in
by the hon. Minister, is it the policy of
Government to accord to officers the
right of promotion to certain other
jobs, even after specific strictures, as
admitted by the hon Minister, have
been passed by the High Court?

Mr. Speaker: T am afraid this ques-
tion is too general. In all the stric-
tures and the nature thereof and in
this case, so far as I have seen the ex-
tracts supplied by the hon. member,
there is no moral turpitude or any
such thing that is attributed to the
officer concerned. It is only his fail-
ure to observe natural justice.

Shri H. N. Mukerjee: Is Govern-
ment aware that the said Collector of
Customs hag also been responsible for
the dismissal of many permanent em-
ployees whose grievances are that they
have not had opportunities for defend-
ing themselves against the charges
preferred against them.

Shri Tyagi: No, Sir. As far as dis-
‘missal of Government servants is con-
cerned. the rules have always been
that they must be told what the char-
ges were and no such casc has come
to my knowledge where any Govern-
ment officer was dismissed or any
punishment given to him without his
knowledge or without being asked to
explain his position.

Shri H. N. Mukerjee: I= it a fact
that in the regime of this Ceollector of
Customs., Customs oflicials were  re-
quired to work very much longer hours
than are possible for anybody to put
in and that the Labour Commissioner
of Weet Bongal was in great difficulty
over this matter because he did not ap-
pear in have any jurisdiction over the
artivities of the Collecior of Customs?

The Minister of Finance (Shri C. D.
Deshmukh): May I know if this is an
inquisition of the Customs Officer or
eurh a question of publir importance
whirh was decided by the High Court?
We are not in a position fo  answer
questions in regard to what happened
to the staff of the Custom House, how
an officer was promoted, what he did
in the vear 1950 and things like fhat.
We require nctice of those questions.

Mr, Speaker: We will go to the next
question.
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KHADAXWASLA DEFENCE ACADEMY

*2365. Dr. Bam Subhag Simgh: Wil
t?et Minister of Defence be pleased to
state:

(a) when the construction of tmme
Defence Academy at Khadakwasla is
likely to be completed; and

(b) what is the estimate of cost in-
volved in the comstruction of that
academy?

The Minister of Defence (Shri Gopa-
laswami): (a) The project is expected
to be completed by 1956.

(b) The project has been sanction-
ed for Rs. 5-87 crores.

Dr. Ram Subhag Singh: May I know,
Sir, whether the original estimate of
the cost of construction of the Aca-
demy was the same as given by the
hon. Minister?

Shri Gopalaswami: I have not seen
any other figures, Sir. That is the
unly estimate I have.

Shri Pataskar: When was the Aca-
demy expected to be completed origi-
nally?

Shri Gopalaswami: By the time now
indicated by me. Of course, that de-
pends on our being able to find funds
which will be required for expenditure
each year
Coxpuct oF GOVERNMENT CASES IN

SurreMe COURT

*2366. Shri S. C. Samanta: Will the
Minister of Law be pleased to state:

(a) the number of cases conducted
in the Supreme Court on behalf of the
Central Government and the State
Government (separately) during the
years 1950-51 and 1951-52:

(b) the number of Counsels engaged
and the amount of remuneration paid
to them; and

(¢ the names of States on whose
behalf the cases were conducted and
who bore the cost?

The Minister of Law and Minority
Affairs (Shri Biswas): (a) The num-
ber of cases are as follows:—

195 1931 Upto
-7-1952

TUnion of Tndia RE] S0 a3z
Bombay 27 R H] Bt
Madra- = 40 12
Punjah « 17 103 38
Bihar 8 21 [
Orizsit 8 15 6
Mindhya pradesh 17 37 16

S
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1950 1951 Upto

1-7-1952
Madhys Bharat - 2 4
Rajasthan . ¥ ] 3
Baurashtra . 1 2 3
Hyderabad - 10 4 52
Mysore . 32 9 9
PEPSU " e L] 1
Travancore-Cochin - ... 21 18
Himachal Pradesh . ... 1 4
Bhopal % G 1
Manipur . | 2 1
Vindhya Pradesh 2 3
Delhi . 3 11 1
EKuteh " 1 1
Tripura 1

(b) The number of Counsel engag-
ed is 63, and the amount of remunera-
tion paid is Rs. 2,53,734.

(e) The names of the States on
whose behalf the cases were conduct-
ed and who bore the cost are contain-
ed in the reply to part (a) of the ques-
tion.

Mr. Speaker: I think it will be bet-
ter if such information is given in the
form of a statement That will save
the time of the House.

Shri Biswas: I did suggest that a
statement may be laid onr the Table of
the House; but my Ministry was not
able to comply with it.

Shri S. C. Samanta: With reference
to the answer to part (a) of the ques-
tion, I find that the States of West
Bengal, Uttar Pradesh and Assam have
not been mentioned. May I know how
their cases are being conducted?

Shri Biswas: The reason is that
these are the three States in India
which did not participate in this
scheme. A Central agency was set up
by the Government of India to assist
the different States, but these three
States stood out.

Shri 8. C. Samanta: May I know thre
reasons put forward by these States
for not participating in the scheme?

Shri Biswas: One said they would
like to wait and see; the other said it
was neither convenient nor necessary;
the third said they were not sure about
the economic position.

Shri S. C. Samanta: May [ know the
strength of the Central agency men-
tioned by the hon. Minister and the
procedure followed by it as regards the
conduct of these cases?

Shri Biswas: I gave the information
in answer to another question only the
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other day,—regarding the original
strength of the staff and the increase
it subsequently underwent. I am
afraid I have not got the figures now.

Mr. Speaker: I remember that ques-
tion was dealt with a few days back.

Shri 8. C. Samanta: May I know the
number of cases in which constitution-
al sections were brought in?

Shri Biswas: Sir, I cannot at the
moment give my hon. friend the num-
ber of such cases, but if he wants them
I can give him the information.

Natiowar CULTURAL TRUST

*2367. Shri S. C, Samanta: Will the
l\gﬁste\: of Education be pleased to
state:

(a) the names of State Governments
with whose close co-operation the new
scheme of fine art scholarships for
the survey and research in selected
]Dcdal arts, has been initiated lately;
an

(b) the amount already spent for
the purpose and the amount to be
spent in 1952-537

The Parliamentary Secretary to the
ister of Education and Nataral
Resources and Scientific Research
(Shri K. D. Malaviya): (a) To begin
with, the Government of India pro-
pose to start the scheme with the co-
operation of the Governments of Bom-
bay, Jammu and Kashmir, Madras,
Orissa and West Bengal.

(b) Nn money has so far been spent
on the scheme, It is estimated that a
sum of Rs, 12,000 will be spent during
1952-53 for the purpose.

=t QR oY AW : FT § AT
#H7 ¥ o gwar g o fora e
TWEH A H TaHe T AR 5 )

=t %o WMo AFA : F 7 T
ware Fomra d Fg fraw 2w A
TR AT A A ARG | gL R H
0 qHA CF TR I ¥ Fan )

st q®o HYo AWRY : T fesewmrm
(colour reproduction ) & art
# Tz #Y 18 o & v Al ?

Jre 5 piaSymd OF yiie
(ST Uym) gy AT, S 3 syony
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e G (e KIS Syk eyt 90
S AU & e ] 6 P
B R Jn S e S P
Wu'”’é-!é ...:«hl.ladfe.»,l-
o Sk M L dbew S
o™ & S A e ol gy -da
e pml  yae ptale] Cilkds &
W Lt S Uy - gl X
AW U S g o5 ()
I 5 Aile oS e oS o5 Yisal 32 &S
K 2l Gl uy SGE Jla L gy,
Sapy Rl S ol e
oS s
[The Minister of Education and
Natural Resources and Scientific Re-
search (Maulana Azad): This scheme
has been started, because two years
ago in a Conference held at Calcutta
it was decided to hold an inguiry for
the purpose of preserving the things of
art and promoting the old craftsman-
ship of the Country. Accordingly an
eflort is being made to appoint scho-
lars in different States. It is proposed
to grant at least Rs. 3,500 to each
scholar, so that they should make

enquiries in their respective circles and
submit their reports.]

&t gHo Hlo A : FT H I
aFar g f& wies gfaw gaed ok
fgrgrart |afas gIsHl, =@ ™
@ F TAT A AEN qr A, s
LM AT THHEAE T TREE F<
W@EN

- ot S gy ofif LYy
[Maulana Azad: They are separate.]

ot q@o ®Wo W ¢ § WA
e § fe 7= ¥ s g wfw
[
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ot o] oS 5 ol Ule
- Ot b
[Maulana Azad: Neither of these is
included.]

Shri B. 8. Murthy: May I know
what is meant by survey and research
in selected local arts, and whether
Kuchi Pudi Bharata Natyam in Andhra
Desa is receiving the attention of the
hon. Minister?

Shri K. D. Malaviya: Yes, Sir. In
Tamilnad and Andhra Desa, surveys
are being undertaken in fine arts and
sculpture, but not in Bharata Natyvam.

Shri B. S. Murthy: My question is...

Mr. Speaker: It is no use going in-
to a survey of the whole of India. Let
us go to some other question. The
hon. Member may get the information
from the hon. Minister.

FIVE YEAR PLAN

*2368. Prof. Agarwal: Will the
Minister of Finance be pleased to
state:

(a) whether the Government of
India have sent any definite scheme
to the different States for raising
additional finances for the fulfilment
of the Five Year Blan; and

(b) when are the final recommenda-
tions of the Planning Commission ex-
pected to be published?

The Minister of Finance (Shri C. D.
Deshmukh): (a) In connection with
the financing of the Five Year Plam,
the State Governments worked out
last year, in consultation with the
Planning Commission measures for
raising additional finances necessary
for the implementation of the Plan.
The total of resources to be raised in
this manner and the broad categories
of measures to be adopted are indicat-
ed on page 49 of the Draft Outline Re-
port of the Planning Commission.

(b) The Final report of the Plan-
ning Commission is expected to be
published shortly.

Prof. Agarwal: May I know whether
it will be possible for the Government
to place in our hands at least cyclo-
styled copies of the final draft before

we disperse?

Shri C. D. Deshmukh: I am not in a
position to say. The Mimnister in
charge of Planning may be able to say
that. All I know is that some time
duriug the course of the next mrath
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the final report should be out. Pre-
cisely on what date, I am not in a
position to say.

Prof. Agarwal: May I know what
steps Government of India are taking
to see that there is some uniformity in
taxation in the States?

Shri C. D, Deshmukh: This question
of uniformity arose in connection with
the Bill that the House passed recent-
ly. For the rest, I imagine, it would
be one of the matters to which the
Taxation Enquiry Committee that is
contemplated would devote some at-
tention.

Prof, Agarwal: May I know whe-
ther the Government expect ultimate-
l¥ an increase or a decrease in the
total outlay on the final plan as com-
pared with the draft outline?

Shri C. D. Deshmukh: That ques-
tion. again should be addressed to the
Minister in charge of Planning. But,
as a Member, I anticipate that there
would be an increase rather than a
decrease.

Shri Syamnandan Sahaya: In the
financial provisions for the carrying out
of the Plan, there is an estimate of
loans to bo raised by State Govern-
ments, Have the Government cf India
issuced any instructions to the States
indicating how these loans are to be
raised and when they should float
these public loans?

Shri C. D. Deshmukh: It is not a
matier that is regulated by means of
instructions by the Government of
India. The possibility of raising loans
is assessed by the Reserve Bank and
advice is given from lime to time to
State Governments, Hon, Members
must have noticed, Sir. that some loans
have heen issued recently?

Shri Svamnandan Sahaya: That is
exactiv why I wanted to know whother
these Inans arp in any way conr-cted
with the Plan?

Shri C. D. Deshmukh: All 1nans are
connected with the irmplementation of
the Plan and the raising of the resour-
ces of the States. I am not sure if I
have grasped the point of the hon.
Member's question.

Shri Syamnandan Sahaya: I know
the Reserve Bank of India will deal
with this matter of loans being raised
by the State Governments, But. since
this matter is connected with Planning,
I have no doubt that the Government
of India are also taking an interest in
the matter. Therefore I wanted 1o
know whether the State Governments
have been apprised as to whem and
how these loans are to be floated. and
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when they will be required. Really
my question was, and the next ques-
tion that I was going to ask was whe-
ther these loans floated by the Madras,
Bombay and UP. Governments had
anything to do with this Planming.
They may have their own require-
ments. ‘The guestion is whether the
present loans are to meet the require-
ments of the State Governments or for
the purposes of meeting the require-
ments of Planning. That is what I
wanted to know.

Shri C. D. Deshmukh: The loans are
generally connected with the Develop-
ment plan of the States, in addition to
their own rescurces...

Mr. Speaker: The point seems to be
whether that development is the nor-
mal development envisaged by ~ the
States or it has something to do with
the general All India Planning.

Shri C. D. Deshmukh: There is no
such thing as All India development.
The States have their own plans; the
Centre has its own plans. The loans
that are floated by the States are for
their plans which are included in the
Five Year Plan.

Shri Bamsal: May I know whether
it is a fact that some of the State Gov-
ernments have been failing to keep up
te the schedule of outlays on develop-
ment programmes as envisaged in the
First Five Year Plan?

Shri C. D. Deshmukh: I belicve that
is a fact.

Mr. Speaker: Next question,
Shri Bansal: If it is so, may I know...

Mr, Speaker: That will not be direct-
I¥ under the control of the Central
Government. It is a matlgr of fur-
ther encauiry from the State Govern-
ments. Next Question.

REMITTANCE ACCOUNT ADJUSTABLE IN

ENGLAND -

*2369. Shri S. N, Das: Will the
Minister of Finance be pleased to
state:

(a) what are the items and the total
amount outstanding in the Remittance
Account adjustable in England on the
31st March, 1852. and

(b) what were the disputed items, if
any, that were cleared during the
year 1951-527

The Minister of Finance (Shri C. D.
Deshmukh): (a) The net amount out-
standing on the 31st March. 1952, was
about £ 7 million of which £ 1 million
pertained to civil transactions and £ 6
million 1o defence services. The main
items in the case of Civil were: Postal
and money order transactions with the



2413 Oral Answers

U.K.: purchases in India on behalf of
Dominions and other foreign govern-
ments and, in the case of defence
services, cost of stores issued from
defence stock in India to the UK.
Governmant's formations; sea trans-
port charges in respect of UK. Gov-
ernment’s stores and personnel and
cost of supplies to U.K. Air Ministry.

(b) I am not aware of any disputed
items except the one in respect of ex-
penditure on Indian Registered Ves-
sels requisitioned by the Government
of India on behalf of the U.K. Minis-
try of War Transport. The item has
since been cleared except for a small
zmount of abcut a lakh of rupees.

Shri §. N. Das: May I know what
are the reasons for so much delay in
adjusting these accounts?

Shri C. D, Deshmukh: The accounts.
vouchers and other details have to be
agreed upon before these amounts
could be cleared.

Shri S. N. Das: From the reply of
the hon. Minister I gathered that there
was no item under dispute. When
there was no dispute, what are the
reasons why they are not settled?

Shri C. D. Deshmukh: Agreeing on
accounts is not a matter of dispute, A
person against whom a claim is pre-
ferred has a right to obtain vouchers,
and to have them examined by his
own accounting and audit agencies.
It is after that procedure has been
completed that he accepts the charge
and makes payment. Much of the
time is taken up in this exchange of
vouchers and other kinds of informa-
tion,

Shri S. N. Das: Tn reply to my ques-
tion last year. il was said that the
net amount outstianding at the end of
1950-51 was 8 million pounds. May I
know whether throughout the year ac-
counis for anly 1 million pounds have
been settled and how long it will take
to scttle all these accounts?

Shri C. D. Deshmukh: That is diffi-
cult to say. But I can give an instance
of this. The last item relates to the
Ministry of Transport. Our original
overall claim was Rs. 5.96.00.000. HMG
have so far paid Rs. 5.95.00000, I
have no doubt that after the details
have been agreed upon the other am-
ounts will he settled. Of the big items,
one is postal and money order transac-
tions: that is nearly 1} million pounds:
cost of stores 2§ million pounds: sea
transport charges 24 million pounds.

Shri K. K. Basu: May I know whe-
ther these arcounts relate to dealings
in the vear 1951-52 or outstandings of
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previous years carried over, and if so,
how far back?

Shri C. D. Deshmukh: These two
big items I mentioned, wviz.,, cost of
stores issued from Defence stocks in
India to HMG and their Air-nominees
—that disbursement was made in 1946-
47 and 194748, The sea transport
charges in respect of U.K. Govern-
ment's stores and personnel were dis-
tlmrﬁ on their account in 1947-48, and

948-49.

Shri K. K. Basu: How long does the
Government think it would take to
settle these accounts?

Shri C. D. Deshmukh: It is difficult
to prognosticate, but all I am sure of
is they will be satisfactorily settled.

NATIONAL SAMPLE SURVEY

*2370. Shri Sangamma: Will the
Jtﬁnister of Finance be pleased to
state :

(a) whether the National Sample
Survey’ conducted by the Government
of India has been completed ; and

(b) what is the total expenditure
incurred on it so far?

The Minister of Finance (Shri C. D.
Deshmukh): (a) The National Sample
Survey is conducied in phases and so
far three rounds have been completed
and the fourth round is now in pro-
gress. The National Sample Survey
is intended to be a continuing project
and any question of completing it does
not arise.

(b) The total expenditure incurred
from the start of the Survey in May.
1950 upto the 3l1st Bay 1952 was
Rs. 47-49 lakhs.

Shri Sanganna: May I know the
agency through which the survey is
bheing carried out?

Shri C, D, Deshmukh: Partly through
agencies entertained by the Central
Government. and partly through the
Tndizn Statistical Institute in Calcutta.
The assistance of the latter is taken
for the more technical work like pro-
cessing  and tabulating  information
that has been collected by the field
workers.

Shri Sanganna: What is the scope of
the survey?

Shri C. D. Deshmukh: The general
aver-all aim is to improve official
statistical data. particularly those
relating to food grains production.
national income and similar estimates
of expenditures, savings and so on. I
might add that the information on the
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basis of which the National Income
Committee published its first report
was collected by this organisation.

. Shri Sangamma: Is the Government
in a position to give the House the
information so far collected?

Shri C. D. Deshmukh: Yes, Sir. I
think we should be in a position to
publish a booklet on the subject by
the end of September, 1952.

ACCEPTANCE ofF INDIAN CURRENCY BY
SOVIET GOVERNMENT

*2371. Shri K. Subrahmanyam : Will
the Minister of Finance be pleased to
state :

{a) whether Government's attention
has been drawn to the statements
issued by Members of the Indian
Delegation to the Moscow Economic
Conference that the Soviet Govern-
ment has accepted the Indian
Government’s reguest for trade
transactions in Indian currency ;

(b) when such a request was made
by Government? Whether any such
transactions have taken place so far,
either with the Soviet Government
or those of the Eastern European
counuies: 1i so, whether any money
in Indian currency has been paid by
the Indian Government either in
respect oi freight and insurance or
towards lhe cost of goods imported ;

(c) if the answer to the above be
in the affirmative, what tbe amount
was and when it was paid and to
whom ; and

(d) if in future transactions monies
ijn Indian currency are paid for
Soviet or Eastern European goods,
will the Government have a check
over the disbursement of these
amounts by the concerned Embassies
or Trade Commissioners?

The Minister of Finance (Shri C. D.
Deshmukh): (a) Yes, Sir.

(b) and (c). No reguest has been
made by the Government of India to
the Soviet Government or to any of
the Governments of the Eastern
European countries that trade trans-
actions with them should be financed
in Indian currency. As stated in my
reply dated the 1lth June, 1952 to
Question No. 706 no amount has been
paid in Indian rupees in respect of
any transaction to the Soviet Govern-
ment by the Government of India.
Nor has any amount been paid in
rupees to the Government of any of
the Eastern European countries. Pay-
ment in Indian rupees for import of
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goods from foreign countries is, how-
ever, permissible under the Exchange
Control Regulations and small private
imports have taken place from Russia
against payment in Indian rupees.

(d) Payments in Indian rupees
against import of goods from foreign
countries are credited to non-resident
accounts which come under the general
supervision of the Reserve Bank of
India. Exchange Control Regulations,
as at present, do not provide for a
detailed check on non-resident
accounts. The accounts of {foreign
Embassies and Trade Commissioners
are treated as resident accounts and
are not subject to the scrutiny of the
Reserve Bank.

Shri K. K. Basu: In view of the
shortage of dollars, does the Govern-
ment propose to open negotiations
with these countries so that payments
could be made in soft currency?

Shri C. D. Deshmukh: There is no
bar on that. It is a matter for pri-
vate trade now to settle. If anybody
importing offers to pay in Indian
Rupees: I bLelieve the U.SSR. would
be prepared to accept Indian Rupees.

Shri H. N, Mukerjee: Will the hon.
Minister please tell us if the Govern-
ment has in contemplation expansion
of trade with these countries, parti-
cularly because of the very favourable
terms of payment which they are offer-
ing us?

Shri C. D. Deshmukh: These things
are not unilateral, and as I have said
on a previous occasion, it depends
really on tse importers. All we can do
is to help them along. If they are in
difficulties, we can help to remaove
them. As I said, so far as exchange
control or import regulations are con-
cerncad, there are no obstructions in
the way.

Shri H, N. Mukerjee: For financing
national planning and that sort of
thing, as Government is purchasing
goods in bulk, both capital goods and
consumer goods, is it not in the inter-
ests of the country to purchase in
those markets where the terms offered
are very much more favourable than
elsewhere?

Mr. Speaker: It is obvious. It is a
matter of opinion.

Shri Sarangadhar Das: May I know,
Sir, if the Rupees paid in this con-
nection can be used by the foreign
Government in India for any purpose?

Shri C, D. Deshmukh: Yes, Sir. The
balance in these non-resident accounts
I spoke of are available freely for
financing exports to the countries con-
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Capers 1IN THE N. D. A.

#2372. Shri A. K. Gopalan: Will
the Minister of Defence be pleased to
state:

(a) how many gentlemen cadets
have been on the rolls of the National
Defence Academy during the past
three years;

(b) how many cadets have been
discharged during the past 3 years and
for what reasons; and

(c) after how many years of
training were the cadets discharged?

The Minister of Defence (Shri

wami): (a) 2,348 cadets were

on the rolls of the Academy during

the period of three years from July
1949 to June 1952.

(b) and (c). I lay fouyr statements
on the Table of the House. [See
Appendix XI annexure No. 19.]1

Shri A, K. : Are the Gov-
ernment aware of the fact that some
cadets were withdrawn after a train-
ing of 3% years on the plea that they
did not have the gqualifications to
make them fit as officers?

Shri Gopalaswami: Yes. There have
been one or two cases where cadets
were withdrawn from the Academy
after a period of about three years. It
is quite possible that they were with-
drawn because it was considered that
they would not make suitable officers
in the Army.

Shri A. K. Gopalan: Are Govern-
ment aware of the fact that some
cadets have been withdrawn on such
grounds as colour, personality, lack
of confidence, etec.?

Shri Gopalaswami: Quite possibly
that is one of the qualifications which
are required in an officer of the Army,
He must have confidence. If lack of
confidence is proved, then he is unfit
to be an Army officer.

Shri A. K. Gopalan: Also colour and
personality?

Shri Gopalaswami: I do not think I
ha-‘ie come across any cases of that
sort.

Shri B. 8. Murthy: May I know, Sir,
how many of these cadets are drawn
from the Scheduled Castes and
Scheduled Tribes?

Shri Gopalaswami: I have no infor-
mation on that point.

Shri K. K. Basu: May I know if
such discharge of cadets has anything
to do with their political opinions?
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Shri Gopalaswami: Well, Sir, I do
not think they are given opportunities
for expression of political opinion
when they are in the Academy, but if
they did express opinions which mili-
tated against the security of the State
for instance action would be taken.

Shri A. K. Gopalan: Have they been
provided with any alternative appoint-
ments?

Shri Gopalaswami: No, Sir. I do not
think the Academy undertakes it.

INpIAN AUDIT DEPARTMENT

*2373. Shri A. K, Gopalan: Will the
l\-éilztister of Finance be pleased to
5 f

(a) how many complaints regarding
the working of the Indian Audit
Department have come to the notice
of the Government;

(b) are Government aware of long
delays in settlement of pension and
provident fund cases in the office of
th?i Accountant General, Bombay ;
an

(c) how many resignations have
been received by the Government
from the Bombay office, and why?

The Minister of Finance (Shri C. D.
Deshmukh): (a) A list of the com-
plaints is not maintained but appro-
priate action is taken on them.

(b) No, Sir. But some inevitable
delay occurs owing to the receipt of
incomplete papers and I understand
that the State Government, with the
assistance of the Comptroller and
Auditor General, are taking steps to
surmount this difficulty.

(¢) None, Sir. But it is understood
that, in 1951-52, 128 from the Account-
ant General's total subordinate staff

of over 1,500 tendered their resigna-
tions to him,

Shri A. K. Gopalan: May I know
whether the delay in the settlement
of pension and provident fund cases
is due to shortage of staff in the
department?

Shri C. D. Deshmukh: The principal
causes for the delay are receipt of in-
complete papers from the administra-
tive offices, and I fear somewhat of a
decline in administrative efficiency.

Shri Meghnad Saha: Does the hon.
the Minister consider that the agencies
which they have got for estimating
the costs of production are satis-
factory?
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Mr. Speaker: I do not know how
costs of production ardge out af this
question.

Shri B. §. Murthy: May 1 know
whether this delay is purposive or
accidental?

Mr. Speaker: It is all a matter for
inference.

Shri Altekar: What is the usual time
that is taken for the settlement?

Shri C. D. Deshmukh: I
notice for this question.

require

CosST-ACCOUNTING OF SACKING AND
HEessIAN

*2374. Shri Rajagopala Rao: Will the
Minister of Fi be pl d to
refer to the reply given by the Minis-
ter of Commerce and Industry to
starred question No. 1704 on the 11th
July, 1952 and state as to how the
cost accounting is arrived at in the
Jute Mills and on what basis the
Income-tax is levied on the same?

(b) How the Reserve Bank came to
the conclusion of certain figure by
making only enquiries from the repre-
sentatives of trade and industry with-
out actually finding out the cost of
production themselves or by experts
from outside in one or two mills as is
done in other indus‘ries such as Sugar,
Groundnut, Cement etc.?

The Minister of State for Finance
(Shri Tyagi): (a) There is no informa-
tien, with the Government as to whe-
ther any cost accounting is adopted by
the Jute Mills. Cost Accounting has,
however. no direct bearing on the
determination of actual profits earned
bv s Manufacturing concern. Income-
tax is levied on the Jute Mills general-
v wn the basis of profits as dicclosed
by the audited acrounts of the Mills
Lbiject  to necessary adjustments
urdter tne Income-tax Laws., or by
estimating the profits. where the ac-
rounts are no. available or  are not
reliable.

(b1 The object of the Reserve Bank's
enquiries was lo determine how the
exports of Jute manufactures would
be affected by the prices of raw jute in
order to enable them to forecast the
probable trend of Balance of Pay-
ments. For this purpose a detailed
costing of the production was not
necessary and no great accuracy 1S
claimed for the figure. The enquiry 15
not comparable to the investigation by
the Tariff Board or Tarifl Commission.
The Rescrve Banks figures are also
not binding on the Income-tax Depart-
ment,
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LAWRENCE AND LOVEDALE SCHOOLS

*2375. Shri_  Telkikar: Will the
Minister of Education be pleased to
state:

(a) the medium of instruction in
Lawrence School at Sanawar (Simla
Hills) and Lovedale (Nilgiris);

(b) the subjects to which greater
attention is paid; and

(c) the qualifications required to
join the above schools?

The Parliamentary Secretary to the
Minister of Education, and Natural
Resources and entific Research
(Shri E. D, Malaviya): (a) English.

(b) Equal attention is paid to all
subjects taught in the school with par-
;.lcular emphasis on character build-
ng.

(c) Children between the ages of 5
to 13 are eligible to join the schools.

_Shri Telkikar: May I know the dura-
tion of the complete course?

Shri K, D, Malaviya: I require
notice.

Shri Telkikar: May I  know the
number of male and female students
in each school?

Shri K. D. Malaviya: I have not got
the numbers with me just now.

Shri Telkikar: What are the pros-
pects for the passed students? Can
they be absorbed in the Government
services?

Shri K. D. Malaviya: The prospects
are as bright for them as for  those
from other schools.

Shri N. M. Lingam: Have the gov-
ernment g0l any proposal to abolish
the Senior and  Junior Cambridge
school courses?

Shri K. D. Malaviya: There is al-
ready 2 Committee s’tting over this
matter. As coon p: the cxaminations
are over. the Government will lake a
decision

Shri A. C. Guha; May I know whe-
ther the Government has formulated
schools,

and if so. what is that policy?
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The Minister of Education, Nataral
Resources and Scientific  Research
(Maulana Azad): The gquestion of
being committed to any particular
policy does not arise, But, of course,
it is the Government's policy that
existing public Schools should
continue.

Shri KEandasamy rose—

Mr. Speaker: Order, order. The ans-
wer will be translated into English and
will be published in the proceedings.

Shri N. M. Lingam: May I know
whether the Government is free to re-
organize the courses consistently with
the terms of the endowment of these
institutions?

Shri K. D. Malaviya: As I said,
there is a Committee examining the
question. = As soon as the recommenda-
tions are placed before the Govern-
ment, we shall look into the question.

FoREST RESERVE ASS5AM

#2377. Shri K. P. Tripathi: Will the
Minister of Defence be pleased to
state:

{a) whether eighteen graziers in-
cluding one Shri Krishnalal Sarma
Dahal were evicted on 13th February,
1945 with less than 24 hours notice
from their homes in Baralimara
Grazing Reserve situated within the
Kaziranga Forest Reserve of Assam
under provisions of Rule 50-B of
Defence of India Rules;

(b) whether they applied for com-
pensation;
(c) wha* is the amount claimed; and

(d) whether any amount has been
sanEtiDned and paid, and if not, why
not?

The Minister of Defence (Shri
Gopa'aswamil: (a' Cartain graciers of
Brralimara including Sh:i Krishnalal
Dahal were served with a notice on the
19th February 1945 to clear out of the
area where artillery practice was to be
carried out in the Kaziranga Reserve
Forests on 20th February 1945.

(b) Yes.
(c) Rs. 40.055/-.

(d) The Assam Government brought
the case to the notice of the Central
Government for the first time in May
1951 and stated that the graziers were
not entitled to compensation but may
be given some relief as an act of
grace. They were asked to give fur-
ther information but a reply has not
yet been received.
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Shri K. P, Tripathi: Will the Gov-
ernment inquire into the matter and
find out actually whether the graziers
are entitled to any compensation?

Shri Gopalaswami: The Govern-
ment of India's prima facie view
that they are entitled to some compen-
sation. But before taking a final deci-
sion and before fixing the amount,
they have asked for further informa-
tion from the Assam Government and
when that is received, a decision
would be taken. -

Shri K. P. Tripathi: May I know
whether in fixing the compensation
this long period for which they have
suffered without any compensation
will be taken into account?

Shri Gopalaswami: The ¢
during which they had suffered incon-
venience and hardship will certainly be
taken into consideration.

period

RESEARCH INSTITUTE IN HYDERABAD

%2378. Shri H. G. Vaishnav: Wil
the Minister of Natural Resources and
Scientific Research be pleased to
state:

(a) if there is any Scientific Society
or Research Institute working in
Hyderabad State under the supervi-
gion of the Central Government;

(b) if so. please state the progress
made by them during the year 1951:
and

(c) the expenditure incurred on
these institutions in the said year?

The Parliamentary Secretary to the
Minister of Education and Natural Re-
sources and Scientific Research (She
K. D. Malaviya): (a) to (c¢). No. Sir.

Shri H. G. Vaishnav: Do the Gov-
ernment contemplate to have any such
institution in the near future in that
State?

Shri K. D. Malaviya: There is a
Central laboratory for Scientific and
Industrial Research in Hyderabad.
which is run by the State Govern-
ment. And as I said, there is mno
direct control by the Central Govern-
ment.

~ Shri B. S. Murthy: Is it the inten-
tion of the Central Government to
take over this institution?

The Prime Minister (Shri Jawahar-
lal Nehru): As a matter of fact, apart
from the question of taking over or
not, it is run with intimate co-opera-
tion with our Central Laboratories,
and it Is a matter for consideration.
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InspEcTION OF MICA STOCES AT GUDUR
(MADRAS STATE)

*2379. Shri Nana Das: Will the Minis-
ter of Finance be pleased to state who
are the officers responsible for inspect-
ing the accounts and stocks of mica
at Gudur, Madras State to safeguard
the revenues of Government with
regard to income-tax?

The Minister of State for Finance
(Shri Tyagi): Accounts are examined
by Income-tax Officers in charge of the
cases under section 64 of the Income-
tax Act unless special orders are issued
under section 5(7A). Income-tax Act
does not authorise physical inspection
of stocks by Income-tax authorities.

And may I add with your permis-
sion that I have since received infor-
mation that about Rs. 15.227 lakhs
of evaded income has been disclosed
by the mica miners and mica dealers?

Shri Nana Das; May I know the
names of the mica miners and dealers?

Mr. Speaker: I think that is not per-
missible under the Income-tax Act.

Shri Nana Das: May I know whe-
ther there are any other officers who
aare to check the accounts and stocks
of mica, like the Mica Inspectors?

Shri Tyagi: The question-hour Iis
over, Sir,

Mr. Speaker: As the question was
put before the question-hour was over,
the hon. Minister may give his reply.

Shri Tyagi: I could not hear the
question, as I was looking towards the
clock. and I have not followed what
was the question.

Mr. Speaker: So that practlcally
means that there is no answer to t
question.

We shall now proceed to the mnext
iten of business.

WRITTEN ANSWERS TO QUESTIONS

EMPLOYMENT OF MILITARY PERSONNEL
on ReLier WoRk
#2362, Shri Balmiki: Will the Minis-
ter of Defence be pleased to state:
(a) the number of military person-
nel employed for relief work in the
famine areas of South India;

{b) the period for which they were
employed; and

(c¢) the results achieved by their

efforts?
The Minister of Defence (Shri
(Gopalaswami): (a) About 1000.
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(b) From 21st April 1952 onwards.
(c) Rayalaseema.

101 wells were deepened. The work
on 23 wells was abandoned because of
rain, at the request of State author-
ities. 2 water points were established
at Rayachoti and Chittoor. A total of
30,000 gallons of water was distributed
to the local population every day from
each point.

In other districts, 14 wells have so
far been deepened as shown below:—

Coimbatore 6 wells.
Chettinad 6 wells.
Salem 2 wells.

The deepening of 38 additional wells
is in progress.

LINGUISTIC ORGANISATIONS
*2380. Shri Lokenath Mishra: Will

the Minister of Education be pleased
to refer to pages 17-18 of the Report

of the Ministry's activities during
1951-52 and programme for 1952-53
and state:

(a) what is the language that Iis
being developed and encouraged and,
what are the activities meant to be
expanded by the following two lin-
guistic organisations—

(1) Anjuman -e- Tarraqui -e- Urdu
(India)

(2) the Linguistic Society of
India, Calcutta; and

(b) are there any other organisa-
tions in India which are in need of and
applied for such financial assistance
as has been given to the above two
organisations?

The Minister of Education and Na-
tural Resources and Scientific Re-
search (Maulana Azad): (a) (1)—The
language that is being developed and
encouraged by the Anjuman-e-Tara-
qui-e-Urdu is, as the name of the
society indicates. Urdu, with particular
reference to its more popular form,
Hindustani.

(a) (2)—The Linguistic Society of
India is not concerned with the deve-
lopment of any particular language.
It is devgted entirely to linguistic
study and research, specially with
reference to India. It publishes a
quarterly journal, “Indian Linguis-
tics”, and monographs on Indian
languages.

(b) Yes.
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DEVANAGARI IN ROMAN SCRIPT

%2381, Shri H. N, M T Will
the Minister of Education be pleased
to state whether Government has any
scheme for the Romanisation of the
Devanagari Script, and whether im-
plementation of such scheme, if any,
is expected in the near future?

The Minister of Education and Na-
tural Resources and Scientific Re-
search (Maulana Azad): Government

of India have no such scheme under
consideration.
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‘The Minister of Finance (Shri C. D,
Deshmukh): (a) Only one bank,
namely, the Banco Nacional Ultrama-
rino, incorporated in Portugal, has a
branch in India at Bombay.

(b) No, Sir.

(c) In this connection a reference is
invited to the reply given by me in the
House to part (c) of Starred Question
No. 340 on the 8th August 1950, Sub-
sequently in October 1951, one Indian
Bank applied to the Portuguese Au-
thorities for permission t0 open a
branch at Goa. This application is
still under the consideration of the
Portuguese Government at Lisbon.

CouRrTts MARTIAL

"2383. Shri T. B. Vittal Rao: Will the
{dﬁist&r of Defence be pleased to
state:
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(a) the number of cases tried by
Court-Martials during the financial
year 1951-52 and the number of per-
sonnel of Defence Services involved;

(b) how many of them were sen-
tenced to more than 3 years; and

(c) does an appeal against the de-
cision of the above Courts lie to the
Supreme Court of India?

The Minister of Defence (Shrl
Gopalaswami): (a) 161 cases involving
172 persons.

(b) 15.
{c) No.

INcOME-TAX DEPARTMENT, WEST
BENGAL

*2384. Shrimati Maydeo: Will the
Minister of Finance be pleased to
state:

(a) how many ladies of the Income-
tax Department of West Bengal have
duly qualified themselves for confir-
mation from January to December
1951; and

(b} how many of them have been
got medically examined by the Depart-
ment of Income-tax, which is neces-
sary under the rules for confirmation?

The Minister of State for Finance
(Shri Tyagi): (a) Subject to their
being declared medically fit and other-
wise suitable for Government service,
as prescribed under rules applicable to
all Government servants, sixteen ladies
of the Income-tax Department of West
Bengal duly qualified themselves for
confirmation from January 1951 to
December 1951. 13 out of them have
already been confirmed and the case
of the remaining 3 is under considera-
tion.

(b) None were got medically exa-
mined by the Department. But they
were allowed to produce certificates of
fitness from female private medical
practitioners.

GEOLOGICAL SURVEY IN UTTAR PRADESH

*2385. Shri Bhakta Darshan: Will
the Minister of Natural Resources and
Scientific Research be pleased to state:

(a) the important mineral surveys
conducted during the last five years
(vear-wise) in the five hill-districts of
Uttar Pradesh, namely (1) Almora,
(2) Naini Tal, (3) Garhwal, (4) Tehri
Garhwal and (5) Dehra Dun: and

(b) the programme for mineral
survey of these districts drawn by the
Geological Survey of India for the
current year i.e.. 1952-537
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The Minister of Education and
Natural Resources and Scientific
Research (Maulana Azad): (a) and

(b). A statement giving the information
required is laid on the Table of the
House. [See Appendix XI, annexure
No. 20.]

INcoME-TAX, CUSTOMS AND EXCISE
DuTies

662. Shri Morarka: Will the Minister
of Finance be pleased to state:

(a) the total cost of collecting in-
come tax, super tax, corporation tax
and the business profits tax state-wise
during the years 1949-50, 1950-51 and
1951-52;

(b) the total cost of collecting cus-
toms duties port-wise during the years
1949-51, 1950-51 and 1951-52;

(c) the total cost of collecting all
excise dnties state-wise and product-
wise during the years 1949-50, 1950-51
and 1951-527

The Minister of State for Finance
(Shri Tyagl): (a) A statement is laid
on the Table of the House, [See
Appendix XI, annexure No. 21.]

(b) Statistics of cost of collection of
customs duties at each of the minor
ports are not available. Statistics
available are as follows:—

(Figures in Laes of
Rupees).

Nume of Port. 1948-50 1950-51 1951-52

. Bombay Port,  48.1 45.5  51.1

Minor portin 5.4 11.0 10.2
the State of
Bombay.
Minor ports in 4.7 7°3
the  State of
Saurahtra.

2. Madras and 9 140 14.1

Cochin port..

Minor port: in 59 217 24-9
the States of
Madras — and
Tr.vaneore-
Cochin.
3. Coleutta Tari. 357 4004 42-0

This expenditure does not iclude
supervisory charges of the Board's
Establishments.
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(¢) The information available for
1949-50 and 1950-51 is laid on the
Table of the House: Information for
1951-52 is not available at present and
will be laid on the Table of the House
in due course.

MiINeRAL DEPOSITS IN RAJASTHAN

663. Shri Balwant Sinha Mehta:
Will the Minister of Natural Resources
and Scientific Research be pleased to
state the results obtained by—

(i) a search conducted for lava
grgde Stealite in Jaipur and Udaipur;
an

(ii) the examnination of Glass sands
and clays in Kotah, Merwara and
Bikaner?

The Minister of Education and
Natural Resources and Scientific
Research (Maulana Azad): A statement
giving the information required is laid
on the Table of the House. [See
Appendix XI, annexure No. 22.]

Basic EpucatioN

664. Shri Balmiki: Will the Minister
of Education be pleased to state:

(a) the number of schools in India
which impart basic educa‘ion to their
students ; and

(b) the total number of students
who received basic education during
the year 1951-527

The Minister of Education and
Natural Resources and Scientific
Research (Maulana Azad): (a) and
(b). A statement containing the
rojuired information is attached. [See
Appendix XI, annexure No. 23.]
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The Minister of State for Finance
(Shri Tyagi): (a) During the last fin-
ancal year i.e., 1951-52, s1x cases were
detected, in which arms were imported
without a wvalid licence under the
Indian Arms Act, and without making
a proper declaration to the Customs
officer at the port or station of entry.
Six persons were involved in these
unauthorised importations. Informa-
tion is not readily awvailable as to the
country from which the importation
took place in each of these cases.

(b) In 2 of the above 6 cases, the
oflenders were convicted in the Courl
and in one, prosecution is pending.
Of the remaining 3 cases, in one case
the arms were confiscated under the
Sea Customs Act with an option to the
owner either to clear them on pay-
ment of a fine in lieu of confiscaticn
subject to the production of requisite
licence or to re-export them on
payment of a fine and in 2 cases, the
arms were not confiscated and were
allowed to be either re-exported or
released to the owners on production
of licences.

YoufH WELFARE SEMINAR

666. Shri 8. N. Das: Will thz Minis-
ter of Education be pleased to state:

(a) the important recommendations
made by the Youth Welfare Seminar
held at Simla which the Central Gov-
ernment have decided to implement,;

(b) the steps so far taken by Gov-
ernment to give ctfert to the recom-
mendations; and

(c) the total exppniiiture which the
Central Government will have 1o incur
under the scheme”

The Minister of Education and
Natural Resources and Scientific
Research (Maulana Azad): (a) 7The
important recommendations made by
the Youth Welfare Seminar held at
Simla in November, 1951 are the
following:—

(i) Government should undertake
to prepare, in consultation
with appropriate bodies, a
survey of the organisations in
terms of their constitution
programme personnel re-
sources and methods of train-
ing which are engaged in
eflective youth welfare acti-
vities.

(ii) Governments should take steps
to convene as early as possi-
ble a consultative conference
of the representatives of youth
organizations.

204 PSD
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(lu) Government should provide
an adequate amount of money
in the next year's budget for
youth welfare work from
which it could give grant-in-
aid to organizations doing
satisfactory work and initiate
its own projects where neccs-
sary.

(iv) Government should create a
Division or a Section espe- |
cially concerned with Youth
Welfare in the Ministry of
Education, or Social Services
or Public Welfare at the Cen-
tre and encourage the estab-
lishment of. similar Divisions
or Sections in the Provinces

or States.
(v) Government should give
grants to universities and

other institutions of adequate
status as well as to specialized
agencies so that effective
methods of youth welfare
work may be developed.

{vi) In each region or province,
Government should organize
or assist in the organization
of one Pilot project in youth
welfare, in co-operation with
the specialized agencies. whose
object should be to develop
in that locality youth services
in an intensive and co-ordina-
ted manner.

(b) The Government has already
started taking a preliminary survey of
the youth organizations in the coun-
try. The question of giving effect ta
the other recommendation will be con-
sidered after the survey work has
been completed.

(c) No exact estimate of expendi-
ture can be given at this stage,

EXCAVATIONS IN ORISSA

667. Shri Sanganna: Will the Minis-
ter of Edocation be pleased to state:

(a) how many excavationy were
made in the State of Orissa during tne
last three years (1949, 1950 and 1951)
to discover ancient historical monu-
ments?

(b) what amount was spent on the
excavations during the above period?

The Minister of Education and
Natural Resources and Scientific
Research (Maulana Azad): (a) Dur-
ing 1948-49 and 1949-50 excavation:
were carried on at two sites in Orissa,
namely, Sisupalgarh and Dhauli, both
in District Bhuvaneshwar. During
1951 no excavation was undertaken ‘n
Orissa.
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(b) During 194849 a sum of Bs.
87,000 and during 1949-50 a sum of
Hs. 28,000 approximately were spent
on excavations in Orissa.

OCEANOGRAPHY

668. Shri 5. C. Samanta: Will the
Minister of Natural Kesources and
Scientific Research be pleased to stute:

(a) what steps Government have
taken to promote the study of
Qceanography in India;

(b) whether any information has
been collected about equipment and
technical personnel available in India
for the purpose; and

(c) whether any of the Universities
in India have started courses in
Geophysics and Oceanography?

The Minister of Education and
Natural Resources = and Scientific
Research (Maulana Azad): (a) The
Oceanography Committee constituted
under,the Central Board of Geophysic:
is organising Oceanographical research
in India by |utilising all available
resources. The Committee is also
preparing a detailed scheme for the
co-ordination, integration and inten-
sification of Oceanographic studies in
Irdia with a view to set up the insti-
tute of Oceanography at a suitable
location.  Collection of water samples
and observations on Physical Oceano-
graphy and Marine Biology have been
taken up by the Central Board of
Geophysics through Merchant Ship-
ping and Marine Survey of India.

(b) Yes, Sir. The information has
been collected by the Central Board of
Geophysics.

(c) Yes, Sir. The Andhra and the
Banaras Hindu Universities have
started courses of study in Geophysics
for the M.Sc. degree. The Andhra
University has included Oceanogranhy
also in their syllabus for M.Sc. degree
in Geophysics. The Indian Institute
of Technology at Hijli will shortly
start a course of study in Geophysic:.

GENERAL ELECTIONS

669. Shri Sanganna: Will the Minis-
ter of Law be pleased to state:

(a) whether the official machinery
employed during the recent General
Elections was required to work over-
time; and

(b) if so, what is the amount paid by
each State towards overtime expenses?

The Minisier of Law and Minority
@.ﬂairs (Shri Biswas): (a) Yes, except
irn the State of Bihar.

(b) No overtime allowance was
paid to the staff on election duty by
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the Governments of Assam, Bihar,
Bombay, Madhya Pradesh, Punjab,

Uttar Pradesh, West Bengal, Hydera-
bad, Madhya Bharat, Pepsu, Travan-
core-Cocnin, (’oorg, Delhi, Himachal
Pradesh, Kutch, Manipur, Tripura and
Vindhya Pradesh.

Some overtime allowance was paid

by certain State Governments, and
the amounts so paid by them ariei:s—

2427+

Mysore

Saurashtra 2,010/-/-

Bilaspur 179/9/-
Some State Governments puid

honoraria and the amounts so paid
by them are:—

Orissa 1,075/-/-
Rajasthan 16,000/-/-
Ajmer 575/-/-
Bhopal 4,450/-/-

The Madras Government had paid
out-of-pocket expenses incurred by the
staff working in towns of really long
distances, where the staff sitting up
late and working on holidays could
not go home for meals or tiffin and
return to their duty without dislocation
of the work. The total amount of
expenditure incurred in this regard
by the Madras Government is .Rs.
30,696,/8/-.

RAJWARI AERODROME

670. Shri Ganpati Ram: Will the
Minister of Defence be pleased to state:

{a) whether all the lands requisition-
ed for the constructlon of Rajwarl
Aerodrome, Banaras (UP.) and
Reserve Base Lohta (Banaras) during
the last War have been returned to
'he owners;

(b) whether any or how much of
the lands are still to be returned and
when will they be returned;

(¢) whether all compensation due
for the period of the requisition of
lands has since been paid; and

(d) if not, what is the amount yet
to be paid and when it is expected to
be paid?

The Minister of Defence (Shri
Gopalaswami): (a) (i) Rajwari Aero-
drome.—309-07 acres of requisitioned
lands out of a total area of 444-38
acres have been returned to wvarious
owners in June 1947 and the remain-
ing area of 135.31 acres was acquired
ouirignt on the 20th March 1945;

(ii) Reserve Base, Lohta.—2878.39
acres of requisitioned lands out of a
total area of 2,889 acres have been
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returned to owners on various dates
inn 1948, 1949 and 1952.

(b) (i) Nil at Rajwari Aerodrome;

(ii) 10-61 acres of land at Lohta
still remain to be returned and will
be restored to the owners by aboul
the end of October 1952.

(c) No, Sir.

(d) Rs. 57,792 which still remains
to be paid, will be paid shortly.

Ex-SERvVICEMEN's Post-War
ReconsTRUCTION Funp

671. Shri Bhakta Darshan: Will the
Minister of Defence be pleased to refer
to the reply given to my Unstarred
Question No. 353, dated 7th July, 1952
and state:

(a) how many recruits were contri-
buted to the Armed Forces cf India
by each of the 51 districts nf Uttar
Pradesh during the World War II; and

(b) what is the amount of the
district-wise grants made by the State
Government from the Ex-servicemen’s
Post War Reconstruction Fund?

The Minister of Defence (Shri
Gopalaswami): (a) A  statement
showing the intake of recruits, by
districts, from Uttar Pradesh between
3/9/39 and 30/9/45 in respect of 48
Districts as exisled at that time, is
placed on the Table of the House. [See
Appendix XI, annexure No. 24.]

Recruitment for Tehri Garhwal and
other ‘minor States’ which have since
been merged in Uttar Pradesh is also
shown at the end of the statement.

(b) The required information has
beent called for from the State Govern-
ment.

ELEcTiON PETITIONS FROM HYDERABAD
STATE

672. Shrl H. G. Vailshnav: Will the
Minister of Law be pleased to state:

(a) the personnel of the Election
[ribunals_ appointed to decide the
Election Petitions filed in Hyderabad
State and their location: and

_(b) the number and names of the
disqualified candidates and their agents,
if any, because of not filing the return
of Election Expenses in the prescribed
time and manner?

The Minister of Law and Minority
Affairs (Shri  Biswas): (a) Janab
Syed Taqui Bilgrami. District and
Sessions Judge, Secunderabad (Dn ),
has been appointed ‘on the Tth July.
1952, as the Chairman of the Tribunal
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for the trial of three election petitions
presented to the Election Commission
by candidates from Hyderabad State.
The other two members of the Tribu-
nal will be appointed when the cases
are ripe for hearing. Secunderabad
has been appointed as the place of
trial of these petitions,

(b) On the assumption that this
part of the guestion relates to Hydera-
bad State a statement (in three parts)
is laid on the Table of the House,
showing the names of the candidates
and their election agents who have so
far been notified by the Election Com-
mission as having incurred the dis-
oualifications under clause (c) of
section 7 or under section 143 of the
Representation of the People Act, 1351,
for failure to lodge returns of elaction
expenses within the time or in the
manner required by law, in respect of
election to (a) the House of the Peo-
ple (b) the Council of States and (c)
the State Legislative Assembly from
Hyderabad State [See Appendix XI,
annexure No. 25.]

SCHEDULED CASTES AND SCHEDULED
TRIBES
673. Shri G. L. Chaudhury: Will the
Minister of Defence be pleased io state:

(a) how many employees serving in
the military belong to the scheduled
cestes and scheduled tribes;

(b) of these, how many are cfficers
and how many are of other ranks;

(c) do the number of officers and
other ranks constitute the quota re-
served for the scheduled caste aud
scheduled tribes; and

(d) it the answer to part (c) be in
negative what action do Government
contter:xplate to take to complete their
quota?

The Minister of Defence (Shri
Gopalaswami): (a) and (b). Separate
statistics are NOT available to rhow
the number of scheduled caste and
scheduled tribesmen serving in the
Armed Forces.

(c) and (d). Recruitment to the
Armed Forces is open to all classes
irrespective of State. creed or religion.
No reservations are made for any
particular community.

ACQUISITION OF LAND IN AURANGABAD
DisTRIcT (HYDERABAD)

674. Diwan Raghavendra Rao: Will
“tmt Minister of Defence be pleased to
state:

(a) how much land in the Apranga-
bad District (Hyderabad State) has
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been acquired by the Government for
military purposes till now;

{b) how much of it is being utilised
and how much remains unused;

(c) whether the State laws are
applicable to the Cantonment agri-
cultural lands or all the powers con-
cerned are vested in the Central
Government only;

(d) what do Government propose to
do with the unused lands; and

(e) whether the original owners of
such lands are entitled to claim its
return?

of Defence (Shri .

The Minister
Gopalaswami): (a) Nil

(b) Does not arise,

(c) State laws are not applicable to
Cantonment lands which, with very

few exceptions, are owned by the
Central Government.

(d) and (e).
arise.

The questions dc not

LEATHER GOODS REQUIREMENTS OF THE
ARMY

675. Shri K. C. Sodhia: Will the
Minister of Defence be pleased to siate:

(a) what were the total leather goocds
requirements of the Indian Armed
Forces during 1951-52; and

(b) how much of this was met from
the Ordnance Factories in India and
how much was purchased from (a)
indigenous and (b) foreign markets?

The Minister of Defence (Shri
Gopalaswami): (a) and (b). A state-
ment is placed on the Table of the
House, |[See Apoendix XI, annexure
No, 26.]

. TUNGSTEN
676. Shri K. Subrahmanyam: Wil
the Minister of Natural Resources and
Scientific Research be pleased to state:

(a) the production of Tungsten cre
in India for the last five years;

(b) the amount exported and the
countries to which exported; and

(c) the
ore?

The Minister of Education and
Natural Resources and Scientifle
Research (Maulana Azad): (a) to (¢).
A statement giving the informaticn
required is laid on the Table of the
House. [See Appendix XI, annexure
No. 27.]

internal demand for the
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CiviLian DocTorRs 14 MILITARY
HospITALS

677. Shri Bhakta Darshan: Will the
Minister of Defence be pleased to slate:

(a) which of the Cantonment
General Hospitals have got civilian
doctors as Medical Officers-in-charge;

(b) what are their scales of pay and
allowances;

(¢) what are the -qualifications of
those medical officers;

(d) whether any rules or principles
have been laid down regarding the fees
of such Medical Officers; and if so,
what are the details thereof; and

(e) is there any difference in the
scales of pay, allowances and fees of
such Medicai Officers as compared with
those taken from the Army DMedical
Corps; and if so, what is exactly the
difference?

The Minister of Defence (Shri
Gopalaswami): (a) Aurangabad Cantt.
and Lansdowne  Cantt.

(b) (1) Aurangabad.

Rs. (H. S.) 350—350—20—410—EB
—20—450—25—525—-25—-G00
plus Dearness allowance at
174 per cent. of substantive
pay.

(2) Lansdowne.

Rs. 275 fixed, plus Rs. 20 p.m. as
Dearness allowance.

(c) The qualifications of the present
incumbents are:—

(1) Aurangabad—M.B.B.S.;
(2) Lansdowne—M.B.BS,;

M.R.C.S. (Eng.); L.R.CP. (Lon-
don) and T.D.D. (Wales).

(d) No, except that the Medical
Officer Incharge Cantonment Ceneral
Hospital is normally allowed private
practice outside the hours prescribed
for attendance in hospital. No fee
is charged by Medical Officers for
attending to patients at the hospital.

(e) Yes. The pay scales of the
civilian doctors who are servants of
the (Cantonment Boards are fixed by
the Cantonment Board according to
its local circurmnstances. The Medical
Officers taken from the Army Medical
Corps are commissioned officers and
employees of Government. They
are entitled, in addition to their rank
pay, to an allowance varying from Rs.
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100 to Rs. 130 p.m. for performing the
part time duties of a Medical Otfcer,
Incl;arge Cantonment General Hos-
pita

LAWRENCE SCIUIOOL, SANAWAR

678. Shri Bhakia Darshan: Will the
Minister of Eduecation be pleased to
state:

(a) whether there is a proposal to
hand over the management of the
Lawrence School, Sanawar, Simla Hills
to a non-official body; and

(b) if so, what steps are being tuken
in this connection?

The Minister of Eduacation and
Natural Resources

gieselrth (Maunlana Azad): (a) Yes,
r.

(b) Government have already issued
a resolution on the subject.

294 PED
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The Minister of Education and
Natural Resources and Scientific
Research (Maulana Azad): No. Tue
position is not generally so. As 2
mattce: of fact, special provision exists
in a number of Enginecring Colleges
for admirsion of students belonging
to States, where facilities for Engineer-
ing education are either non-eistent
or inadequate.
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OFFICIAL REPORT

4925
HOUSE OF THE PEOPLE
Thursday, 3lst July, 1952

The House- met at a Quarter Past
Eight of the Clock

[MR. SPEAKER in the Chair]

QUESTIONS AND ANSWERS
(See Part I)

9-15 am.

BUSINESS OF THE HOUSE

Mr. Speaker: Now, before we pro-
ceed with the business of today I have
to inform the House that the Business
Advisory Committee considered the
question of allotment of time for the
consideration and passing of the Pre-
ventive Detention (Second Amend-
meni) Bill 1952, as reported by the
Joint Committee in the background of
the entire business which has to be
puti Liwougn in this Session, The Com-
mittee have recommended that the re-
port of the Joint Committee on the
Preventive Detention (Second Amend-
ment) Bill may be taken up today after
the Salaries and Allowances of Minis-
ters Bill is passed. Hon. Members_wgll
find it in the Order Paper that it is
put in as the first cond.deration motion
today. General discussion of the Joiat
Committee report and the clause by
clause consideration of the Bill and the
third Reading should conclude on Wed-
nesday, the 6th of August 1852 at
6-30 P

In order to give effect to the above
recommendation, the Committee also
has recommended as follows: There
shou'ld be afternoon sittings on the
2nd, 4th, 5th and 6th of August, that
means from 8-15 aAmM. to 1 pPM
and from 3-30 pM. to 6-30 PM.
on ali these days, in addi-
tion to the afternoon sitting on
Friday, the 1st of Aurust 1952, which
is alreadv fixed. The debate on the
Prime Minister's statement in regard
172 PSD.

4026

to the Jammu and Kashmir State should
come after the Preventive Detention
Bill is put through and that will be
automatically the case, because the Pre-
ventive Detention Bill will continue
from day to day as the main part ot
the business. Then the general dis-
cussion on the report of the Joint Com-
mittee may conclude at 1 PM.  on
Saturday, the 2nd of August, clause by
clause discussion at 1 p.M. on the 5th
of August and the Third Reading at
6-30 p.M. on Wednesday, the 6th of
August. That is proposed as the allot-
ment of time for different stages of
the Bill. If this time-table is agree-
able, it would mean that the House will
get 39 hours for all the stages of this
Bill. If the House is also agreeable,
they may have an afternoon sitting to-
day also, so that the additional time
which wou'd thus be available may be
allotted for this Bill in addition to the
time already indicated above. (Inter-
ruption). I am not vet asking for an
opinion. I am merely stating it ‘o
the House and we shall go by the gen-
eral sense.

Now, hon. Members will see that we
take up this Bill, the Preventive Deten-
tion Bill, today after the Salaries Bill
1s put through, and the last terminus
for the Preventive Detentjon Bill will
be Wednesday 6-30 p.m., by which
time all stages have to be put through.
Now, the first consideration stage, as
suggested, may go up to 1 P.M. on
Saturday. the 2nd and clause by clause
reading stage may go up to 1 p.M. on
Tuesday, Now, if it is the desire of
the Membrrs to have more time for
general consideration, it can be ar-
ranged. but that will mean curtailing
the time for the claure by clause stage.
If it iz also the intention not to cur-
tail the time of the clause bv clause
stage, it is nossible, but that will mean
curtailing the final stage. So the
arrangement is that the time allotment
1s there up to 6-30 p.M. on Wednesday
and if the House so desires, even the
clause by clause stage can go right up
to 6-30 .M. on Wednesday with the
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consequent result that the Third Read-
ing stage will practically be guillotin-
ed and all undisposed of portions at
that time will be put to the vote of the

use. It will ail depend upon how

e House desires to divide the tima
for it. The suggestions are made here
so that hon. Members may consider
them and then come to conclusions as
to what they should do. The only de-
finite point is that at 6-30 p.M. on
Wednesdav all stages of the Bill are
to be completed and all the rest will be
guillotined thereafter. That is what
1 have to say. Now, the guestion is...

Shri Syamnandan Sahaya (Muzaffar-
pur Central): Are we to take it, Sir,
that the Prime Minister’s motion on
Kashmir will then be taken, on the Tth?

Mr. Speaker: Yes. The point, as hon.
Members will see, is that if we take it
up now and delay the Preventive De-
tention Bill, the result will be that we
will not be able to send this Bill to
the Upper House and then this Housc
will have to sit at least for two or three
days more after the Bill is passed. it
is, therefore. dezirable that we put
through this Bilj as early as possible
and give the other House sufficient
time, so that they may consider this
Bill, and this House may take up the
other business. That is the idea.

Dr. S. P. Mookerjee (Calcutta South-
East): In regard to notice of amend-
men’s. is it vour decision, Sir, that you
will not insist on the time-limit under
rule 907

Mr. Speaker: Yes. I will clarify it
The idea of iaking up the general dis-
cussion was to give more time for the
general discussion and I think the
amendments, if it is desired that the
clause by c'auze reading may be taken
up at 1 p.m dav after tomorrow, will
have to came in by that time, by 1 p.M
on Saturday, so that in the afternoon
sitting ws may go on with clause by
clause reading., If it is the desire to
have more time, then of course the
general discussicn may #o on till the
evening of Saturday and Members will
get time. one day more practically, to
table amendments. I am leaving it
entirely to the desire of the House,
whatever they may like to do. Then
on Monday we start, but that will be
the last stage. 1 shall not waive any
notice if it is taken up on Monday.

Dr. S. P. Mkorjee: If we do not
have an afternoon session today, (the
House. apoarenfly, is not in favour of
it) it is likelv that the Salaries Bill
will go on for the whole of today. Then
it will be better if we have general
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discussion for tomorrow, Friday and
Saturday and proceed with amend-
ments on Monday, Tuesday, and
Wednesday.

Mr. Speaker: I have no objection. I
was thinking of giving more time for
general discussion, but if the hon.
Members are satisfied with this arrange-
ment, I have no objsction: so that on
Wednesday. I understand. the Ttird
Reading will take place. That is quite
all rignt (Interruption). Let me
finish. So I take it that there is no
afternoon srssion today. We will have
gereral ciscussion tomorrow and the
day after and clavee by clause reading
on Monday and Tuesday and Wednes-
day also or Third Reading on
Wednesdzy,

Pandit Thakur Das Bhargava (Gur-
gaon): Sir, for Third Reading oniy
three hours may be allowed.

Mr. Speaker: I am trying to ascertain
what ‘the desire of the House is;—I
have no objection. The Third Reading
may he the whole of Wednesday or it
may be fram 3-39 t5 6-30 pM. Verw
well, it wi'l be from 3-30 to 630 pm

Dr. 8. P, Mookerjee: The Salaries
Bill should be put through today. If
it is nmot uver by 1 P.M, we should be
prepared to meet in the af'ernoon.
Time should not be taken from the
aBl_lI(itment for the Preventive Detention

ill.

Mr. Speaker: 1 would consider that
that Bill can be put through much
earlier, and I am prepared to take
the Preventive Detention Bill even now.
If the Salaries Bill is put through by
one hour or two hours, we will get
time. It is entirelv at the discroton of
Members, hat if hon. Memheors wish tn
carry on the discuvssion fomerrow and
the day after. it is betier that they put
to use the afternoon time in consider-
ing the amendments and all that,
instead of coming again to the House.
Let us sit with the determination that
the Sglaries Bill is finished by one
o'clock tndav, That will he hetter.

Yes. Pandit Bhargava wanted to say
something,

Pandit Thakur Das PEhargava: 1
wanted to suggest that we ought to
start the third reading at 3-30 p.M on
Wednesday. That would give us three
hours for the third reading.

Mr, Speaker: That is the position.

st Ao gRo framd  (wERqT-
afmt Avwy) : oiw adw & v
A
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Mr. Speaker: We are not observing
that as a Pariiamentary holiday; there-
fore we shall be working. And let us
not continue our detention without the

law being passed.

Dr. Lanka Sundaram (Visakhapat-
nan): In view of the extraordinary
interest in this Bill and the large
numbzr of spearers likely to vartici-
pate in the discussion, can there be
some sort of a working arrangement
for a time-iimit for s;eakers?

Mr, Speaker: There, I shall be going
by theé sense of the House. If the
House so desires we might have a rough
and ready time-limit—we shall not be
very strict. In view of the limited
scope for discussion now, I think a limit
of about 15 to 20 minutcs may be put
if the House is agreeable, Leaders cf
parties might have more time—it may
be left to them as to what time they
ask for, That is how I would suggest
it. The result will be that, if such a
thing is agreed to a larger number of
Members will get an opportunity to
speak—if it is not agreed to, in spite
of the davs we are allotting, a smaller
number will get the chance.

Dr, Lanka Sundaram: The only con-
sideration is that if it is left to the
parties to ailot time among them-
selves......

Mr Speaker: The parties may make
their own arrangements and let me
know. I shall be prepared to be guided
::w what the House desires in this mat-
er.

. Shri Dabhi (Kaira North): How long
is this SBpssion going to last?

Mr, Speaker: That will depend upon
the hon. Members—the shorter and the
more relevant the speeches, the earlier
the end of the Session.

Dr. 5. P. Mookerjee: Shall we have
to weit until the Preventive Detention
Bill comes back from the other House?

Mr. Sneaker: I think the House will
have ta, and taking that into considera-
tion the other business such as Kash-
mir and the other ‘wo Bills wh'ch have
been put in from the Tth avrards, the
House may not be wasting its time.
We sha!l see how things go. In any
case this House cannot disperse before
that Bill is disnosed of in the other
House.

Shri Veeraswamy (Mayuram—Reser-
ved—Sch. Castes): Is it not necessary
that the last date of the Session i«
fixed so that the Members may make
their arrangements for departure?

Mr. Speaker: It is not competent for
us to do so because we cannot set ‘&
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time-limit for the passage of this Bill
in the Upper House, They are entitled
to have their own time and they may
have any time—we do not know what
it is.

The Prime Minister and Leader of
the House( Shri Jawaharlal Nehru):
May I know whather there will be any
questions for tomorrow?

Mr. Speaker: No. there will be no
question hour for tomorrow. In fact,
hon. Members might have noticed that
when | extended the Session by thrce
days in the frst instance, it was not
possible to allot any time for gquestions.
That extension is being extended again,
so there is no time now to give any
notice for questions,

Shri Jawaharlal Nehru: I think, Sir.
on Saturday next we are also sitting
in the afternoon?

Mr. Speaker: Tomorrow there will be
an afterncon sitting, the day after to-
morrow and on all the days that we
are sitting now.

Shri Damodara Menon (Kozhi-
kode): You said there will be no gues-
tian hou~., What nhout Short Notice
Questions, Sir?

Mr. Speaker: If there are anv urgent
Short Notice Questions they will cer-
tainly ccme in, but not the normal
questions which are coming up and
taking up one hour every day. WNow
the result of this will be that the House
will be getting about five hours more.

hat means practically one day and in
terms of the normal length of sittings
up to now, that is in terms of hours.
the Preventive Detention Bill will he
coming un for 8} days.

Now let us nwrocesd to the ather RBusi-
ness.

SALARIFS AND ALLOWANCES OF
MINISTERS BILL

Th: Minis*er »° FPom~ Affnirs and
States (Dr. Katju): I beg to move®*:

“That the Bil to orovide for
thn galaries  and  allewances  nf
Ministers, be taken into considera-
tion.”

As there is a lot of misunderstanding
opn this question of salaries of Minis-
ters in this House, as I notice from
newspaper comments in the country.
you will permit me to make for & very
few minutes some gencral nbservations.
I think that the basic principle in deter-
mining these salaries should be that it
should be a salary on which a Minister

*Moved with the previoug recom-
mendation of the President.
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should be able to live and discharge
his duties in such a manner as the
House may appiove of, [ do not think
it 1s desirable, nor is it in the public
interest that in assessing salaries we
should expect that any Minister must
of necessity feel it imperative to sup-
plement ms mode of living by drawing
upon his private resources. That is
not the object. We want that Ministers
should be drawn from all classes of
society, from among those who have
got private means and those who have
none. If we make it either a general
rule or there is a sort of a mental re-
servation that Ministers, simply be-
cause they want to be Ministers, should
fee! 1t obligatory to draw upom their
private resources in order just to carry
on. then I submit we would be making
a great mistake, I have known in the
past many cases—at least one case I
have known in which a gentleman who
was held in preat respect, a Talugdar
of Oudh. who was Home Member for
five years who did not draw a single
rupes as salary—this was in the
British days—simnly because from his
zamindari he had an income of Rs. 22
lakhs a year and he had therefore no
necessity,

I am making these remarks because
in the amendments which have been
tabled various figures have been men-
tioned. Now, after wvery great con-
sideration the Government came to the
conclus'o- that almost the minimum
salary tho should be allowed to a
Minister. sy that he might live in the
standard of living which you expect of
him, is Rs. 2250. Before I go further
I should like to inform every Member
of the House what exactly that means.
In the Bill there is a provision that
the Mnister should also have a fully
furnished House free of rent, Now,
this amenity does not preclude him,
so far as the income-tax department is
concerned, from paving income-tax
upon this amenity provided for him
I h=ve got the figures checked and in
calrulating the income-tax, the cash
salary and 12} per cent. of the fixed
salary in liou of rent for the fully fur-
nished residence taken into considera-
ticn the total sum comces to about Rs.
30,000 a year and.........

Shri Syamnandan Sahaya (Muzaffar-
pur Central}: Rs. 30000 for all Minis-
ters or for one Minister?

Dr. Katju: I really do not want to
sav anything in reoly to this. I wish
therr may be a Bill saying that no
Minister shall be paid any salary at all,
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and then that observation would be
justified.

Now, Sir, the net income-tax payable
by every Minister on the proposed
salary of Rs. 2,250 plus the fully fur-
nished residence would be Rs. 481
per mensem and the net salary that he
would get would be Rs. 1,700 and odd
per mensem. I worked the figures out
so that they might appeal to hon. Mem-
bers more strongly. On a daily basis,
it is exactly Rs. 59 per day. I under-
stand that the daily allowance here is
Rs. 40. I am not getting any allow-
ance as a Member of Parliament. So I
found that out. Now, for purposes of
comparison, I must say that an hon.
Member of Parliament gets Rs. 40 a day
and the much envied Ministers get Rs.
59 a day. So far as the Deputy Minis-
ters are concerned, they do not get any
fully furnished residence.

Shri Dhulekar (Jhansi Distt.—South):
Are you referring to the present Rs. 40
allowance or to the future one?

Mr. Speaker: Let the hon. Minister
proceed uninterrupted.

Dr. Eatju: I want the House to have
full time for the Preventive Detention
Bill. So, what is the good of inter-
rupting me?

Now, Sir, so far as Deputy Ministers
are concerned, their salary is Rs. 1.750
per month. They do not get any fully
furnished residence. -

Shri Syamnandan Sahaya: No, no.
Under the Bill they will be entitled to
it.

Mr. Speaker: [ think it is better to let
the Minister proceed in his own way.
Let us hear from him patiently all the
facts he has to give before anyone in-
terrupts him.

Shri Syamnandan Sahaya: Even if
his statement is against the Bill?

Mr. Speaker: Still, a patient hearing
is his due, He may move some amend-
ments later. Just now, he is only mov-
ing the motion for consideration.

Dr. Katju: According to my calcula-
tion, the poor Deputy Ministers get
about Rs. 45 a day and their job extends
for ten or eight hours a day extra.
This is the salary and I ask the House
to consider whether it is excessive. I
am sure the House would agree that
Rs. 59 a day is not an excessive sum.
Ministers come from all parts of
India—south, north, east and west. I
suppose many of them have to main-
tain a double residence—a double
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Dr. 8, P. Mookerjee (Calcutta South—
East): A double home in Delhi?

Mr. Speaker: He can proceed with his
arguments without minding the inter-
ruption.

Dr. Katju: Realiy it is sometimes
very difficult to follow the working of
the minds on the other side. 1 request
the House to consider me as an emblem
ot purity and austerity. When I used
the woras “double home”, 1 said so deli-
berately. They have their families and
children, some here and some living
in their own places. Supposing there
is a Minister from Tamil Nad, of course
he will leave his children there in order
that they may be educated in_ their
mother tongue. Similarly, a Bengali
Minister. He would not like to have
his children educated here, because
there is no pure Bengali of the Raobin-
.dranath style. It is in such cases that
I said that they have to maintain a
double establishment and then the cost
of education is fairly high, I do mnot
consider that every Minister should be
about seventy-five years old or he
should be as young as I am. We want
middle-aged people who have responsi-
bilities, daughters to marry, sons to
educate, sons to settle in life and so
on—all upon this salary. I should em-
phasise that psint. Look at the cost of
living. You the hon, Members of this
House do not probably know this, be-
cause you are living—most of you—in
Constitution House or Western Court,
where evervthing is provided for you.
But Ministers have to engage sweepers,
couks, bearers elc. and each item costs
Rs. 80 or 90 a month. I say it is as-
tonishing. Short of providing that any-
one in India who has an ambition to
become a Minister must render his ser-
vices on a voluntary basis; this is the
minimum that vou can provide, Let us
bz quite clear about it.

And then I have not touched upon
one other matter. I make no complaint
about it, but in every province or Stale,
whether it be Part A, Part B or Part
C. where such Bills have been passed,
thev have been enacted as a matter of
necessity that a motor car should be
provided 1o every Minister at State
e=woaze and that it should be main-
tained at State expense. When I came
to Delhi I thought that a motor car
would be available as a matter of
course. My astonishment was simplY”
great, you know, when I was told tha'
no motor car was provided. Having
been fifteen years out of my profession,
I naturally made enquiries as to which
was the smallest car going in the .nar-
ket and 1 was told it was a four-seater
and would cost Rs. 10,000, The main-
tenance of a car these days means Rs.

31 JULY 1952

of Ministers Bill 4934

100 to Rs. 120 for the driver and Rs. 200
lor actual running expenses. ln the
capital, i.e, New Lelhi and Qld Delhi
combined, you cannot possibly do any
Job witnout a car. Members here are
very fortunate. They live all around
Parliament House and they can walk
half a mile or a miie to reach it, bu*
the poor Ministers have to go about
here, there and everywhere and if they
engage tongas that would consume
five hours a day and if they keep motor

cars that would consume Hs. 300 &
month from this small salary. When
some hon. Members have been kind
vaough to give notice of an amendment
that a M:mister should be paid Rs. 1,000
a month, I really do not know on what
they would like the Ministers to live
They live on air. 1 know some of them
do. It is a constant surprice to me to
find that they are always flying by air
and go from here to Berlin, Moscow
or Peking. I receive applications for
passport almost every day. It is a con-
stant wonder to m2 on what they live.
They represent the poor mnasses—the
poor classes, the down-trodden labour-
ers—and they live on air, they fly in
the air. Where they get the funds from

1 do not know. There is no such fund
available for Ministers here. Then
comes 1n this thing of envy, namely,
a house free of rent. People say, “Look
at these Ministers. They are living in
free furnished houses.” Well, I am
coming here after four years residence
in one of the biggest homes in India.
My friends know it. I do not want to
call it a home—it is a house. So far
as I am concerned, I live just in two
rooms and if you give me a house here,
I promise that I shall live in one room.
If you do not give me a house here,
probably I may go to a village and live
in a hut to your inconvenience, because
if I go ten miles away and live in Okhla,
Ghaziabad or Mehrauli I shall be de--
prived of the pleasure of meeting hon.
Members several times a day. There-
fore, this house which is provided for
Ministers is not done only for their con-
venience. I am not joking, I live just
in one room. I need a house because
Members of Parliament do me the
honour of coming and seeing me, Visi-
tors from all parts of India come.
Where am I to receive them? I can-
not receive -them under a pipal {iree.
All sorts of people come and see me

I would like them to come in and sit

and have a cup of tee with me in m¥

house.

S0, a freely furuaizhed residence ia
not so much for the benetit of Ministers
as it is for your benefit, so that you
may sit in comfort there, not 1. You
cannot sit in my bed ropmn, You would
not like to sit in a lounge. In that
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case I can live in a hostel, or the Con-
stitution frouse. .an you carry on pri-
vaie conversations in the Constitution
House?

Lastly, to my surprise, I find that hon
Members have taken the strongest ob-
Jeclion to the medical treatment at the
Wellingaon Hospual, 1| do not know
what exacily they want. Do they want
that they should not be treated in the
Weliingdon Hospital? The Wellingdon
Hospital is maintained for all Govern-
ment servants. My hon. colleague o
my left has started a scheme to which
we are seguired to contribute. Let us
rot, theretere, treat this matter with
hilarity; it is something sericus. Look
at ihe figures; look at the liabilities;
look at the income-tax payment; look
at th2 pet income; look at the amount
which 2 Minister must spend. "I am
not talking of hospitality. Really there
is no provision for it. When I was in
Calcutta, il I invited anyone to a cup
of tea it cost me Rs. 3 or somewhere
near that, If you give them rasgullas
and al! that. it will be more. Every
rasgulla cosis in Calcutta four annas
and v hon. friends eat a lot. My ex-
perience of Calcutta is so recent and
my affection for the people of that pro-
vince iz so great that I love them all
But in D:2'mi what is the salary? Rs.
1.769 ne —7 o3 a dzy. on which you
expert a Minister to purchase and
ma‘ntain a motor car—please remember
this. For that he may have to take 2
loan. if the Finance Minister agrees 0
give him such an advance. Supposing
he iz a Minister only for two years,
then a second-hand motor car, with its
value deoreciated from Rs. 10,000 to
Re. 5,000 is left in his hands.

- Then ho has to educate his sons,
marrv his daughters. Education of a
girl is ¢ nrettv expensive proposition
thace davs. What do vou want us to
dn?

T will not take anv more time of the
Heauvse. [ move,

rmra Deoury-Somager in the Chairl

Mr. Deputy-Speaker: Motron moved:

“That the Bill to provide for the
szlaries and allowances of N[m;s;
ters he taken into consideratlon__‘

There ar two amendments tabled to
this. Mr. Velayudhan,

Shri Velayudhan (Quilon cum Maveli-
Yleara—Reserved—Srheduled  Castes):
Sir. T want to move...

‘Mr. Deputy-Speak-r: Are the names
ragdy?
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sari Velayudhan: I shall give them
after my speech.

Mr, Deputy-Speaker: The names mus.
be mentioned in the motion aund the
names can bz decided only after con-
sultation with tane Members, as to whe-
ther they are willing to serve on the
Committee. I am atraid I will have to
go to the next motion.

. Shri Velayudhan: I am giving the
i.ames.

Mr. Deputy-Speaker: What are they?
Shri Velayudhan: One is yourself.

Mr. Deputy-Speaker: Order, order. It
is not such an easy matter as that. I
cannot be asked on the floor of the
Hruse to serve on a committee, as if
the hon. Member is making a grant of
it to me. He must go to hon. Members
and take their consent. It is very im-
proper to suggest my name as if it is
a_grant of land or chunk of property
viven to me,

Shri Velayudhan:
say one thing.........

Mr. Deputy-Speaker: 1 will not allow
the hon. Member to proceed.

The names have to be mentioned in
the rmotion itseif; I am yet to receive
the names.

I would like *a

I will now proceed to the next motion.
Mr. Vallatharas. Has he got the names
of hon. Members t> serve on the
Commiitee?

Shri Vallatharas (Pudukkottai): 1
have %ot approached anybodv. So far
that has not bzen the practice. There
have been occasions when the whips
of the parties were allowed time to
ascertain the names. Here ail of a
sudden this matter is sprung upon us.

T do submit to the ruling of the Chair,
but what is the use of putting us in a
difficult position for which there is no
justification at all.

Mr. Deputy-Speaker: The point is
this. In a non-contentious matter,
where a Bill is referred-to a Select
Committee, the Chair may be a little
indulgent. Hera. when it is a matter
of whether the Bil] should at all »e
referred to a Select Committee, an hon.
Member whose name the Member may
suggest may not agree to be on the com-
mittee. We had a similar experience
in the case of the Preventive Detention
Bill. T wonld not like that story to be
repeated. Each case has to be judged
on its merits, and a deviation may be
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made in exceptional cases, bul general-
ly the rules must be followed. So far
as this case js concerned the names
of Members willing to serve on the
Select Committee must have been sub-
mitted to the Chair. As in neither of
these cases it has been done, I cannot
wait unti] the names of Members are
gathered and their consent obtained. I
am not going to adjourn this Bili, The
House will proczed with the considera-
tion of the Bill.

Shri Velayudhan:
names ready.

Mr. Deputy-Speaker: What are they?

Shri Velayudhan: Shri More, Shri
Sarangdhar Das, Shri Dgmodara Menon
and Shri A. K. Gopalan.

Mr. Deputy-Speaker: The House has
been indulgent to the hon. Member.
He is not able to get even 4 or 5 names
together.

Shri Velayudhan: I have got the
names. I have read out the names.

Deputy- -Speaker: Only 4 names.
Wha* is the quorum?

I have got the

Shni  Velayudhan: The quorum is
one.

Mr. Deputy-Speaker: What is the
date by which the report of the Select

Committee has to be made? (Inter-
ruption) Order, order. There is no
maaning in aning on like this. I will
not allow tnese wnotions. Both these

motions are ruled out. The discussion
on the consideration of the Bill "will
£0 on. -

Shri Sarangadhar Das (Dhenkanal
—West Cuttack}: On a point Di infor-
mation......

Mr. Deputy-Speaker: Order. order.
The point of informatign may be re-

legated to a later time. There is no
point of order.
Shri R. K. Chaudhury (Gauhati):

Left to myself, I would have opposed the
provisions of this Bill not on the ground
that the salary is too high, but on the
ground that the salary is too low. I
have experiencg of the cost of living
in Delhi. I can very confidently say
that the salary which is provided for
in this Bill is far too inadequate. It is
quite possible that hon. Ministers have
their own other sources of income. It
may be landed property or something
else. Otherwise they would not be pre-
pared to be on the salary which is pro-
posed in this Bill. I should submit
that at the end of the term of these
Ministers, they will have to leave Delhi
with a heavy debt. I submit that it
is simply impossible for a Minister to
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live on the inadequate salary which has
been provided in this Bill. The Minis-
ters have various sorts of obligations.

* They have to entertain guests and they

have to entertain their fellow workers.
Whenever fellow workers come from
the moffussil, they naturally expect
that the Minister would be able to pro-
vide them with shelter and food.
know of my own Deputy ‘Mjmster from
Assam who is on a very poor salary.
He has been living on this poor salary
for the last 2 years. What has been
the result? He had to give up his lucra-
tive work and he has been living on
this poor scale, but at the same time
he has to entertain a large number of
guests from time to time from Assam.
People come to him from Assam which
is a distant place; they cannot afford
to live anywhere else. Naturally
they go to the Ministers or to the
Members of Parliament. I ask: how
can a Minister provide for these people
who come to stay with him? He will
have to make-a declaration that hence-
forward no one should expect any hos-
pitality from him.

10 am.

We as Members of Parliament are
getting Rs. 40 a day but a Minister will
be getting even a lesser emolument
than that. Even the WMembers do not

- find it possible to live within the al-
lowance they get. They have to live
away from their relations and frierds.
and they manage it somehow. The
city of Delhi is very expensive. It is
like New York., Ewven London is much
cheaper than Delhi. A hotel meal in
London costs only Rs, 1-4-0, T would.
therefore, appeal to hon. Members not
to oppose the provisions of this Bill. T
ecl that it locks very unfriendly. If T
was not subject to party discipline. I
would have opoosed this Bill on the
ground of the inadeguacy of the salary.
Now I cannot dc so because the Minis-
rers might have discussed this matter
amongst  themselves and they must
have come to the ~onclusion that thev
ought to make some sort of sacrifica. T
have gone 2nd seen the hon, Prime Mi-
nister at 12 o'clork at night at his resi-
dence. He is working at his desk from
morning {ill late at night. Is it fair for
the Members of this House to reduce
the salaries of Ministers? I would ap-
peal with all the emphasis at my com-
mand and ask hon. Members not to op-
pose this Bill. If Ministers accept the
existing salaries. they may do so be-
cause they m=y have their own re-
sources but vou must have a reason-
able standard for a minister's salary.
I shall hava that reascnable standard
according to my exoerience. I appeal
to my hon. friend. Dr. “"~okerjee not
to oppose it. He knows the cost of liv-
ing in Delhi He mawy have other
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sources of income. He may have drawn
upon his brothers, He very well knows
the number of guests he had been feed-
ing. The poor relations of a Minister
think tnat one of their kith and kin
had become a Minister, They come to
see Delhi, I have seen in his house
dozens of pecople living for an inter-
minably long lime. He now comes for-
ward and pleads for a lesser salary for
the Ministers. Unless there are other
sources of income a Minister would be-
come a heavy debtor and within six
months after the termination of his
office a suit will be instituted in the
court against him and if he does not
appuar, an ex parte decree will be
passed against him.

The hon, Prime Minister said at one
time that he had to bring some money
from his home. He may have some
other resource, but we must not judge
every other Minister according to this.
He must be judged by the standard of
the poor Assam Minister. I submit
that the salary of Rs. 2,250 which the
Deputy Minister from Assam is getting
is not sufficient for him. I appeal both
to opposition Members as well as the
Ministers to fix a reasonable standard
for all Ministers so that they may not
borrow money from others, By doing
s0, they place themselves under an obli-
gation; it may be an obligation to a
friend or it may be otherwise, but it
is an obligation all the same. It may
be that he may discharge that obliga-
tion by giving a Government favour.
I think that sometimes he may be temp-
ted to do so because we are giving him
such an inadequate salary., When the
Ministers have themselves agreed to
reduce their salaries, let us not quarrel
over this point. Let them be quite
content with their salary but 1 feel
that we must give them a reasonable
status. Supposing the hon, Home
Minister decides to go back to Calcutta
and start practising, his successor will
not be able to manage on the salary
that he is getting now. Therefore 1
submit that the scale of salaries should
not be decided according to the position
of the present Ministers; it must be
decided arcording to the requirements
of the Mlnisters, and with reference
to the hospitality that the Ministers
have necessarily to extend. Otherwise,
they will br considered rude and mean
in their constituencies. A reasonable
scale has to be fixed. 1 submit that the
scale now fixed along with the other
amenities which seem to have been pro-
vided is quite reasonable, I most em-
phatically nrotest agzainst the lowering
nf the ecple of salarv for the Deputw
Ministers. The salaries must be uni-
form and if pgssible an amendment
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should be made making the salary of
the Deputy Ministers equal to the
salary of the Ministers.

An Hon. Member: What about Mem-
bers?

Shri R. K. Chaudhury: I am sorry
the question of allowances for Mem-
bers has been brought into this Bill
by the hon, Home Minister. The hon.
Home Minister has to remember that
a Member has to pay a monthly rent
for the telephone; I have to pay it; it
may be in arrears; it will be adjusted
some time. For furniture, he has to pay
Rs. 27 or 34.

Some Hon. Members: Forty rupees;
fifty rupees.

Shri R. K. Chaudhury: He has also to
pay for the flower beds which are in
some public place. He has got to pay
for other services. I do not know
what those other services are; perhaps
they are of a confidential nature.

Mr. Deputy-Speaker: Order, order;
the hon. Member thinks evidently that
this is a Members" Allowance Bill. He
need not go into the details with regard
to Members' allowances.

Shri A. C. Guha (Santipur): It was
raised by the hon. Home Minister and
the question has to be answered.

Mr. Deputy-Speaker: A comparison
was made with the total amount. Let
him take rupees 45 or 50 and compare.

Shri Syamnandan Sahaya: He feels
prevention is better than cure.

Shri R. K. Chaudhury: I am only an-
swering that question, We will stay
here for six months. Some of us have
got to keep the houses for the whole
year round. Otherwise, for some
reason, the house may be taken away.
We have to pay the water tax, and
other taxes. Our earning is stopped.
If a Member is a lawyer, he cannot
take up any cate. So. there is no
comparison with the Members' Allow-
ances and if any comparison lies, it
should lie in favour of the Members.
1 shal] speak about it ¥ter on.

I would appeal to the hon. Members
in the Opposition not to opress their
amendment for a further reduction of
the salaries. I only submit that in
pressing the amendments, they will
chow no respect for the dignity of the
House and the dignity of the Ministers.
After all. the dignny of the Ministers
is the dignity of the people of this coun-
try. The people of flie country should
place the Ministers in a proper position
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so that they may not worry about any-
thing else except the work of the office
and service to the country., The Op-
position must remember that they will
fee]l sorry for what they are doing now
for the reduction of the salary of the
Ministers. If any Member of the Op-
position were to come into power, if he
holds any power, he will find that he
cannot carry on with the salary that
he now wants to fix for the Ministers
and then he will have to bring forward
a Bill for the increase of salary, which
would look very szlfish on their part.
Therefore I again and again repeat,—
I hope the House will excuse me and
I appeal to all sections of the House—
my appeal to the Opposition not to
create an unseemly sight by insisting
on their amendment.

Shri A. K, Gopalan (Cannanore): I
am sorry that the object with which
these amendments have been moved,
the principles underlying them, have
not been understood and the Home
Minister in his usual way, even before
saying the principles underlying the
Salary Bill, looked at this side and said
they are living on air, they are going
by aeroplanes, and actually he showed
his first anger. What I have to appeal
to the Ministers is that that is not the
case. We do not live on air; we do not
want you to live on air also. What
we say as far as the salary of the Minis-
ters is concerned is this. We will
never object to a salary of even 3,000
or 4.000 or 5000, There are certain
principles on which we have based
these amendments and I want the hon.
Ministers and other Members to
understand them.

It is not the case of our saying that
everybody should have a salary of only
ruvees 50, or 100. What we say is, all
people in this country including the
hon. Ministers should live happily and
the standard of living of the people must
be improved. But, considering the posi-
tion in the country today, unfortunate-
ly. we have not been able to raise the
standard of living of the people, As
we see in the country today.—that is at
less+ what I have witnessed—the gene-
ral psychology of the man is. when
he starves, he looks at other people who
are hapny and he always envies them.
In the country today. because the Gov-
ernment had not been able to solve the
problems of the people, thev look at
the Ministers and other officers and
sav, look at these people. how thev are
living. why should they have so much
money when we are all starving. Not
onlv the ordinarv people. but even
small salaried officers who are getting
Hs. 45, 50. 100 or 200. the NGOs look
&t the Ministers and feel dissatisfied.
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They say, when we are tti v
Rs. 100 or 200 or 500, the h%?nnl:t‘grso?re
getting more than what js necessary.
They compare the salaries and say, why
the Ministers cannot have only double
of what we get. The Ministers also get
free medical facilities. Every one must
get free medical facilities, We have
not given any amendment saying that
the tamilies of the Ministers should not
be given free treatment. My opinion is
that they must be given. My opinion
is also that all those small salaried
people, peons, clerks, officers and all
of them must be given these facilities.
I am ceriainly not against free medical
facilities for the Ministers, We have
nothing personaily against the families
of the Ministers. 'We do not want them
to be laid up. We want free treatment
to be given to them. But, the principle
on which t‘h':s free treatment is given
to the families of the Ministers should
be extended to others, There are those
who get Rs. 200 and they have to spend
at least “50 or 60 or 70 rupees to go
taﬂ- Eth]:;atl:.!t:sz:lsatal&t Not only that; there
¥ Secretariat officers drawi
Rs. 200 or 300 who do not even get ::i%
mission to the hospitals. What will
bg the condition of these people? How
:v(;rl;ls_g;ﬁt;eel?th “E:'Fe have to take into
il ion that, especi
our country...... = pRCE ftiy

‘Dr. Katju: May I just intervene for
a minute. My learned friend. the hon.
Member may be informed that every
single Government servant, whether he
be a clerk or a chaprasi or an officer
1‘% g}:;r:;d éree }Tedig:ajl attendance in the

1 n ospital. H
ask Dr. Mookerjge, s i Sntier

Shri A. K, Gopalan: T am not talki
of Delhi; I am talking of the whzlltﬂllzu
India; I say generally. I do not say
about what is done here. I have seen
a number of hospitals in many places
where officers have gone and have had
to pay for special class. They have
had to pay Rs. 2 a day. I am not talk-
%niﬂ.l of Delhi and the WillingAnn Hasp)-
al.

Dr. Katju: They are allowed medical
facilities everywhere in every Govern-
ment hospital,

Some Hon. Members: No, no.

Shri A. K. Gopalan: I have besn in
a Government hospital for five days in
a special ward. They have to give Rs, 2
per day, whether ¢ne is 4 Government
servant or not, But for a Government
oflicer, there is another ward. There
also he has to pay some money. No
Government officer would be treated
without paying anything. If all the
Government officers and their families
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get free medical treatment, it will be
good. I do not know whether it is done,
but the Minister says that all over
india Government otficers get sucn
treatment. I do not know who are in-
cluded in the category of officers.
Does it include even the poor clerks
ana others and their families? Are
iney given tree medical treaunent? my
knowledge is they are not. If they are
given, it is a good thing.

The Home Minister proudly says
that ne vewngs w tne Congress FPariy.
In 1932 the Congress passed a resolu-
tion at Karachi that the maximum
salary of a Minister should be Rs. 500.
They say it may be Rs. 500 or Rs. 1,000,
but I want to ask what is the principle
on which the Congress passed the reso-
lution that the maximum must be Rs.
500. The principle is that certainly
when the Congress came to power, they
should still be prepared for some sacri-
fice, and make the people understand
that they zre doing work not for the
salary, for the sake of mere money, but
for iae sake of the country, for the
sake of the people, If it is for the high
work that is done by our hon. Home

* Minister, then 1 say not even this Rs.
2,200 is enough for the cleverness and
intelligence he has to use for bringing
the Preventive Detention Bill and so0
many other Bills. Certainly Rs. 10,000
must be paid. I only want to ask: are
you geiting the salary for the work
you are doing? If it is so, the11_ _the
Congress Ministers are like the British-
ers or come officers in Government get-
ting salary for their work, I will with-
draw the amendment if you sav: “I
want to be paid for my work according
to my intelligence, ability and capacity,;
I am turning out so much work, I must
be given so much”. What I thought
was that the Congress Ministers today
are working for the sake of the people,
because the Congress has been saying
that they have been doing so for the
last so many years. and that their two
nrivsinles wero non-violence and sacri-
fice. The Congress said so, so that the
people may understand them and have
confidence in them. They thought that
when they came to power they must
make the people understand-that they
were not there because they wanted
higher salaries than the Britishers, but
because they wanted to help the people.
The people will not say that the Minis-
ters should not have houses. or that
they should not have food. There must
be confidence that the salary that is
drawn by the Ministers today is very
low. and the people must say that they
must take more. Today the position
is not like that. And the Minister elo-
quently said: “See what poor salary
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we are getting”. He said these people
are getting Rs. 2,250/- and they have to
meet so much expenditure. What are
the other items? And if really money
1s paid, how much will they have to
spena? Take item by item. As far as
Ministers’ houses are concerned, I
think it they are given out tor rent,
you will have to pay Rs. 500 to Rs.
1,000. Then there 1s another allowance,
Clause (5), Sumptuary allowance
to Ministers. If no visitors come, then
the allowance will be for the
Ministers themscives, and not {er
the wisitors. This is Rs. 500/-. Then
there is Rs. 2,250/- salary, and an-
otner Rs, 100d/- for house, and medi-
cal treatment for the Ulinister and
his 1amily. There are so rnany diseases,
and where they waat treatment,
it. will come 1o another Rs. 500/-.
Besides this, there is travelling ai-
lowance and daily allowance to Minis-
ters. I do not know about the Central
Ministers, but I know about Madras
Ministers, Even when they. have the
Assembly Session, they are travelling,
and the Minister belonging to my part
of the country had drawn the biggest
travelling allowance—Rs. 5,000 within
thres months. It may bo that Central
Government Ministers do not travel
much -but considering the travelling
that has been done for the last one
month—we know that the Food Minis-
ter had to travel throughout Iindia. He
went to Beneal. Bhonal and =n manv
other places. 1 tne ravelling atlov
ance is added, that wil] also come under
expense,

The Minister of State for Finance
(Shri Tyagi): The Ministers do not get
any travelling allowance at present.
They get the actual expenditure they
incur in travelling.

Shri A. K. Gopalan: So they have no
expenditure for that. That is what I
say. I do no® say he is getting anything
from it. I only say he has no expense
to incur by travelling. He must pav
rent for the House. That is  there.
Then medica) expenses and food. I do
not know whether there is any other
expense for an ordinary man.

As far as travelling allowance is con-
cerned, it is provided:

“travelling allowances for him-

self and the members of his family

. and for the transport of his and his
family's effects”

“travelling and daily allowances
in respect of tours undertiken by
him in the discharge of his official
Aduties, whether by sea, land or
air.”

They get their travelling allowance
and daily allowance. They are given
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free medical treatment. They are
given iree nouses, urniture and other
things. So, this Rs, 2,250 or whatever
it is is only tcr their pay. So what I
have to say is that at least if these ai-
lowances of the Ministers are rut
short, the people will feel that the
Ministers are also making sacrifices
though they have not beea able to raise
ihe standard of living of the people
immediately.

As 1 said the Karachi resslution was
passed by the Congress to show to the
people that the Congress Ministers will
continue to sacrifice, even after coming
to power. It is not the amount, Rs.
50 or Rs. 100, but it is the principle
that is important. I know the Minis-
ters hove to keep up their position. As
far as I am concerned before I came
here as a Member of this House, I was
only wearing simple dress. It is only
now that I am wearing this kind of
dress. That is neczssary even on our
part., When I go to my place, I wear
oniy simple dress. 1 had been living
within Rs. 30, without food for days
just as the Congress friends on the
zinar side had szcrificed,. When you
srcrag to power vou should keep up that
smirit, You must ses that the spirit is
s«uch, and the salary is such that the
ordinary man feels that the Ministers
and others are also sacrificing. When
we are unable to raise the pay of the
lower employees, certainly they feel
discontented, and a mere cut of Rs. 10
or R=. 20 is not enough, They will say
this is nothing. What we want is a
drastic cut and the Ministers have to
tell the people and also the officers and
others, ,we have done this not because
the saléry is sufficient for us. we will
hardly be able to live within it. but
we have done this for the sake of the
country, for the sake of the people. We
are trving to raise the standard of the
people. and we know that we will be
able to do it only in course of time.
but “efore that in order to convince the
people that their sacrifice is shared,
the Ministers should cut their salaries.
T~ ardar ta show to the people that al-
though thev are Ministers, they are
also the ordinary peep'e. and that they
‘have also come from the people, it is
necessary that they make a drastic cut
in the salary. so that they can get the
confidence of the people,

Ia my amendment also, I have not
said anything against the orovision of
free houses. T also say that free houses
must be given, free medical treatment
shouid be given and so on . But I have
said something against theé sumptuarv
allowances. If a person goes to a
friend’s house. ordinarilv nobody
charges anvthing for entertaining him.
If tea parties cannot be given, at least
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some water parties, or some lime-juice
parties may be given, and the Mini
ters can say ‘We are not getting any
sumptuary allowance from the Gov-
ernment, so we can only give you lime-
juice or something like that.’ Even sup-
posing a Minister does pot invite any-
body for any parties, then alsp the su-
mptuary allowances go to that Minis-
ter. There is no account saying that ‘I
haveinvited 10 people or 15 people, 1
have given them so much of coffee or
tea or other things." So, whether any
parties are given or not, this sumptuary
allowance goes over to the Minister,
full Rs. 500, evan though he might have
actually spent some Rs. 100 or Rs. 50
oniy. So the total emoluments for a
Minister are Rs. 2.250, plus Rs. 500
sumptuary aliovwance, plus Rs. 730 or
Rs. 1,000 towards nouse and furniture,
plus Rs. 500 worth of medical expenses,
on an averige per month, pius a daily
allowance ot Rs. 30, which will come
to about Rs. 1,000 per month,—all this
will come to zbout Rs. 5.000. In spite
of this, they say they have made a
vo'untary cut and reduced the salary
to only Rs, 2,250. What we are saying
is that a further reduction may be mad.
in the salary only, not in the rent, not
in any other thing, but only in the
salary. So I appeal to the Ministers
to make a drastic cut in their salaries,
s0 that they can set a very good
exam?!e to the officers and others.
and also to the pseople at large. ani
cay to them. especially the people wity
are starving, the poor policemen o
others who ask for more pay: “Lock
here, we have ourselves made a sacri-
fice by reducing our salaries, so you
can also mezke a similar sacrifice for
nne or two vears.  we are trving to
raiss the standard of living of the
people. When that is raised, you can
also have more pay. then we can also
have more pay." But till then. the di-
[Merenge botween the incsme cof ihe
peonle and that of a Minister chould
not bz very much. Considering the
situation in the country, if the Ministers
make a reduction in their salary. the
people will understard thet some r=al
changes are being made: otherwise if
a token cut is made. they will only
say that so far as the actual expenditure
is concerned, there is not much reduc-
tion to talk about. I once again appeal
to the Ministers to make a cut in their
salaries, in order that they can gain
the confidence of the people Difficul-
ties there mav be. but they will have to
face these difficulties, in order that they
can convince the people that they are
working for the sake of the good of
the people.

Shri Gadgil (Poona Central): The
hon. House will agree that the evidence
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of an ex-Minister is the most relevant
in the discussion of to-day. The prinei-
ples on whicn the salary is fixed are
generally in relation to the office, the
character of work discharged and the
average needs of the incumbent., Ob-
viously this is a political office and we
cannot take into consideration those fac-
tors which are very relevant when we
lay down the pay structure of omcers
who are in permanent service of the
country. The character of this office
is two-fold, First, the Micister has to
work as an administrator. The other
aspect of his office is that he is a politi-
cal leader to some extent and has to
keep contact with the political workers
and the political spheres in the country.
The. average needs of such a person
are slightly different from a person
who is in the permanent service of the
republic. These needs undoubtedly in-
clude an element of subscription to
party funds and to various other ancil-
lary activities which the parties carry
out, plus the expenses of the election,
past and the futuie to come. I do not
want to suggest that all these elements
should be fully taken into consideration,
but when we are considering the salary
of a Minister, all that I humbly urge
is that these considerations are not
irrelevant.

Having made this preface, I shall just
describe briefly my own experience
from the 15th August 1947 to the morn-
ing of 13th May 1952, :whzn I was to
my own satisfaction relieved from the
captivity of this office. On the 15th
August 1947, when [ was asked by the
Deputy Prime Minister Sardar Val-
labhbhai Pate! to go and occupy No.
26, Ferozshah Road, New Delhi, I was
simply struck dumb and I requested
him to give me a smaller house, al-
though I did not realise what it finan-
cially meant to me to keep a house with
28 rooms and 134 light points. Sardar
Patel in his characteristic way sp:d:
“Look here. my boy, you have lived

enough in jail ¥ AFFH @ But

it proved not a Mahal but more than
a jail, Sir. On the 15th August 1947.
1 also visited our elder statesman Mr.
Gopalaswami Ayyangar for his blessing.
With his long and varied experience.
he quietly asked me, “Look here, Gadgil.
have vou £ny margin with you apart
from this office? I told him that there
was nothing else to fall back upon.
Then he said, “Even this Rs. 5.500 will
not be sufficient for you" I simply
laughed at it, but I realized in the
course of a year or two that there was
great truth in what Mr. Gopalaswami
Ayyangar told me. This luxury of Rs.
5,500 salary was a three months' won-
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der. By the end of December, the
salary Bill was passed, and from the:
1st January 1948, the salary was re-
duced to Rs. 3,000 and an extra allow-
ance of Rs. 500 for a Cabinet Minister.
Although the salary for the previous.
months was Rs. 5,500 on paper—I was
one of those fortunate who had not any
other income, and who had done noth-
ing by way of business, nor had I piled
up any amount worth the name in my
profession, and so I had actually no
other income which could be taxed on.
the scale applied tc the higher income-
slabs—I actually got Rs. 3,100 or there-
abouts, for the four months, September,
October, November and December. But
when the salary Bill was passed, and
it came into operation on the Ist Janu-
ary 1948, the salary was reduced to-
Rs. 3000 subject to income tax, plus
Rs. 500 sumptuary allowance. And I
can assure this House that most of us
religiously spent this Rs. 500 on enter-
tajning Members of Parliament, friends
and other guests, and so. far as I am-
concerned, you have only simply to
refer to Mr. Shashi Ram. the caterer,
and you will find that this is amply
borne out, Leaving aside this Rs. 500
allowance, after deducting income-tax,
I actually got about Rs, 2.100 or so.
Then in October 1949, the Cabinet de-
cided to have a voluntary cut and the
salary came down to Rs.2.500. when I
actually got Rs 1,810 or so. Now the
salary is sought to be reduced to Rs.
2.250, From August 1947, up to the pre-
sent date, the prices have been increas-
ing, while the salaries have been de-
creasing. We started with Rs. 5,500.
and now the hon. Home Minister comes
with a very modest proposal, in my
humble opinion, for a salary of Rs.

Now, Sir, other amenities. I shall
deal with them—what the other ameni-
ties were. There was a clause for a
free furnished house after the first of
January 1948 when the new Salaries
Bill was passed. It was interpreted by
the permanent services that free fur-
nished house, meant that only Mali’s
pay would be paid by the Government,
the rest of it must be borne by the oc-
rupant. That meant an expenditure of
about Bs. 100 per month—on sweeper
and other items. Then, Sir,—of cours2
T was responsible for it—nower used
for heating water had to be paid for.
Only light and fan. whatever power
was consumed by these. that was paid
by the Government. Then as regards
refrigerator, it is n sad taleso faraslam
concerned. for in the course of 4 vears
and 9 months at the rate of Rs. 40 T
paid Rs. 2,280. With that sum I would
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‘have purchased at least two refrigera-
tors, Then as regards air condijtion-
ing, only one room had been air-condi-
tioned in each Minister's bungalow and
.in the first year the charges came to
Rs. 153 per month for 6 months. I
was completely frozen and discarded
the whole thing for the remaining three
.years because I could not afford. Now
consider Rs. 153 a month—in some
bungalows the charges come to Rs. 213—
that was the complaint of my friend,
Dr. Syama Prasad; I am sorry even in
.office I could not obhge him though I
am quite willing to oblige him now.
Then there is a scale of scheduled fur-
niture and some Ministers, not know-
ing that there was a strict Works
Ministér, asked for more furniture and
I said: “No, you must pay for the extra
furniture or certify to me that it was
necessary for the proper and efficient
discharge of duty”. They could not
honestly do so. Therefore, they had
to pay and will have to pay for the
extra furniture that they may require.

Then reference was made to travel-
ling allowance. There has been con-
siderable misunderstanding, In these
four years and nine months I did not
get a copper coin for travelling allow-
ance. The procedure is: if I want to
travel by special train,—I had to do
it once=I had to requisition and then
the train was ready; if I had to engage
a chartered plane......

Shri A. K. Gopalan: I spoke about
daily allowance.

Shri Gadg‘ll: I will come to it
Do not be in a hurry. If I had to go by
a chartered plane, the same thing ap-
plice: T had tp o by g =alnon  the
same thinge apnhes and if I had to go
by a coup—to be assaulted—it was the
same procedure. Not one copper coin—
I want to assure my friend, Shri
Gopalan, and I am sure he has still an
opern mind— in these four vears and
nine months. not one copper cnin I
Eot.

Then dzaily allowance. The rule was
that you could draw Rs, 30 per day.
As far as I know, most of us did not
draw at all and some of us who drew,
drew it at the rate of Rs. 15 or the
actual expenditure whichever was great-
er. Probably we do not know the wor-
ries of 2 Minister in office, If he visits
another nrovince or stays at Govern-
men* Hnus's or stavs somewhers else.
you wi'l ba surprised t¢ know that he
has to rav—I am sorrv to sav—tins for
more than what he gets bv way of
daily allawance if he chooses to draw.
Then T kwow it to mv cost, and 1 ask
hon. Mem~bers tn believe it, that even
out of thiz no Minister has ever made
even a copper coin, Now with the
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proposal of Rs. 2250, after deducting
the income-tax you will have hardly
Rs. 1,600 left. Then deducting Rs. 300
to Rs. 400 on maintenance of car and
depreciation and so on, you will hardly
have Rs, 1200 to Rs. 1300 left, which
is as much as a Member of this House
draws. Then as regards car, I have
als0 a SOITOWIW ieue w lell, 1 gut an
advance of Rs. 9,000 from the Finance
Department and I promised to pay
them in 18 instalments of Rs. 500. I
thought it was a good bargain; there
was nothing in the agreement that [
was to pay interest, Then the car was
hypothecated to the President of the
Union, so that I could not sell it and
make money even if I wanted to do
that. When I paid the 18 instalments,
I thought I was out of this bargain, but
the bill for the subsequent month
came—Rs. 394 for interest. Such are
the greedy and Argus-eyed officers of
Mr. C. D. Deshmukh's departmeit!

Then the question was raised as re-
gards the standard of life of the gen-
eral_population remaining where it is.
But if you merely go by the monetary
increase in their emoluments, what
they used to get in August 1947 and
compare it with what they get
today, if you just move on
those lines, you will find that
As. 2250 s at least 50 per cen.
less than what on this principle they
would be entitled to have. I should
say this gesture is really genuine. Now,
I want to ask hon. Members in all
fairness to compare what our Minis-
ters here ir the Centre get with what
corresponding persons in authority get
in other countries. Total up every-
thing. what they get in cash and what
they get in the way of supply of facili-
ties, and I have no doubt vou wouid
ro=e to the conclusion that what our
Minister gets is not more than but
what is relatively fair. It is true. no
doull, that the Government should
make a gesture. Thev have already
m=de a gesturs from Rs 3000 to Rs.
2250. Whai would be the saving, after
al'? If assum’ng we accept the proposal
n® my esteemed friend. Mr. Gooalan.
what wou'd b= the saving and how is
it going to he!p raise the standard of
living nf ths nronle, I think his sym-
pathy is undoubtedlv genuine. I do not
want to challenge the homa fides of mv
friend. Mr. Gooalan, but I do feel that
although it is the business of the Oo-
position to oppose always. nccasionally
reasonableness is not c-rtain'v out of
plare. So he has to consider the dignity
nf this“offire. Ten wvears hence they
may come here and some of us—if we
are alive—mav go over to the other
side. I oromise him in those circum-
stances if you bring a Bill of that char-
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[Shri- Gadgil] :
acter, I shall at leawst not oppose (4An
Hon. Member: you will not be allowed
to oppose). The character and dignity
oi the office you should consider. Do
you want your Minister to go on a
bullock-cart in Delhi which is known
to ve a city of distances? And there
are so0 many engagements, social and
nthers. which he cannot escape; it will
be impossible,

Now, as regards sumptuary allow-
ance, Mr. Gopalan said “you should
have water party” (Inferruption), I
was not present at yesterday’s dinner
and from what [ read in the morning
papers, his associate Professor Muker-
jeg, in fact pleaded that there should
be more and more of such ocecasions.
If that is so, if the purpose of giving
sumptuary allowance......

Shri A. K. Gopalan: They gave it ro*
at the expense of Government: they
gave at the expense of those who
were there,

Shri Gadgii: We are individuals also.
Suppnose Mr. Gopalan goes to the house
of Pr. Katjn—I hope he will call on
him one of these days—and if he mere-
Iy talks over matters, there will be such
a formal atmosphere. but a cup of coffes
and o orasgnola or two  immediately
hreak th= ice and there is a heart-to-
hesrt ‘alk. After all.........

S5hri A, K. Gopalan: If he gives out
of Government money, I will say, I do
n2t went: if he is ready to sacrifice his

Shyi Gadeil: After all it is sa'd that
the way to a man’s heart is through his
stomach. I would just adapt it and say
that if you want to establich a sort of
comradeship between two  opposing
parties the besi place is a resiaurant
or o club with the tea table standing
bLetween them. [ assume that we are
agree’ on certain fundamental cate-
gories—othiorwise there is no meaning
in constituticnal agi‘ation or belief in
consfituticna! provriety or eonduct. We
ara agreed "that whatever changes we
want in the life of the community or
for tha matter of that in ths funda-
mentals of the Constitution, those
changze will ba brought about accord-
ing to the provisions of the Constitution.
That is the fundamental category on
which w- are agreed, And if we are
not #aread, then mast_humbly I sug-
gest that those who do not agree have
na place in this country.  Similarly,
the republican character of our Con-
stitution is a fundamental category on
which we are sereed. There are certain
fundamental categories on which agree-
ment is necessary before parliamentary
institutions can function.
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'So, these are matters for considera-
tion. Tomorrow Opposition may be in

.office. After all is this a big sum?

Or, if you insist that Ministers should
have less, then even 1if they aiways
live according to a standard as
austere as some of us have been living,
is it suggested that those who have
got a lititle more should part with it?
Is gocialistn a private virtue or is it
a programine, an ideal which has gct
to be concretized through proper cons-
titutional channels? I should there-
fore very reszectfully ask the Members
of the House: What is the good of sug-
gesting Rs, 1,0007 Out of that Rs. 300
will gy by way of income-tax and
ancther Rs. 400 on  account of moter
car ma.ntenance. Do you want a
M.nister of Bharat, a country with a
population of thirty-six crores, playing
a leading part in world politics, do you
want a Minister of such a country going
about with Rs. 300 a month?

Er. Katiu: Cn air,

Shri Gadgil: 1 think it is absurdity
par excellence and I am sure no Mem-
ber will go to that extent. T therefore
respectfully urge this for the considera-
tion of those Members who have tabled
amendments and would sav that they
would be extremely reasonable in with-
drawing them and showing a spirit
which is very apvropriate.

Shri Velqvndlban: As I was listeniong
to the sacech of the bon, Home Minis-
ter I was reminded cof the salary of
a Mia'ster suggested by Gandhiji
many vears ago. That suggestion of
Geandhiji wa- accented in Madra- at
the time but i+ was not accented by
same Provincess or Ly some AMinisiers.
It was on idea which was set up hy
Gardhiii at the time, but [ would
humbly submit that t/mes have chang-
ed a lot and in my oninion i would bz
very difficult for a Minister or even
for a Member of Parliament t» live on
that amount., Affer my graduation
when [ was work'nz in 1ihe Harijan
Scvak Sangh, I wag asked ip roceive -
Fs. 6 a month, Tha! was the amount
fixed by Gandhiji and I have “rawn
at trat time Rs. 6 pa2r montk bu! &t
the same time I weas provided with a
set of clothes which I wsed to wash
myself. Now when I remember those
days I think that was perhons the
haopiest moment I had in my life.

Today times have changed and things
have become complex and expenses
have become high. We are now living
in a different India altogether. I am
sorry to say. I completely disagree with
my friend. Mr. Gopalan when he savs
that a Minister should live on Rs. 1,000
per month: That is my personal
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acter, I shall at least not oppose (An
Hon. Member: you will not be allowed
to oopose). The character and dignity
of th: office you should consider. Do
you want your Minister to go on a
bullock-cari in Delhi which is known
to pe a city of distances? And there
are s0 many engagements, social and
nthers. which he cannot escape; it will
be impossible, :

Now, as regards sumptuary allow-
ance, Mr. Gopalan said “you should
have water party” (Interrupiion), 1
was not present at yesterday's dinner
and frem what I read in the morning
papers, his associate Professor Muker-
jee, in fact pleaded that there should
be more and more of such occasions.
If that is so, if the purpose of giving
sumptuary allowance......

Shri A, K, Gopalan: They gave it no:
at the expense of Gavernment: they
gave st the expense of those who
were there.

Shri Gadgil: We are individuals also.
Suppose Mr. Gopalan goes to the house
ani Dr. EKatju—I hope he will call on
hirm one of these days—and if he mere-
l¥ “a'ks over ttara there will be such
a forme vere, but a cun of coffex
arnd noraszonla or two  immediately
brezk th- ice ond there is a heart-to-
he=rt taik., After all...

Shri A, K. Gopalan: If h2 gives out
of Government money, I will say, I do
not want: if he is ready to sacrifice his
money. ...

Shri Gadeil: After ail it is said that
the woy 1o a man's heart is through his
stomach. [ wou'ld just adapt it and say
that if yqu wart to esiablish a sort of
comradrshtip hetween  two  opposing
perties the host place is a restaurant
or @ club with the tea table standing
Letween ther. [ assume that we are
agrerd on ecertain fundumental  eate-
grmes—atherwist there is no meaning
in constitutional sgitation or belief 1n
eonstitutinpa! propriety or conduct. We
ars agrees’ that whatever changes we
want in the life of the communitv or
for the matter of that in the funda-
menta's of the Constitution, those
chang-= will be brought about accord-
ing to the provisions of the Constitution.
That is ‘he fundamental! category on
which w-~ are agreed, And if we are
not rarced, then mast.humbly I sug-
gest that those who do not agree have
no place in this country. Similarly,
the republican character of our Con-
stitution is a fundamental category on
which we are agreed. There a n
fundamental categories on which agree-

= ment is necessary before parliamentary
institutions can function.
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So, these are matters for considera-
tion. Tomorrow Upposition may be in
office. After all is this a big sum?
Or, if you insist that Ministers should
have less, then even if they aiways
live according to a standard as
austere as some of us have been living,
is it suggested that those who have
got a litttle more should part with it?
Is socialism a private virtue or is it
a programme, an ideal which has gct
to be concretized through proper cons-
titutipnal channels? 1 should there-,
fore very res:zectfully ask the Membz:s
of the Heouse: What is the good of sug-
gesting Rs. 1.0907 Out of tha: Rs. 300
will go by way of income-tax and
another Rs. 400 on account of motor
car ma.ntenance. Do you want a
M.nister of Bharat. a countiry with a
population of thirty-six crores, playing
a leading part in world politics, do you
want a Minister of such a country going
abeut with Rs. 300 a month?

" Dr. Eatju: Cn air.

Shri Gadgil: 1 think it is absurdity
par excellence and I am sure no Mem-
ber will go to that extent. I therefore
respectfully urge this for the considera-
tion of those Members who have tabled
amendments and would sav that thev
would b2 extremely reasonable in wi}l]-
drawing them and showing a spirit
which is very appropriate.

Shri Velayudhan: As I was listening
ty the saeeh »f the hon. Home Minis-
s reminded of the salarv of
suggested by Gandhiji
many yecars ago. That suggestion of
Czndhij. vea- accepted in Madra:  at
the (ime bvi it wsas not acrapted by
e3m~ Proviness or % somae Liinisters.
It woas an idea whirh was set up hy

i#i at the timz. but I would
submit that t'mes have chang-
ed a lot an4d in my eninion I+ would b2
very difficult for a Minister or even
for a Member of Pariiament 13 live on
tha: ameount, After my gradualion
when I was working in the Harijan
Sevak Sangh. I wos asked to receive
Es. 6§ a moath. That was the amount
fixcd bv Gandhiji and [ have -“-awn
at that {ime Rs. 6 par month bu* &t
the sam~ tme I was orovided with a
set of c'nthes which T used to wash
myself. Now when I remember those
days I think that was perhans the.
hanpiest moment I had in my life.

Today times have changed and things
have become complex and expenses
have become high. We are now-living
in a different India altogether. I am
sorry to say. I completely disagree with
my friend. Mr. Gopalan when he says
that a Minister should live on Rs. 1.000
-per month. That is my personal
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opinion. Today circumstances have
changed, cost of living has gone very
high. when we tix a salary it is not
on e basis of aa igeal or a theory that
we do so—we decide it on the basis
of exped:ency, convenlence and environ-
ment, and on the whole 1t is common-
sense that decides these things. When
I read the Bi!l and now when I heard
the hon. Home Minister, I thought it
was a proper 2nd reasonable arrange-
ment that the Treasury Benches have
made. Even we, Members of Parlia-
ment, are daily getting letters that we
should send so much to this organisa-
tion and so much to that, so much to
this relative and so much to that rela-
tive, simply because they think we are
drawing Rs. 40 per day even though
they krow that Parliament does not
sit ¢n all the 365 davs. There is an-
other big misunderstanding amongs:
the public. They think that we are
living in rent-free houses and that we
are also given iree conveyance, That
is the impression not only among the
poor pzople but also among the educa-
ted ciasses. I myself was under the
impression that the Central Ministers
would be getting free cars from the
Government just as the Ministers in
the 5 ates do. But onec or two months
ago when I had an occasion to get into
& cer with a Ministor I asked him how
much it had cost and when he had pur-
chazed it, he said it was bought by his
own money and not purchased by the
Government and that in the Cenire
every Minister will have to purchase
his own car. My cplnion is that a
Minigter should be given a State car
ani he cheuld net be made to spend
for it. Why does he come here? He
comes here not for his own purpose—
he wan's to serve the nation. 1 speak
s~ frem this s'de without ieaiousy and
discontentedness. Tomorrow [ also
want to get into the Treasury Bench.
I 2m not iealous of Ministers or Mem-
bers of Tarliament drawing some
monev I is a different gquestion if
thev 2= in power today. But the
salary guestion should be looked at
from a differ=ant angle. Gandhiji looked
at it from a < “crent angle when he
said it should b: Re 500, He wanted
to have a socie'v which was much less
complex. much lese costly, and he went
on the hasis of non-violence. We all
acceoted that princiole at the time but
wa have failed to carry out it so far.
Nor don I think we »are going to adopt
it whether it is Congress that is in
power or some other party. About the
principle behind the salary question,
I mav sav that todav a Member of
Parliament. or for that matter even a
Minister. is the most hard hit person.
Ae far as I am concerned. I mav say
that last year when I was a Member
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of the former House I had not only my
allowance as Member but as my better
half was also a Member here, it came
to Rs. 80 daily and at that time it was
a big income—it was a double income.
But when I left Parliament last year
I‘had hardly Rs. 2,200 in the bank.

Sardar Hukam Singh (Kapurthala-
Bhatinda): Your wife must have had a
separate account.

Shri Velayudham: No. Actually 1
had no bank account—she had it. it
is a fact. it can be verified by anybody.
And Dz'hi is a very costly place. Before
I became a Member here I was having
a car. I was getting a salary of Rz. 600
to 700 as Information Officer of the
Government of Indis. In fact, what
I did wher I became a Member of
Parliament was that I sold the car
because I found it very difficult to main-
tain a car with such an uncertain in-
come. For example, the Parliament is
over and it will not be summoned for
two months, I will always be think-
ing when the wmext session wil com-
mence because I have nn other income.
I am not doing anv business. Nor am
I doing any journalistic work. I do not
helong to a rich famiiy. I belong ‘o
an untourhnhls familv snd I am de-
pending upon myself, Therefore, I
have no other income. Unfortunately.
in this couniry a very miserable and
dangerous thing that is haooening is
that people criticise the party which is
enjoying power, beczuse the critics have
not enjoved it. That js the main mala-
dy. When a man hecomes an MP. or
MI.A. people Inck eom him with jeal-
cusy. In Travancore-Cochin, an M.L.A.
aets only Rs. 120 n.m. hut neo~le envy
him. because. perhaps, he wields much
influence in opolitics. But he is poor’
at the same time. In the same way,
T ran auote mv own example and the
example of many friends on this and
the other side.

The other day 1 was going through
the proceedings of the House of Com-
mons Debates on the Salary Bill, We
are h=re to develop a parliamentary
democracry—TI mean people on this side
and on the other., We are here to look
at things from the country’s point of
view. Therefors, I wish tn remind the
Treasury and Ooposition Benrhes that
the debate in the House of Commons
took not more than five minutes on this-
subject.

An Hon. Member: But you have
taken more than flve minutes!

Shri Velayndhan: When I moved this
amendment I thought that there would
not be much discussion, We are res-
ponsible people here. The Treasury
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Bench is not a collection of untouch-

ables. Similarly, we on this side are
not also untouchables. All of us are
part of the Government, part of the
Nation. After all, people do not feel
jealous about the salary drawn by big
business magnates, Who feels jeal®us
about a Tata, or a Birla, or a John
Matthai getting Rs. ten thousand per
month; Nobody. But when a Velayu-
dhan goes to some place, people stari
saying, “You are drawing Rs. 40 a day.
‘Why do you not do something for me?”
It is a real malady with the people to-
day., My humble opinion is that if it
is to be cured, we should have a
different type of approach between the
Opposition and the Treasury Bench,
‘We have got an opportunity for the next
four or five years to develop parlia-
mentary democracy in India through
this Parliament and become a model to
other Asiatic countries. If we want
to do that. if we want to solve the
problems of the people, then the Trea-
sury and Opposition Benches should
not fight like enemies. No Minister
shou'd be asked to live on Rs. 40 or 30
a month. Somebody said. “Give the
Deputy Minister only Rs. 750 a month.”
T do not like that type of approach:
1 am against it.

‘Then there is another point regard-
ing the Deputy Ministers and the
Parliamentary Secretaries. Why can
they not be given the same amenities
as Cabinet Ministers? The Bill does not
give them fhose amenities.

Dr, Katju: May I interrupt for a
minute? I myself overlooked it, but
you will find that in the definition
vlause the word “Minister” is so de-
fined as to include Denuty Ministers.
‘So. wherever Deputy Ministers are
mentioned. they are entitled to the
same facilities.

Shri Syamnandan Sahaya: That
means Deputy Ministers also will have
free houses. This is what I was trying
to point out to you.

Shri Velayudham: The sumntuary
allowance of Rs. 500 is rot given to
Deputy Ministers, You may fix the
amnount at Res. 250 or something like
that; but as the other Ministers the
Deputy Ministers must also get the sum-
piuary zllowance. The Deputv Minis-
ter iz a responsible person. In many
raznacte T think he s mnre responsible
than the2 Minister We have got soma
first. class men on the other side. Take
Mr. JJ=in. He was here with me some
time 2go and he is one of the best
Ministers. Then take the case of the
able Mr. Karmarkar. They are all very
responsible people. They have ex-
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penditures too. Why can you not ex-
tend the same facilities to them? The
Parliamentary Secretaries are another
tribe, I do not know why they are
treated as untouchables, They are not
cven given a room in which to work
just as a Joint Secretary or Secretary
would throw some papers to the Super-
intendent, some papers are thrown
to these Parliamentary Secretaries and
they work according to the whims and
fancies of the Ministers, My humble
opinion is that a Parliamentary Secre-
tary should be given due respect, due
consideration, In regard to his work
also, he should be treated on par with
Deputy Ministers. All concessions ex-
tended to Ministers and Deputy Minis-
ters must be extended to the Parlia-
mentary Secretaries. I completely
agree with the Home Minister in regard
to the remarks that he made.

With these few words, I conclude.

11 aM.

The Prime Minister and Leader of
the House (Shri Jawaharlal Nehru):
May I for a moment speak not as
Prime Minister but as a person who a
little over twenty-one years ago pro-
posed a resolution at the Karachi Ses-
sion of tho Indian National Congress,
in which there was a part which sug-
gested that normally the salaries to
be paid shouald not exceed Rs. 500 a
month. That resolution has often been
pointed out to me and to many of my
colleaguos in recent months. I believe
a great many references were made to
it during the election campaign. I am
perfectly prepared to admit that those
references and c-ilicisms wiie einma
facie justified. That resolution said
that as a rule Rs. 500 should be the
maximum salary, except in the case
of experts etc. Well, a great deal has
happened since thom and even taking
that resolution which we put into prac-
tice largzly when some of our col-
leagues became Ministers in Provincial
Governments in' the middle thirties.
They took Rs. 500 as salary. but the-
took—and it was inevitahla—certain
other privileges like a State car et
and a houre tno, That was in a sense
inherent in that Karachi resolution
too. Actuallv therefore, if wou work
it out, it works out to much more than
Rs, &1 if you give a car and a house
ete. But  apart from  other things,
the House knows wverv well  how
things have chauged and 500 rupees of
those days are not worth so much today
in regard to both the value of the money
and its purchasing power due to de-
valuation and the much higher taxes
than one has to pav. If any kind of
rouch and readv calculation is made, it
will be found that there is very littie
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difference between Rs. 500 then plus
the privileges attached to them and
what we suggest should be paid to
Ministers now. It is difficult to be ac-
curate about these calculations but I
do submit that there is no major
difference and we have tried our best
to follow generally speaking that policy
that was laid down then.

Of course, I am for the moment talk-
ing about the salaries of Ministers and
not about the other salaries that are
paid and that are governed by all kinds
of rules, laws, assurances and .the like.
That is a separate matter. All that
took place four or five years ago at the
time of the change-over in the Gowv-
ernment. All kinds of assurances were
given and naturally those people who
have given those assurances want to
abide by them. It is not good for as-
surances to be given and not to be
kept. unlees there is a force majenre or
something else that happens. Some-
times, I think it may be said rightly,
that many of the assurances that were
given were not justifiable or right in
the larger scheme of things. That is a
matter which we can examine.

For the moment we are dealing with
Ministers' salaries and we in the Cabi-
net gave a great deal of thought to
this matter. We all of us had personal
experience of it during the last few
years, On the other hand we want
to reduce the salaries to the lowest
possible scale, not merely to save a little
money for the Government. but be-
cause we realiced that after all Minis-
ters of the Central Government should
set an examole to others. It is more
from that point of view that we do this,
in that it will have a certain sobering
effert an nthers too, if not immediately,
well, gradually.

Now most of us calculate, I suppose,
our expenditure on various necessities,
etc. Inevitably a Minister, I think,
ought to have what I consider certain
facilities for work, if you want good
work from him—a quiet place to work
in. He cannot work if he is surround-
ed all the time, You should give him
those facilities whether it is a house or
wherever it may be and certain other
conveniences so as to get the best work
out of him. They cost a little in the
shape of the residence you provide, My
hon. colleague, Dr. Katju, said that he
would gladly live at Okhla or some dis-
tant village near Delhi and come here.
It is not convenient either to him or to
the work or to those who have to deal
with him.

o'f'hm. 'ﬁ,:‘"‘” w of us here,
not only isters, embers also—
with this - extraordinary city of
New Delhi. which is situated quite near
one of the most ancient cities in the
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31 JULY 1952

of Ministers Bill 4953

world, that is Old Delhi and yet is so
different from it, so mixed with it and
yet so different, where standards of
living or expenditure are so very heavy,
that I may say they are heavier than
most capitals in the world. It is ex-
tremely difficult, I wish that all of us
really gave thought to it as to how to
control New Delhi. Each hon. Member
here has to face the situation. I think
the average rent in Delhi is amazingly
high. If a person wants to build a
house in Delhi, my hon. colleague the
Minister of Works, in that particular
New Delhi Area charges a premium,
which is colossal, apart from the rent
and other things,

The Minister of State for Finance
(Shri Tyagi): That is the market rate.

Shri Jawaharlal Nehru: The market
here is governed by a few millionaires
and others. The result is that other
people do not have a chance. I do not
know how to get over the difficulty, but
there it is.

Anvhow we gave a great deal of
thought to this matter and I do submit,
speaking from a good deal of ex-
perience, that the figures we have given
are about the lowest that could possi-
bly be given. if you want thase mini-
mum facilities, etc., that have ‘een
mentioned.

My hon. colleagues and I may carry
on work to the liking or not of some
hon. Members. Our policies may be
objected to ¢r criticisad. But one fact,
I think, is very clear, that we in this
Government are terribly hard-worked.
We may work foolishly or wisely, but
we are hard-worked and the strain on
us is tremendous,  the strain of actual
work, the strain of Parliament, the
strain of interviews. We do not even
have what other countries normally
have. some off-days, Sund:s. - Sa'ur-
days. It is a continuous strain and in
that strain it becomes necessary to
organise one's life carefulls . == to
get the best out of it in the shape of
work and not to collapse. That fact
also might be borne in mind,

Now, if I may speak just for a
moment personally, the hon. the Home
Minister said that one test should be,
and it is a good test, you must not take
into consideration the personal Incorne
of a Minister, because if you do it, then
you may get only persons who have
personal income. Suppose there are
some Ministers who can afford to aug-
ment their salary with their versonal
income, Then there is an invidious dis-
tipction and difficulties. One tries to
keep up standards which the other can-
not keep up, and it is not fair. There-
fore, while having a salary as low as
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possible, it should be enough for him
to do his work and keep up such dig-
nity, etc., as a persoa should keep up in
gsurh a nnsition, without any addition
from ms personal income. I know that
many of my colleagues have been hard
put to it to do this and have had to
resort to such personal resources as
they possessed.

The Heuse will forgive me for being
rath:r personal, My own income, the
onl: inceme practically speaking that I
have apart Irom tne salary, has been
the auihor’s income. Those royalties
from bocks stopped practically when I
became a Minister, because I could not
write books. Scme of them over-flowed
from past periods; some royalties con-
tinue to come, but naturally thev shrink
and gradually disappear after a few
years. I am a little fortunate that if
I am hard put to it, I can earn by writ-
ing again. So, I have no fear from
that point of view.

When I first joined Government, I
was not used to salary, having never
received any salary in my life, and 1%
was a kind of extra to me—I felt and I
was rather lavish with it. T did not
possess a motor car when I joined Gov-
ernment. The previous time I had a
car was fif*een years back when it was
taken by the police and I thought it
was not necessary to purchase a car.
I did not possess a car for many years.
So I bought a car. I felt I had plenty
of monz T did not realise that I was
spending far above my means, although
in those days we used to get double
the s=alary we are getting now.

So, we rame down in the scale of
things. I am fortuna‘e or unfortunate,
as you lio, in that I have no family
to support I am a widower; I have
no children to educate-and I have re-
latively simple habits. Now, one thing
I shwuld lile to make clear. An hon.
Member has put in an amendment about
the Prim=2 Minister getting a sumptuary
allowance of Rs. 1,000 a month, while
the other MMinisters get nothing at all.
Well, the Prime Minister—I want to be
quite frank with the House—is a
favoured individual in this respect. He
dr - ¢ “vaw the Rs. 500 allowance.
But Le is connected with what is called
the Government Hosnitality Qreganiza-
tion of Rashtrapati Bhavan, so that all
his official hospitality au'omatwally EOES
to the Government Hospitality Organi-
zation. The result is that there is mno
point in the Prime Minister drawing an
allowance. He does not draw the
500; possibly he spends much more than
Rs. 500: it varies, of course but it all,
goes automatically to the Government
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Hospitality Organization so that in
future too jf this arrangement conti-
nues, he will not draw -this sumptuary
allowance; his establishment is a part
of tie Government Hospitality Orzani-
zation. So far as other Ministers are
concerned, of course, it depends on the
Ministers but inevitably all of them
certainly—some a little more than
others—have to indulge in some hos-
pitality. People may think that hos-
pitality means ‘feasting’. It is not. It
is really an occasion to meet people,
not only people from our own country;
foreigners may come here. Each Minis-
ter has to deal with all kinds of dele-
gations, deputations, conferences and
the like and New Delhi becomes more
and more an important centre of in-
ternational and national conferences.
Ong has to meet them, one has to ask
them to meals, parties, small or big
and that is costly business. I doubt
very much if any Minister spends even
his sumptuary allowance. He over-
steps it, He cannot help it. Perhaps
occasionally he might. Normally he
igtoes beyond it because he cannot help

I just heard a reference was made to
Parliamentary Secretaries. Parliamen-
tary Secretaries were started in the
Provincial Governmenls some  years
back. The parliamentary secretary here
is different from the parliamentary sec-
retaries in the States as they were. The
parliamentary secretaries in the States
really corresponded to some extent with
the Deputy Ministers that we have here
now, They ought to have corresponded
with them, but in actual fact, perhaps
they did not. So when we have Deputy
Ministers here it seemed to me that
there was no point in having that type
of parliamentary secretary here. It is
just having more people and there is
no point in it. Therefore last year
when I started this system of parlia-
mentary secretaries, there were honor-
ary parliamentary secretaries get-
ting no payment at all of any kind
except when they were called upon to
do some official work in between ses-
sion times; it may be that if they are
summoned—thev were not supposed to
do regular work—they came or they
were sent for two or three days some-
where to enquire into a particular mat-
ter and normally Member's daily al-
lowance for these days were allowed
to them. They are honorary parliamen-
tary secretaries and personally I think
that that should not be changed. It is
a good practjce . I should like to have
a number of narliamentary secretdries
in this way each Minister tn have one
or two to help him. That is no addi-
tional burden on the Exchecuer and it
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gives some training also and employs
a number of usually younger Members
in the House in certain Government
work: that gives them an insight into
it also. Thereiore, I would suggest that
parliamentary recretaries should not be
brought into this paid grade and they
were deliberately kept out of it. After
all if a person is to be paid, there is
the Minister, there is the Deputy Minis-
ter. It is not quite clear to me why
vou should have another grade for the
parliamentary secretary. That, of
course, is for the House to consider.
It is a matter of principle. I am mere-
ly giving my own opinion about it.

Then there is this question of resi-
dence and as I said a residence should
be a place whore a person. a Minister
can do work quietly and efficiently. As
to the old so-called Ministers' houses,
of the old Executive Councillors’ houses
I dislike them intensely from every
point of view, whether it is the external
appearance or the internal lay-out or
the furniture there or the darkness that
surrounds them inside and outside. It
is an extraordinary place there, and
yet they are big, costly to keep up and
a nuisance. I would much prefer con-
venient and smaller houses. The bur-
den of rent will be less and the burden
of upkeep will be less too. In fact, in
future, I suppose and I hope that{ no
big houses would be built in Delhi at
all. The foreign missions may build
them if they like. One of the reasons
why New Delhi is so expensive is be-
cause of these big houses with large
comnninds. If von have to ge to your
next door neighbqur, it is half a mile
away practically, It is not a city; it
is a spread out place. So we have tu
fill that in and make it more like a city
g0 that one can walk across or bicycle
across and do things, instead of be‘miz
forced to maintain a standard which
very few people can afford to maintain.
I submit that the Bill as placed by
my colleague has taken info consnﬂerE}—
tion all these matters and I commend it
for the aporoval of the House.

Skri  Vallatharas: So far as the
principle is concerned. the dignity
of the Minister and the convenien-
ce for hirn to discharge his duty
“must be properly attended to. The
manner in which -the status and con-
venience have to be maintained is the
only point for consideration, and whe-
ther it can be managed with Rs. 2,000
a month or with any thing more or
less is a matter for liberal considera-
tion, So far as the payment is con-
cerned, the question of the taxpayer
must be taken into account, as to how
much he has to pay vear after year
for the upkeep of this Government
and the Government officials and the
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benefit that he derives. During the last
five years, nol to speak of the previous
years, however much these hon. Mi-
nisters might have laboured hard over
their work, the dissatisfaction prevail-
ing in the gountry gees fp show that
the constitutional form of Government
has not been conducive to the welfare
and happiness of the people in general.
Particularly with this atmosphere in
the background the Ministers will have
to view the situation. Personally I
have no grievance because I know what
amount of money is needed for the
upkeep of an educated man and also a
person who deals in several businesses
and has several friends. Here only a
little reoral courage is needed. If the
hon. Minister so decides, he can con-
fine his expenditure to Rs. 750 or Rs.
500, There is absolutely no use saying:
We have got to feed an army of people;
we have to maintain two families; we
have to receive guests; we have to
give them coffee. After all the dignity
of the taxpayer is not maintained. I
have no sympathy with those hon. Mi-
nisters who say all this, I know that
their standard of diet and personal liv-
ing should be on a higher level than
the ordinary taxpayer. I do not want
them to live in slums or to be starved
out. They who are working hard in
this country on behalf of these poor

- people should also be able to show to

the public that they are maintaining
the same old standard, For instance,
I can tell you that I am having this
two cubits of cloth, two cubits of dhoti
and a simple shirt. I have got half a
dozen of them for the whole year
round, I can increase this standard to
any extent; I do not prefer that. When
it is the President’s dinner or the
Ambassador’s  dinner, unless they
allow me in this dress, I am not pre-
pared to accept the invitation. I have
no experience of hon. Ministers’ ways
of living in Delhi except for the last
three months. These Ministers are
less romantic. But the provincial Mi-
nisters are highly romantic, I know
of the financial conditions and equip-
ment and life of many of these Mi~
nisters  when they entered the
ministerial office. Today they are by
far richer. Each has got his own in-
dividual concern. Many of them have
got concerns in the names of others.
I can prove this if the Government
wants. To become a Minister is a
blessed thing in this country. There-
fore, as a matter of fact, I do not feel
that any Minister feels any scarcity of
money.

There is a story told in Trivandrum:
I hope my Kerala friends will not mis-
understand me. There was a peon
serving under His Highness for a
number of years; of course, the pay
scale was very low. He was 80 years
old and he had not property of his
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own. Then, he requested His High-
ness to discharge him from service, and
he was discharged. On that date, he
asked a favour of His Highness, His
Highness wanted to know what the
favour was. He asked His Highness to
give him an order in writing that he
should be counting the waves at Cape
Comorin all round the year. Feeling it
to be a funny thing, His Highness gave
the order. I do not know whether this
is true or false; but there is the story.
The man came to Cape Comorin and
began to count the waves. If a pilgrim
came there and wanted to have a dip
in the sea, he would not allow him by
saying that he has got His Highness’
order to count the waves and that
there will be disturbance. Then he
will be tipped two annas or three an-
nas and the pilgrim will have his dip.
In that way he became rich and built a
big bungalow. When His Highness visit-
ed Cape Comorin some years later, he
was pleased to see that his order had
been put to proper use. To be named
as a Minister for name’s sake, that it-
self is sufficient; one can boss over. As
a matter of fact, the guestion of pay
does not rest anywhere. I have seen
the life of the Ministers who were hard
workers and who have lived with me
in detention for several years. I strould
speak, though rebelliously within my
mind, without any restraint—when I
speak out I have to preserve g sense
of decorum; I should not say which of
the Ministers has been honest and
which of the Ministers has abused his
position; I only wished to touch upon
the point.

I am not concerned with these
things. Here it is a question of the
capacity of the tax payer. I have
come here. Mr. Velayudhan said that
he and his wife have not been able to
save any amount, I should say that
even with this 40 rupees a day, if we
maintain a certain standard, we are
bound to save z good lot, at least .Rs.
5,000 a year.

Some Hon, Members: A year?

Shri Vallatharas: I will do it; I shall
show how. unless you soar high above
this standard.

Shri Velayudhan: Some have five or
six children.

Shri Vallatharas: There are different
categories of people. Here, the pay
of an hon. Minister ranks on a level
with those officers who have been left
to us as a legacy by the bureaucratic
foreign Government, I see Deputy
Secretaries and Secretaries are receiv-
ing salaries of 2,500, 3,000 and 4,000,
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But, they have been brought up in a
different atmosphere. They were
maintained on a separate basis. Our
position is not like that. The scales of
pay of the officers in the permanent
regular services have also to be reduc-
ed a lot. We expect those people to
make wvoluntary offers of cut. They
will not make it in their life time un-
less we pull them down by statute or
other means.

So far as the Ministers are concern-
ed, they must make up their mind
somehow or other to reduce the
amount which they receive from the
public purse towards their equipment,
There are several amendments. I have
moved an amendment that the Mi-
nister’s pay will be about Rs. 1,750 and
that the Deputy Minister's pay will be
Rs. 1,000. I have calculated on this
basis. The Members of this House get
Rs. 40 a day. For 30 days, it comes to
Rs, 1,200. I allow another Rs. 500. I
think this is a very reasonable scale,
Our Prime Minister has stated the
difficulties that each one has to face.
I really appreciate his difficulties. At
the same time, I would plead for
greater moral courage to be built up,
in respect of the scales of pay that they
want to allow, Our Prime Minister
has been in a very pleasant mood to-
day and he has also plewseri ug -0 far
as his representation is concerned. On
the other hand, I want to make one
observation. So long as your standard
of living sticks to a certain position,.
you do not come down. You must
come down, I am a lawyer; I have
come here. I have been earning Rs.
1,000 or 2,000; I do not have anything
now. I have a debt of rupees 20,000 or
40,000 as a result of my political life.
Am I to plead that because I have lost
my profession, and everything, at least
here I have to live here in a higher
standard with greater pay and re-
muneration. But, I must tell poipt
blank that in the face of the popular
dissatisfaction that there has not besn
a good Government, to the well being
of the people, we are not justified in
drawing any amount which would go
to show that we are maintaining a
higher standard of living than the
ordinary taxpayer.

As a matter of fact, tapping the
sources of Income-tax are not yet fully
exhausted. Income-tax is in an infant
stage, It has not reached such a stage
as to put in sufficient revenue in the
coffers of the State to meet all these
expenses. There is a sort of, what is
called in Tamil matranthai step-
motherly treatment so far as Income-
tax proposals for the capitalists are
concerned. But, the poor map is tax-
ed. Along with this, there are several
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other things that go to make this
taxation system a permanent one for
some years to come. That is another
question.

Finally I have moved some amend-
ments, After hearing the hon. Prime
Minister, I am not going to press them,
I do not suspect his bona fides. I do
not dispute his statement of facts
when he puts them in such a manner.
Any way, I wish to say that there must
be a moral courage on the part of the
Ministers to reduce their pay and
emoluments at least to the extent of
keeping them on a level with the
ordinary Members of this House,
Therefore 1 want, that between 1,000
and 1,750 rupees they nmfust try to live
as far as possible. If threy feel that
their dignity is not maintained, they
must come forward and explain how
the dignity is to be maintained. From
Rs. 5,000 it has come to Rs. 2,000 and
their dignity has not suffered. Of
course a scale of 500 rupees was
envisaged in 1921. I was also surpris-
ed when Mr. Gopalan supported that
principle. So many years ago Rs. 500
was fixed, Now, we must at least
allow three times 500. I think Rs. 1,500
will be normally adequate, if we take
into account the sum of Rs. 500 that
was fixed in 1921, As a matter of fact,
11: :s 1mpasszhle to stick to that scale

SR owar anv single ple over
" Wil nol be favour-
ea ny popular opmion in this country.
That is why I submit that there must
be moral courage on the part of hon.
Ministers to feel that they were once
workers and that they are not living a
more abundant life whiclr is so out of
tune with the days gone by. By our
behaviour, the permanent Service offi-
cers who are receiving Rs, 2,000 and
Rs. 4,000 must come down with
volunpary cuts of salary. This tendency
for high salaries in our officers, whe-
ther ICS or IAS has not come down.
Without suggesting that their pay
should be cut down to some extent,
they still think that they are high-
born creatures and high bred creatures
that they ought to be maintained in
the interests of the country. I can
tell them this. After the Opposition
assumes some  strength, at least in
course of time, they will have a very
severe visitation, I should say that
their salaries would be reduced to any
extent, Ewven if those officers boyeott.
the country will bear that, and effi-
cient people from among the middle
classes will come up to discharge those
duties properly. It is not as if the
country will be in a despair if these
officers happen to go on strike,

Mr. Deputy-Speaker: This is not the
Officers’ Salary Bill. The hon. Mem-
ber is straying away far.

31 JULY 1952

of Ministers Bill 4966

Shri Vallatharas: I am only drawing
a comparison. We are not thinking
in such water-tight compartments. I
crave the indulgence of the Deputy-
Speaker.

Mr. Deputy-Speaker:
covered by this Bill.

Shri Vallatharas: When we talk of
a certain matter, we have to assume
certain liberties. In this case the offi-
cers' pay goes higher than the salary
of the Ministers under this Bill, We
cannot have Ministers on a low pay
and servants on a higher pay. That
cannot be there always. In these
circumstances, I would appeal for
greater moral courage and withdraw
my amendments. I do not want to
make further comments.

Shri Sarangadhar Das (Dhenkanal-
West Cuttack): I do not wish to go
into the controversy that the Home
Dﬁl_ilxl:ister raised when introducing the

1il.

Dr. Katju: What controversy? About
Rasagullas?

Shri hﬂ-ralxadhu Das: Have patience,
Sir, He has mentioned a salary of
Rs. 2,250 and in order to arrive at the
net amount, he has deducted Rs. 481
on account of Income-tax assessing the
house rent at 12i per cent. of the
salary, I believe,

But the rent is not included. That
is what I understand. The income-
tax on the rent has been taken into
account, but the rent has not been
included in the salary. The rent of
the bungalow as well as the upkeep
of the bungalow with Malis and other
servants—the amenities that the Mi-
nister enjoys—are not included in the
salary. My friend Mr. Gopalan has
got some figures from somewhere
which I do not have, but I believe if
all those amenities. medical service,
telephone for private use—that is to

That is not

say the Mipjster must have a telephone
which the Government must pay for
in the performance of his official

duties. but he is using that for private
purposes also—if we take all that into
account. I have no doubt it will come
up to at least between Rs. 3.500 and
Rs. 4,000

Dr. P. S. Deshmukh (Amravati
East): What are the private purposes?

Shri Sarangadhar Das: I do mot
want to harp on the Congress resolu-
tion of about 21 years ago which fixed
the maximum salary at Rs. 500. Five-
hundred rupees at that time is equi-
valent to Rs. 1,500 or so now. And
also the kind of life that the Ministers
as well as we ourselves were leading
in different places during the inde-
pendence movement was far different
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from what it is in Delhi. Not only
the Ministers, but also the Members of
this House know that there is a sort
of compulsion here and your ex-
diture goes up when you come
rom your provincial town to Delhi.
The observation that I want to make
in this connection is this. Whether it
is necessary to have a salary of Rs.
1,500 or Rs, 2,000—is not the point,
The point is this. India is a poor
couniry. Her per capita income is
very small. From that point of view,
are we justified—whether Ministers or
Members of this House or of the Legis-
latures-—to have such a disparity in
our emoluments, such a disparity from
the ordinary man’s income? And if
that disparity becomes too much, then,
to that extent, we take ourselves away
from the common mass of people.

I know in Delhi the Ministers, whe-
ther they are Members of this House
or not, as soon as they become Minis-
ters, they have streamlined ecars.
Some have a Packard, some have Rolls
Royce and so on. But should #e not
think of séme way of behaving in the
matter of the purchase of cars so as
to keep their expenditure down and
not to look sop aristocratic in com-
parison with the common people around
us? That is the point. So, I agree
with my friend, Mr. Vallatharas, when
he said that the Ministers should have
courage, I would add to that that the
Members of this House should have
the courage to lower the style,

For instance, the Prime Minister
himself said these bungalows for the
Ministers—all the bungalows,—were

. very expensive. I might mention here
that many years ago when I lived in
Japan I had a chance to see the ways
of living of the Japanese. They are a
very artistic people; they work with
their own hand,—children, women,
everybody—and if the number cf
members in a family is very small,
they do not have a large compound.
They have such a compound as they
can keep beautifully and artistically.
Now we have compounds here and also
in the provincial capitals which are too
big. and yet there is a paucity of
plots for building new houses. So,
these big compounds that the Minis-
ters and big officers occupy now should
be divided up into small plots and
small bungalows should be built on
themn.

The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
That is being done now.

Shri Sarangadhar Das: In that way
rould we lower the style. This siyle
was the style of the Britishers, the
conquerors who wanted to live
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grandeur so that we would bow down
before them.

Pandit Thakor Das Bhargava
(Gurgaon): They were getting Rs.

Shri Sarangadhar Das: That is a
point. With their Rs. 5,500 they were
able to keep the compounds beauti-
fully. You cannot keep the compounds
beautiful; half a dozen Malis are re-
quired to do that—on Rs. 2,000 or
Rs. 2,500 a month. Consequently, it
becomes necessary to cut down the size
of the compound, and the size of the
house whereby you can keep it on a
lower income than what the Britishers
were getting. My point is that the
British system of prestige, and their
style of living should be forgotten
now, and according to the Indian style
whatever is necessary, should be pro-
vided so that the Ministers can func-
tion properly. and do their work
properly. I do not mean to say what
the salary should be, Rs. 2,250 or less
than that. I only appeal to the Minis-
ters and also to the Members of this
House that in determining the emolu-
ments that we, the representatives of
the people, should receive, it would de-
pend on how far we are willing to
lower the style of our living that we
have been having in Delhi for the last
number of years.

I also wish to point out another
thing. The hon. Minister said a car
is absolutely necessary. How is it
then I have been told by people who
visited Europe that in Norway only
one Minister—the Minister of Finance
who ig a wealthy man—has his own
car, not at Government expenses, but
at his own expense. Even the Prime
Minister does not have a car. The
Prime Minister's wife goes in trams
and buses for marketing. Whatever it
is, I wish to impress on the House that
when we are Members of the House,
we go about walking in -the streets, and
sometimes when it is necessary, we go
n a itonga, but how is it that the
moment I become a Minister, I must
have a streamlined car? No more
walking, no more tonga for me! We
must get rid of that idea, and only in
that way, can we keep ourselves  in
contact with the masses to whom we
had belonged during the independence
movement.

With regard to salaries, in Japan
which is a small country but which
has been highly industrialised, the
salary of the Prime Minister was
somewhere about Rs. 750 or Rs. 1.100.
I do not know what it is now, Al-
though it is a long time since I lived
there, 1 still remember that their life
was such that they could easily mix
with the ordinary people. There was
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no disparity as we have here. The
hon, the Minister does not wish me to
go into the salaries of officers. But all
along we have been having that kind
of disparity. Take the Postal Depart-
ment for instance. A postman now
gets somewhere about Rs. 25 or Rs. 30
per month, while the head of the de-
partment may be getting some Rs.
3,000 or Rs. 4,000, In Japan and in
America, the two countries with which
I was closely acquainted—I do not
know anything about European coun-
tries and so I do not want to say any-
thing about them-——the disparity was
never more than four or five times the
pay the lower man gets.

Inasmuch as our per capita income
is very low, there is no justification
for us, or for the capitalists to make
lakhs and lakhs of rupees to store up
for themselves. If we increase our
per capita income, we will be justi-
fied in having those stream-lined cars,
but I would say that at the present
time, with conditions in India as they
are, a motor-car is a luxury. These
luxuries should be reduced as far as
possible, consistent with the Ministers
doing their work efficiently as servants
of the public. I have no amendments
in this respect, nor am I supporting
any amendment, but I only want to
bring this to the attention of this
House and also the hon. Ministers,
that they must do something in the
near future to reduce the style of liv-
ing, so that they will be nearer the
masses. Otherwise there is no use
pointing out “You live on air. we shall
five on milk and honey.” That thing
will not do. I should like to ask the
hon. Home Minister—and I hope he
will tell us in his reply—whether it is
fair to say that Rs. 2,250 minus Rs.
481 is all the income of an hon. Minis-
ter, when all the amenities are there,
such as a free house, a garden. a tele-
phone and such other things, and if
these are all included, the income
would be much more than Rs. 1,770.

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
I beg to mave:

“That the quesiion bz now put.”

Mr. Depuiy-Speaker: As soon as a
closure motion is made. I have to put
it to the vote of the House. When we
come to clause 3, hon. Members who
have not spoken on these things can
have their say. So. I do not think
there is any need to nut it to the vote
of the House. and I shall call upon
the hon. the Minister to reply.

Dr. Katju: After the very illuminat-
ing speeches delivered about- their own
personal  experiences. by my_ hon.
friend the Prime Minicfer and Mr.
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Gadgil, I do not think it necessary to
detain the House for more than three
or four minutes. Much has been said
about the Ministers taking to luxu-
rious standards of life, and I really was
unable to follow this line of argument.
You want us to work, you want us
to go about attending Conferences,
meetings, Cabinet meetings, Sub-
committee meetings, etc. Now what
do you want us to do. Do you want
us to go on a bullock-cart or on a
tonga? There must be some sort of a
conveyance, because I do not know
how many hours I may have to work:
when I come. I understand that if
you take a tonga from Parliament
House to the Old Deihi station, wvery
likely it will cost about Rs. 3, and if
you have to go there four or five
times a day, the expense would come
to about Rs. 15 or so. And keeping a
bullock-cart these days is very ex-
ensive also. The bullocks have to be
‘ed. Therefore on the whole, keeping
a motor-car is less expensive than
keeping a tonga or a bullock-cart.
That is all I have to say, so far as
this luxury business is concerned,

The hon. the Prime Minister has
already dealt with the 500 rupees reso-
lution which was adopted at Karachi.
I shall add one bit to that from my
own personal experience. I became a
Minister in the United Provinces in
1937 and I started with a salary of
Rs. 500, plus a residence, and a motor
car which was handed over to us by
Government, and two years later, when
we resigned, we had to return them,
and I believe there was a maintenance
allowance of Rs, 150, Compare that
with what obtains today. The hon.
Member who spoke just now said that
the net income comes to about Rs,
1,769 excluding income-tax. From that
you deduct the cost of maintaining a
car. about Rs. 200. This car you have
to buy for yourself. and you have to
pay for it. as my hon. friend Mr.
Gadgil sa‘d. He paid for it in 18
instalments of Rs. 500 each. And he
was charged intersst also, and 1
believe the car must have depreciated
in value by half. All this put tozether
will leave him with only Rs. 1.430.
As everyhody knows a rupee of 1031
is equivalent to As. 4 only. considor-
inz the purchasing walus of tcday.
And I should like ta make another
point clear. The Denuty Minislors
who are gettinz Rs. 1.750 under this
Bill, will be taxed tn about Rs. 245
per month. so that their ne: income
will be Rs. 1.505 a month.

Pandi! Thakur Das Bkargava (Gur-
gaon): May I just inierruot the hon.
the Minister here for a minute? So
far as this tax is concerned. the Deputy
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[Pandit Thakur Das Bhargava]

Ministers and also the Cabinet Minis~
lers who have got personal incomes
will have to pay more by way of
income-tax.

.Dr. Katju: Of course it is there. [
am not mentioning it, because there is
always the hatred for the rich people.
They dislike them. If anybody has
the misfortune to have any other
extra income, then he will come with-
in the higher slab of income groups.
My Jbhon.. friend Mr. Bhargava has
mentioned this. But I do not want to
go into these details, Rs. 2,250 a
month means Rs. 27.000 a year. The
supertax starts immediately after Rs.
25,000 a year is reached, Out of this
rupees 2,000 is subject to supertax.
If unfortunately anybody has got a
personal income of Rs. 6,000 from his
own funds, then this Rs, 6,000 added to
this Rs, 27,000 becomes Rs. 33,000.
And the tax is payable at the rate of
about 4 annas in a rupee, plus a sur-
charge on the income tax plus a super-
tax at the rate of some 3 or 4 annas or
S0 per rupee.

And that is why the 123 per cent,
Which is charged on account of rent for
income-tax purposes pays super tax,
pays surcharges and everything. Of
course, these are minor matters with
:idl:’uch hon. Members are not concern-

. Then there was another thing said—
in making my point I use very homely
language—somebody said: “Live a
very auslere life"”. I entirely agree.
One hon. Member over there said:
“Live in dhoties” I do so myself.
Look at me. I am not wearing any-
thing more. Probably you have got
much more yardage on you than I
have got. And I do not change it. I
had a discussion about it at Sewagram
one day and I put this question to my
sister sitting there—and that is a vital
question. I said, so far as I.am con-
cerneed. I am prepared to live on al-
most nothing—15 rupees or 20 rupees
or 30 rupees. (In‘erruptions). Do not
interrupt me, it is a very wvital ques-
tion. But what about the children?
There are two questions before you.
Any prospective politician in India or
prospective  Minister in India, if he
wants to follow the standards of
austerity which my hon. friends over
there lay down, he should make up
nis mind to rema.n a bachelor and not
marry. Because if he dces not marry,
then he incurs no responsibility. I do
not want that he should marry and
then get rid of his wife, but he should
not marry at all. Then they will have
no family to maintain, But I think
it is not fair, not just to the children
that you beget them and you do not
properly educate them, It is no use
imposing your standards of life, of
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simple living and high thinking, on
your children whom you have got to
educate. You have got to make them
Doctors, you have got to make them
Engineers, you have got to make them
high techniciaas so that they may be
able to make their own living after-
wards and set up their own life. It
is not a question of setting up any
standards before the citizens of this
vountry. The citizens of this country,
if you do not mislead them, they under-
stand it quite well. They are not mis-
led, but it is the daily drum-beating.
“Here it is. Look at the Ministers,
they are living in comfort, in luxury
and so on”. And you may be able to
mislead some athers. Hon. friends here
talk about gardens. Well, I have got a
garden in my house. But I never go
there. Whenever 1 want to breathe
fresh air, I just cross into the big open
creas and walk there. The garden
do2s not benefit me. I just look at it;
it does not belong to me; I cannot sell
it; I cannot touch it.

The Prime Minister referred to
comfortable and convenient methods of
transacting business. repeat it
solemnly once again that the house in
which I live or the Prime Minister lives
or any other Minister lives, is much
more used by the visitors than by the
residents. It is kept for fhe con-
venience of visitors so that they may
come and talk in a comfortable, homely
manner and assist us.

The subject has been discussed and
I do hope that the Bill will be carried
without any further discussion.

EKumari Annie Mascarene (Trivan-
drum): By way of information, may I
know the amount a Minister draws
every month as gross income, includ-
ing salary and all the expenses?

Dr. Katju: I think the hon. Member
was not here while the discussion was
going on., There is no question of
gross income drawn. He gets Rs. 2250,
nothing else, and if there is any
sumptuary allowance; that is all.

Mr. Deputy-Speaker: The question is:

“That the Bill to provide for the
salaries and allowances of Minis-
ters be taken into consideration.”

The motion was adopted.

Mr. Deputy-Speaker: The Bill will
now be taken clause by clause.

Clause 2 was added to the Biil.

Clause 3.— (Salaries of Ministers)

Shri P. T. Chacke (Meenachil):
Since the Treasury Benches insist that
they want only 2,250, I do not want to
move my amendment for 3,000
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12 Noow
Shri A. K. Gopalan: I beg to move:

In page 1, lines 7 and 8, for “two
thousand two hundred and fifty rupees”
substitute “one thousand rupees”.

Mr. Deputy-Speaker: Amendment
moved:

In page 1, lines 7 and 8, for “two
thousand two hundred and fifty rupees”
substitute “‘one thousand rupees”.

Shri Vecraswamy (Mayuram—Re-
served—Sch. Castes): I beg to move:

In page 1, linés 7 and 8, for “two
thousand two hundred and fifty
rupees” substitute “two thousand
rupees”,

Mr. Deputy-Speaker:
moved:

Amendment

In page 1, lines 7 and 8, for “two
thousand two hundred and ﬂ,tty rupees”
substitute “two thousand rupees”,

Shri A .K. Gopalan: I beg to move:

In page 1, lines 8 and 9, for “one
thousand seven hundred and fifty
rupees” substitute “seven hundred and
fifty rupees”.

Mr. Deputy-Speaker: Amendment
moved:

In page 1, lines 8 and 9, for “one
thousand seven hundred and fifty
rupees” substitute “seven hundred and
fifty rupees”.

Shri Veeraswamy: I beg to move:

In page 1, lines 8 and 9, for “one
thousand seven hundred and fifty
rupees” substitute ‘‘one thousand two
hundred and fifty rupees”.

Mr.
moved:

Deputy-Speaker: Amendment

In page 1, lines 8 and 9, for “one
thousand seven hundred and fifty
rupees” substitute “one thousand two
hundred and fifty rupees”.

Shri Punnoose (Alleppey): I was
listening very carefully to what has
been said by the hon. Prime Minister
as well as by the Home Minister. I do
really appreciate that there are some
difficulties in the way of making drastic
reductions in the salaries of Ministers,
As things stand now, they have got
their obligations. They have got to
entertain guests, to keep up certain
social standards—I do agree. But as
long as we stick to these standards and
these ideas of social life, there is no
hope of a change. The present Minis-
ters—of course some of whom have
their take over from the past—may be
satisfied with this salary. But if we
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are to proceed like this without having
certain set standards for our social life,
for our ex| at Government level,
a time come when this is going to
be too high. I do understand that they
must have all the facilities to work,
but what is their work? That is the
question. They must be able to
transact their business. What is their
business? 1Is it a question of looking
into so many bundles of files? I think
our Ministers are ‘suffering' from toc
many files; the less of them the better.
The real business of the Ministers to-
day, the real purpose of the Govern-
ment in this country today, is to take
our people along with them, to mobilise
them, to stimulate them to a supreme
national eflort, to inculcate in them a
feeling of noble endeavour. The ques-
tion I want to ask is: whether our
sticking to old standards of ministerial
life, of palatial buildings and all that.
are conducive to the creation of that
spirit among our people? Looked at
from that angle, I believe the present
standards are too high. When the
ministers ask me: ‘What are we to do?
How are we to educate our children?
How are we to mainiain two establish-
ments—and all that, I may not be
able to answer every question satis-
factorily, but one thing I am very clear
about and that is. we must continue
the noble traditions of our national
Movement. When Rs. 500 wag fixed.
I do understand, it was not meant to
be a cut-and-dried standard for all
time, but the spirit was there that our
public men, the people who are in
charge of our nation must be able to
live as near our masses as possible.
Therefore, the present high salaries
have to be reduced; the Ministers
should take courage in both hands and
do it. When they were not in power.
when they wers leading  -the
national movement, I hope they were
not very poor, I hope they were doing
a lot of work, What has happened to
all that? How have all your standards
changed in so small a time? I just fail
to understand.

Secondly, it is said Ministers have
got a lot of work. But I want to ask
whether all the Ministers have got
such heavy work., For example, there
is the Minister for Parliamentary Af-
fairs., He is also in the list of Minis-
ters. Very frankly I tell you I have
never seen him doing any sort of work.
In the House I have seen him going
round whispering. I do not under-
stand what exactly his work is. Be-
fore I am asked to vote on this, please
explain to me what exactly is his
work® He is never on his legs in the
House, he never speaks on anything.
he never answers questions. Is he
piloting the Bills? I do not understand
it. What exactly is his work as a
high-ranking Minister of Cabinet level?
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I looked into May's Parliamentary
Practice to see what happens to the
Chief Whip of the ruling party: He
may be treated as a Parliamentary
Secretary. That is what obtains in
Britain. Then why is this practice
followed here? As a whip he has got
onerous responsibilities, but even those
have not been discharged properly.
That is what I feel. If the Congress
Party feels that it has got the blessings
of a very good Whip, well and good,
but you must pay for it, you cannot
ask the national exchequer to pay for
it. I think even the primary task of a
Chief Whip of the Government, namely
to consult the Opposition Party Whips
to have an idea about the whole busi-
nes of the House and then to so allot
time that the most important things
will get the maximum amount of time,
well, he has not done. My party does
ot feel any amount of gratitude to
the existence of the Chief Whip of the
Government Party here.

Therefore, Sir, 1 strongly recom-
mend that this question of reducing the
salaries be taken up in right earnest,
Please do not take it in the spirit of
“Communists want to spite us"—no, it
is absolutely wrong to think so. I am
very strongly arguing for reduction,
emphatically suggesting that salaries
might be reduced because if by some
fortune or misforfune we happen to be
there, there shall be no temptation on
our part to have these high salaries, I
am not suggesting it in a spirit of spite.
Secondly, I have referred to thesort of
unnecessary expenditure. Have a
Parliamentary Secretary instead of the
Minister of Parliamentary Affairs.

Shri Veeraswamy: As the extension
of session is indefinite and every minute
is precious, I do not propose to take
much time of the House. The hon.
Home Minister said that the Members
are getting Rs. 40 daily and the Minis-
ter are drawing just at the rate of Rs.
50. But the hon. Minister has forgotten
that the Members who draw their
allowances do so only during the
sessions of the House whereas the Mi-
nisters draw their salaries throughout
the year.

Pandi! Thakur Das Bhargava: They
work throughout the year—Members
do not work througout the year.

Shri Veeraswamy: The hon. Minister
said that Ministers have children to
educate, sons and daughters to Ty,
dependants to support. relatives to re-
ceive and guests to entertain. But
what about other Government servants?
They too have got their children, their
daughters, and their dependants
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relatives and guests. They too have
to educate their children, marry their
sons and daughters, help their relatives
and entertain their friends. While those
who are getting below Rs. 100 are able
to live—cannot the Ministers live with
Rs. 2,0007 That is a question I want
to put to the House for its considera-
tion. The Ministers are going to get at
the rate of Rs. 2,250 a month each and

the Deputy Ministers Rs.1,750 a
month each, They are provided with
houses, fully furnished. hey are get-

free medical treatment and are
also getting a sumptuary allowance of
Rs. 500 a month. Altogether each Mi-
nister gets about Rs. 33.000 per annum,
Out of this amount he may be able to
save at least Rs. 20,000. It is not very
difficult for the Minister to save that
much because he lives in a free house,
he gets free medical treatment not only
for himself but for the members of his
family, and he travels at the cost of
the Government. Not only that, when
the Minister goes on tour from State
to State, I do not think he spends‘his
own money when he stays in a place
for food and for other conveniences
that he may need. Wherever he goes
the public receive him, wherever he
goes the officials and the State Minis-
ters make every arrangement for his
stay, for his food and for his con-
veniences. Therefore I do not think
that the Ministers are spending every
month hundreds of rupees from their
own pockels for their personal needs
and conveniences during their tours.
But what about the clerks, what about
the teachers, and the low-paid Gov-
ernment servants and police constables?
The Home Minister, during the course
of the debate on the Budget said
that a constable in the City of Delhi
was drawing altogether Rs. 92. “Is it
not a decent sum in the City of
Delhi?”, he asked the House. I ask
the hon, Home  Minister, “Is it a
decent sum?”

Mr. Deputy-Speaker: The hon. Mem-
ber need not repeat arguments that
have alr¢ady been advanced. His
amendment is a small one seeking to
change the figure from Rs. 2,250 to
Rs. 2,000, On what principle he reduces
it by Rs. 250 is a matter on which he
may address the House,

Shri Veemswa;ny: Now, there are
lakhs of people in Government service
who, when they retire after twenty or
twenty five years of service, do not
have even a few thousand rupees.
Take peons. They do not have even
a few hundred rupees, How can they
save anything? But the Ministers can
easily save Rs. 60,000 during their term
of office. Ther;eém’e. I suggest that they
should be satisfied with Rs. 2,000. The
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Cabinet Minister should pay Rs. 250
house rent and the Deputy Minister Rs.
150. Further, the Ministers may get
free medical treatment but for the
members of their family the Ministers
should pay from their pocket. Govern-
ment servants do not get free medical
treatment for their family members;
they have to pay for it. Since it is
said that ours is a republican and
democratic government, our attitude
must be to reduce high salaries and
increase low ones, so that the low-
paid people may live happily and con-
tribute towards the establishment of
democracy in our country. So, I appeal
to the good sense of the Ministers,
especially the Home Minister, to accept
a further reduction and also bring in
a Bill increasing the salary of Police
constables, teachers, lower division
clerks, upper division clerks and other
non-gazetted officers, If you do that,
the country will be satisfied and our
Ministers will be setting an example
not only to this country but to other
countries as well in this important
matter.

With these words, I withdraw my
amendments.

The amendments were by leave
withdrawn.

Sardar Hukam Singh (Kapurthala-
Bhatinda): I support this motion and
agree that the scales laid down are
fully justified. But it would have been
much better if the hon. Home Minister
had given us those facts which could
have revealed that the Ministers were
voluntarily suffering a reduction in
their salary. We were told on a
previougs occasion that they gave up
Rs, 500 and now we are told that there
is a further voluntary cut of Rs. 500.
But these reductions are not shown in
the figures. The statement only sa
that the salary shall be Rs. 2,250. Tak-
ing into consideration the
other comforts open to them,
the amount may be more,
but if all the facts are made public,
people would know that the Ministers
have voluntarily suffered a reduction.
At present, people cannot find out that
there is a real sacrifice being made.

As I have said. I do not grudge this
salary. The Prime Minister has given
his experience. In a costly city like
Delhi. it is difficult to maintain one-
self within this amount. Even with
Rs. 40 per day, I find it difficult. You
have to pay Rs. 300 for rent and Rs.
40 or 50 for telephono and other
charges. We have been told that the
Ministers have to maintain a certain
standard. I agree. But I would advise
that the standards should not be such
as would make the Ministers feel
sorry when they are dropped out. We
cannot have ideal Ministers every-
where, as is the case with our Prime

31 JULY 1952

of Ministers Bil] 4978

Minister. He has no responsibilities.
He has no children to educate, We
cannot expect every Minister to be so
ideal. We should allow them these-
comforts and equipment. About trans--
port, we have been told that it is the
cheapest in Delhi that the Ministers
are getting. They must pecessarily-
have a car. Our Home Minister has.
a curious way of reasoning and mak-
ing out a case, He said that even a.
cart would be expensive. I agree. If
he has to maintain two bullocks and
probably a driver as well—because he
cannot drive the cart himself—then
certainly he would need a servant to-.
look after the bullocks. All this would.
mean a large expenditure,

If I support this Bill I do not do so
on the grounds advanced by Shri R, K.
thaudhun_, He cautioned the Opposi-
tion that it may come into power and
may then feel sorry why it did not vote
for an increase. Nor do I support the-
grounds of Mr. Velayudhan who said
that he had hopes of soon coming into
power and occupying the treasury-
benches. I have no such hope and I
agree with the analysis made by the-
Finance Minister that the Opposition.
would have to remain in the wilderness-
for a long time still. Perhaps the
Congress Party thinks that it has a
future for a very long period. Because
the Finance Minister's calculation must.
be exact, I take his advice and would
tell Mr. Velayudhan that he should not
hope against hope but should remain
in the wilderness for some time if he
really wants to come into power. My
reasons, therefore, for supporting this
Bill are different from those of my
hon. friends. I and my party feel that
the salary is not much. We should not
grudge it.  Therefore, we extend our
whole hearted support,

'ﬂﬂmﬂﬁ(ﬁm):

THISE] W qEEHT
3 T T ISR
THISEY TR AT
RIS TERHAEGO: ||
I AERE, § faEw oww ¥
aW FRfE TEl S W oA w6
a9q goar § o o &1 w0 & am
§ gEIET WA A awdr g 1 ¥ F
AT TF AT FETEE wrEar & gfy
FH W FEr BH w1 v AEr
fFar, o2 oW wX f& sgER ZaT
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A TG | TG TR A AR
T X K 98 faw fam &1 a-
91T T @ @ § gwaman § fF gl
gUAT OF g A BgC et |
FM & A7 d@R F 0w 4y A
g A wE A Afe W
& gt, @ wi & e FA 7 AR
o W gk wer R F
o ¥, 4T 9w dfsefede f a@
99 F1 SOV F AW I, Tg

T T A & 9 FESTE |

# @9 T faug o< &< afaw =
g #C % =9 3o faw & grarw §
FreAT g | W awwal g £ 98 O 3
e R s § W
TaF ¥, g faar omm, 5 o -
Fgrmat fF FrEam sw § fafex?
fafeex & @ s @ Fw &,
wWEHEHF F IR IF ) @ e
fafred & drgar F I @ T,
Afagt 1 drgar 93X @ SIS FerT
E § afes 3@ F @ F R @
Savg & f7FF Tam FT SaGe S0
2 | IUEmE AEd, # ¥ oF gfee-
FI & TS AT WTE |

ug fafem am & fF admm s
Wﬂmﬁraﬂﬁ%w
4o TG Fo AT WG § W fe
AT [ mmrwaqﬁmarraiﬁ
a1 faeslt # g ofefeafaut § w@ar &
a g T gwer § A fafred
¥ fou, &1 5w 9 F@ 9=
gagEwge Wt Adf 1 ¥ F
@t F9@ gfenwr & afcadw =wgar g
M BEIMF AT AT F &
% F1 9% wT qAET:
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I FIEFREET g6 ey
o frremTAAT S o syf o
T T TS & A o F gom
I ¥ 9T I T §HG O AT
9 AR gH o ot FR §é7 W
AT BT T TE@AT A0 fF gw ag
TFR § 99 ST AAGET FT &40
F0 & for aF & o fel wwre
T g9 WA F fod agi ek &1 F
T A F AT AR AT F) 9fT-
feafrai &1 3@ gu g% fafesm am
§ fo o awe o @
Al 1 w1 g@ s @ g
AR ag it &% § St g A
frx =it g Tog 7 #a7 5 s w4t
ey =@ faug & oF o=y & Fe
& wifs & @ ag fax § o) fee
FE I & ©E foun ews a=m
oo T T - S - W
fore s &t & wwwar g 5 g aga
mm@@mnv‘r‘%ﬁaﬁ
At ¥ gfesr & ofads Zemr
|TRAT § AR & =g g fF 97 @7 ag
w@Ey WA 9w S gfmwm
¥ AET & | AR AN AW AT
gfagm &1 3@ a1 a@T 5 o= S
T T @A § UF FE A
¥ @1 faw wr € | 9 w1 991-
gL AT & AT g | 98 @1 9gT 4]
F g, 7 AT FT AT FG § ATCH
FE | TG IS A TH, WM, A7,
g 41 frd & Tog w4 @, @ S
o0 F FIM § UF R AT TG Ay
A &% & amea, gEer anfg famn
T @ G491 fou Tem w1 99 F
Q@ X TN F@ F FW A wAOT
W W | I a9 § g ha faet-
s<agfa &1 ar=g four | @ @ T
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T s afsd, w19 F o
qifat f gieat & a fagR, W @
T WA ¥ % #X T S e
F @yM § § @1 39 @7 sfawre A
a7, §4t A g g Tad e H @I 4
T AMS F @HL A B F@T g1 TH
T &S AIMZ AT AT AT, IH ¥ FUAT
FH Ao 4, offFT F@TQ @w e
F F1€ Gur 7€ 5 4 | IT F F7L AT
& 1% T £ | R TR SR
qrEAr & g SqAT Sew farg e

T T F AT AT FE FA Y A

FTHET FAN ¥ OFE GET AR 9
g | % g3 A 99 w1 % s
W9 AR UF T 7 Fifeed awA
F1 gaeT faar 1§ faaew &% fF
Fiferg wreA &1 O a@ ¥ ofew
ST FEAT oA EAT | AR gWR 7
sifeen arex &1 faws qoms & AwY
T, G I §9 AG aE
I ® AT FATL AEAT F FASTEHAT
fe Fifesg =orex 71 & 0 wMfzem
e ®Y ¥ 9g TETE

e

Fifeca &, F a7 fqag & w0
(divorce) =1 A & T@eMI,
& 9 g fe o afeer @Y @
at # s (quote) FX g =&
TR YT A wH FE fFar L
¥ wifecq oF TR W SW gEG &
fox a0 & g T 7€ f5 oo
TAH AW FT TF AT AGE qHAT gAT
amaT & S quaT § 6 e a8 arey
FT Y9 F AST AW WA wgl
@ &, & 99 & qH T@AT wTEAT
B @ T F R gan o awA S
g B gara ww woft oo Y wee
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# 78 o aR swraanm T T
AgSt § @A A€ T I A 9 R
¥ Tog F w90 @ A i, g w
F FUX & W WA O @ T
AR TG F ¥ g@ A Al w A
g o | sfed ag weam & R
IFT AT FY OF wqw H faem sEr
o e \/
Fefremgami afgar =W oW
ATTH T IE A 9 s
sl @ & fou sww dd F fog
TET w1 THI T AT M T TG
am ® faofaat gro0 @@ gw Fam
UM G & HIUT F d3T gAT A
faenfaat w1 faen T 2 gem faomm
A a8 qev sfogm @1 et & f'
Fad fage Wl AT #@
qrmEEE g9 fRr SR e
AT AT FEUE IR AT I F
e NS F T A A% FAd 4|
et & aha sfgm & a4
IS TeAT I T FT AT & 7 |
g FI FAAAST 4T ©F FT FAT A
gfm s foram i s e gt
Il #T A< T F FAT wEET, AW
a7 FW A aE @ anfgd | F
I & fqamw wem fF 98 90 W
F 918 #1 A sfogm I} aw I qar
% W fF w® R @ wat
7 St oI g wE W W@ 1 a
@ gt w1 faug § f @@ o &
qEER & B NGeT AGl fRaT v
AT & w9 T e s
# )
s A W Wi e AeE g
At IR wRY A oW w9 o
aft o o diow & Y & A ar
& w¢ v W fofm (receive)
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FT TG TR, A1 X I A 47 AW
oW T, FWits G fEE gE F gy
¥ 9g AT AT A ATER FaAr @Y
S, FiE 9T & afe R o F aga
=gT &, uTfAs wgfa & amedt § &%
IO FH R g@ T & for
TGT ST E | I F g ¥ qA O A
G T AT @ g | F Fw g E
o &, 9% fm F fou dewidde
(experjment) &3 ¥ 3T 1T faeet
Mﬁ%ﬁ@mﬁé@'ﬁﬂﬁ
giour 2 & fF & @9F dow F g4
F 9 aw fam d3m, & fow Rl
F1 §9 FgAT GAAT &, A9AT L& AT
g, T T4 ¥ 99 ®mW o fae s
g a1 am @ f5 A fm & e
foeot &7 swaT 9w F TS qr
TR HIX I HAT WEIRE &r A=
A Qo ST | §H F uE R g
1 H¥g TEI ¢ | T % ¥ AN g TN
§ fF 95 gy wam W dfsw Aww,
fo &1 Wi anfe @ agn fafres
¥ 99 AT & TE 9@ aFdr, HWifE
g o= § fr 99 &1 mal sed ad
qufas g, Agafs o ag FE 3
#F g ¥ gIH 4 A fou oF FEY
o 7 om, & & Fgar § 5 aner a5
T & 7 g famm wF g
FY g qIAT FEA FI AT | A
T & &1 ar aF g fF e
# 7g FAER THfaa gon  fF st
F qIqd weqe TR GEEw de-
T 7 uF e G § 5 o
¥ =7 # faeae A ar afear &an
sRAFTmmgIaR IR E 5
g7 qifedt § T8 S T@E AW g,
#te gafed # v it A Fwr
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T ¥ F=31 gF fF S ST g9 #1
qTEl AT ATRT & g &9, a9, a1 9=
&t w1 Wew faerd @7 9| 3
gnm | e gn Edifed #4@ & 1 -
fesw (socialism) 1 @7 & ==r
fagia & as wear 1 aa & gra fagr
WY g7 TvEn frarmar g ag @A
&t @l F aiz fear wna, @@ aw
A &1 49 § T2 fagrm @ &
¥ o stfas 7 577 gu fas ag wza
g fF s gw @ Ay 9 gfe
¥z faug 1 3§0, a1 3w 7 A
gig & fF ag W 3340 TWAT TF
WAt & fo faaa fear mar & ag aga
F0 #T A fag v @i famg
& I T AGWT T, I ALY FFEA
& F F@En oI | omg fr fEaw
1 g0 & f& gmre g & oare
F wfamr a=Er agaE a1 § AR
IR FH AFT AT AT ATF AT
T @, a9 ar 3% §, A ar I Y
AW T F T AT A ST dx
qgd qHIT g AT | I FIT FY
AWAT 4g ST 7 HAT A2 a1 &=
&9 ¥ 97 ¥ feu €maErd & &9
W1 ®I&T g1 AT | g, T AT
& fF o ag "9 I=9 AlaAT A
g T o AT AT I gU eamr
FT TFT ¢ a1 99 & €9 F1 TF ATeT
AT FT FNAT F gWH T@AT AMEd
A ag ©F @ HT AR F gfe-
FUF EW F A GG FA
& 94 &L, a7 F9a1 9T fF IT FT
FqEe w| 9¥ | d@r = mfire
i &g f& 37 @ Shi | faes e
T AW A AL FT @A o @
T §, IR FE W IE TR qA-
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T HR §Eg % gqew o fF 9w
& 7 ot g o9 AT §, A &
IR T ® v F 3w AR
SFAT FT FEATT GEAT TG |

AT FYE TG AT A H AL
T @ w0 el A oate @ g
fe ag @rEl AT @9 3 1 59 F F1E
w2z ad & fF F W9 9F o FE WS
& o= v g few g #fem &9
T 8§ agd A g g, A1 T A
W YOAT FEE § AW 8FAT § 1 T
T FT TH FIR AIT F GEHTA AT
& Y 39 &1 ggt & v F7 freEr
g | AT quet & w9 A7 A F A
FgaT | AT 3G K o grgaw ST
T & afgaw soft @ § 1 SeEs
THTHE FE q4T WHAl F gay ddE-
g1 5% =gfal #1997 92 aeaat
a9 T E Al §e wE ) e
fret & ot 2@ § 99 & 9w g
& 5 o &1 Wow 9% dar @A a1 )
FTCU 74T g T AW F, TF AT AR
fasg #1 Feamor IR & I A I
a F1 afem F ggar § sk
oA A wEn:

¥4 FrCIETET 99T fadad o
— T

S SR A AT BT BT FT F@
§ o gu § oK FHAT A Teww
AR T F) QU FF F 97 AbE
AT & A FAI AT FEC FT YW
G FFAT | HUAT AT AT oo
T AR I & & woF qer af
A T FAT A AT 9 gwar &1 AR
T Fror § P el o i o 3
T & FIC ATAT IWTT I FL G
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&Y &9 avea1g ®1 T @9 fRar an
g @ & 37 31 B T T ST
g @t 0% SRR & Al 9T 97 |
I9 ¥ ¥=T Ia@ oF fagr @1 fF
orew afoq ¥ A1 AW @@ A &
Zadl Y ¥4 @ AWl g | A |
qr faud w©F ¥ g #1 F
& &, a@ g WA g AR Tl
frAMiymar gaE [ E frara
Hfadew T &1 ¥vor dg § AW
A< 7@ gfeesio ¥ @1 A o A
e # afegdw #¢ @5, a1 &g 9fe-
T FT & fear &, 5@ F1 X § AEY
afer @ U= gEAE FOT AR
@ FO |

Mr. Deputy-Speaker: There was to
be a half hour discussion today, but in
view of the fact that tkis Bill is half-
finished. I think that that may well
stand over to next Thursday.. We will
finish this by one o'clock.

Dr. Katju: 1 have nothing to say. [
oppose those amendments.

Mr. Deputy-Speaker: The question is:

(i) In page 1, dues 7 awd 0 dud MWD
thousand two hundred and fifty
rupees”  substitute “one thousand
rupees.”

(ii) In page 1, lines 8 and 9. for
“ane thousand seven hundred and
fifty rupees” substitute “geven hundred
and fifty rupees.”

The motions were negatived.

Mr. Deputy-Speaker: The gueslion

“Thal clause 3 stand part of the
BilL"
The mation was adopted.

Clause 3 was added to the BilL

=Y
win i@}

Clause s —i{nesiiuine L e

Shri T. K. Chaudhuri (Berhampore):
1 beg to move:

(i) In page 1, lines 10 and 11. for
“without payment of rent” substitute
“on payment of stipulated rent.”

(ii) In page 1, line 13. after “no
charge” insert. “other than the stipulat-
ed rates”.

-
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Shri K. (Diamond
Harbour): My amendment is the same
as the other. I want to say something
on til.ns I am not moving my amend-
ment.

Pandit Thakur Das Bhargava: With
your permission, Sir, I shall just say
a word: I am not moving my amend-
ment. I do not like the word ‘fully’
in the clause. If you remember. Sir,
in 1946 when there was a mixed Minis-
trv of Muslim League and Congress,
in the case of the late Mr. Liaquat Ali
Khan, a dispute arose as to what is a
furnished house and how much could
-be spent on furnishing the house. He
wanted to spend a very large sum
on the house which he got. Now. the
wnrding in the clause is ‘fully furnish-
ed residence’. The term ‘fully’ stinks
in the nostrils. What is a fully furnish-
ed house? A house may be furnished:
it may not be fully furnished if there
iz mo air conditioning in the latrines.
I do not want the word ‘fully’ here, It
mav lead to misinterpreta.ion. Only
if the hon. Minister is prepared to ac-
cept my amendment. I move it; other-
wise not.

Mr. Deputy-Speaker: That will be
econsidered.
Shri Ieshavriengar (Bangalore

Ner'bY: T wrie ar'v avompting to im-
prove the languzge. I leave it to the
hon. Minister to appreciate the effect
of the language. [ do not propose to
move the amendment.

Mr. Deputy-Speaker: Mr. Vallatharag
is not in his =eat. Mr, K. K. Basu is
nnt mowving 1 think. Pandit Thakur
]gas Bhargava is also not moving I
think.

So the amendments moved are Nos.
9 and 10.

Does he want to speak?
Shri T. K. Chaudhuri: No.

Shii B. K, Gasa: A good deal of dis-
cussion has taken place on the enact-
ment before the House. I wanted to
move an amendment to this particular
clause. In view of the fact that the
amendment moved by my hon. friend
fully covers t:at point. with your per-
mission, I shall speak on it.

I quite appreciate that in places like
Delhi Gnvernment should provide ac-
commodation for Ministers, etc. But,
I feel that there should be a stipula-
tion of rent. because, in our country
there is a feeling that Ministers are
developing into a special class. They
are living in hnuses which, as has also
been admitted by the Prime Minister,
cannot be called either utility or good
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houses—good in the sense, with a huge
compound and as was said by Mr.
Gadgil, with 28 rooms. I do not know
whether the same accommodation is
available in all the houses. I feel that
the Ministers should have such ac-
commodation where they can work. It
does not necessarily mean that they
should have palatial buildings. I think
the idea of living in a palatial building
has a tendency to corrupt the habits of
the person concerned. The Home Mi-
nister was living in our place in a
house with 40 or 42 rooms. Of course,
he was an eminent lawyer and he can
well afford to have a house similar to
that or nearly similar to that. There
may be persons who come from the
ordinary rung of life. If they get into
the habit of living in such big houses,
they develop a tendency and an atti-
tude of mind that does not conduce to
good publie zervice. They have come
here to serve the people.

That is why I say some sort of rent
mav be fixed and that can be paid by
Government, and this system of houses
without limitation of the accommoda-
tior:" of size given to the Ministers has
A bad effect ~n the general tendencies
and attitude of people. And the com-
mon people feel that they are develop-
ing into, as vou call it, the Nababs
and Maharajas of the country in the
new set up. That is why I suggest
and I hope at least they will build
these houses into really habitable and
2conomic units instead of such big
palaces with big compounds. With
these words 1 suggest some sort of rent
shoutld be fixed and paid by Govern-
ment,

Dr. Eatju: 1 am unable to accept it,
and I should like to mention one fact.
The rent that is suggesied at the
stipulated rates—I think it is ten per
cent. of the salary generally. probably
for furnished houses, it will be an-
other 21 ner cent, in all 12} per cent—
comes to Rs. 283. I was just calculat-
ing the income-tax and super-tax that
is paid upon it by the unfortunate
Minister—t.e,, seven annas in the
rupee plus a surcharge of another one-
tenth, and that would be roughly T3
annas per rupee. So, let us be gquite
clear about it and not create a sort
of conception that Ministers are living
E:l free houses and paying nothing for

em,

And secondly. so far as big houses
and palatial houses are concerned, I
understand all these
things. It all depends on the man’s
temperament. Let the Government give
small houses and the Ministers will
shift into them. It is all at the choice
of Government. Personally I do not
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want, and none of my colleagues want,
a house of a particular description, a
particular area, with a number of
rooms. So far as the house in which
1 am living is coneerned, it contains
four or five bed rooms, one office room
and one sitting room,

Pandit A. R. Shastri (Azamgarh Distt,
—East cum Ballia Distt—West):
About the word “Fully furnished"?

SET BT\ 7 7 ST FaT GEAr wiAwe’
IR AR T ?
Dr. Katju: So far as Pandit Thakur

Das Bhargava's amendment is concern-
el I accept it.

Amendment made:
In page 1. line 11. omit “fully”.
—[Pandit Thakur Das Bhargava].

Mr. Deputy-Speaker: Now. we come
to amendments by Mr. Tridib Kumar
Chaudhuri.

The question is:

In page 1, lines 10 and 11, for “with-
oul payment of rent"” substitute “on
payment of stipulated rent”,

The motion was negatived.

Mr. Deputy-Speaker:

) The guestion
is.

. In page 1. line 13, after “no charge”
Insert “nther than the stipulated
rates.”

The motion was negatived,
. Mr. Deputy-Speaker: The question
is:
“That Clause 4 as
stand part of the Bill".

The motion was adopted,

Clause 4 as amended was added to
the Bill

Mr. De;mty-sneaker: Now, we will
take up Clause 5. Babu Ram Narayan
Singh.

Clause 5.— (Sumptuary allowance)

T AT @y (garh oamr
afew) : e wEEw, @@ arE

e = & | ™t # w & froae
foo 7t ¥ oW &Y 91w | W O AT
faam Y &Y 797 & 1 o9 fadgw &=
afw " f A A @ # mafy
g wrfed a1 for wwg T® wR

frmfMm NI RTw
172 PSD.

amended
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q9G T AW a1 TH OET oAl AT
7 fr o & @1 @ 1, uF A
U ATEF B TET AT | IT T A WA
AT g 39 & fou & 9w Y qurd
T AFATE

IqTAY  WEEA . AT HETT ATEE
B

NI TMARTEW fag: ITAA A2
TM, W W I F AT FT AW 3
W A7 A1 T fFr & s sy
BRIl

Pandit Thakor Das Bhargava: The
hon, Meomber is speaking about the
world being a natak and all that. Is

i* all relevant to the clause under
discussion now?

Mr. Deputy-Speaker: He is coming
from the world to the clause.

oA fog: T ag am
g & G F | W 98 T awey
fF s F1E a1 w2 J0E F A I Y
S &7 At 2 A sFTEm
W S A IH § & AT W
fedt & A TEw I At IO 3§

S AT A w3 A af I

g I | wfed @ o dw-
fores 7@ 2y Wi 6 T qT A
AT # T 9T T

T qg & I "ereg, fF =
SULIECIIE I E GO A L
aY woa | foT & wg & g fF ag @
TgT am FT W F | aAm e oam
FT 7 g9 I AT AWAT A€, T OIT H
oAt Fwfty @ T @ ? At am
FT a1 9 AE £ | adt g fer
TT IS A 7 AR AT THH e
FT AT @7 7 PR AW T 99 Ee-
AW, 3 ™ 39 Ny # O Ao

¥ arfesde aER #1 AR ane
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[am <= fag)
& fs #1¢ gam fom #2 AT 9 w1
&9 T QI 97 H1E ST F9T FT @A
g1 | T T St gE A € 1

TR o qHo IMWW  (IHTET
Ti):arrﬁa Hro ﬁqo ﬁn{aﬂﬁ
T g

T TR fag - 59 AW AT
AR FT BT § 1 A gSA W A
WA Y e ) Ay W oA .

JqrOW WERA: A OET-
99 ( Sumptuary allowance)

¥ A ¥ wfer )

aw wwArmw fag: A 7 w7
@ §, S wgew, f§ ¥ an
fas & wF @ graar  gafem
#gw W1 faw € 9% @5 g s G-
ey Gwraa frea § ag w4 faear & 7

% ATAATT BAER: 99 &1 fEe
¥ foq faemm & 1

R g fag: ¥ OF Al
F w1 f5 gw *1 faew & foq fama
g & & R%—39 § T T FT T4H
g1 @ uPEl & sEed deww
§ @ a5 uF R o feemn @ faem
gt 1z s fae ot § @ fea &t
faem & ? waz yad fea faxi 1
faem & 1T M I F F7F qoar
g 3 1 For faend i 1 Ay semw
AEEY WY TEA FT AT U € (6 ag
a@ & @ & A 1 A Jw AR
aFan | 3fFT ¥ a8 77 @1 a1 fF 9
aEw 1 efsd 1 W A faw §
e %1 Fed | A & g faw-
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fd | 7% 79, 9% 7g© W aAw@ W
T T A wE T G gE AT
& e 1 an 241 § afew fm qaw
FATR 3 & EIETHT H91 5AT & 99 qHG
ST AT TG FIH FLA & AT T AT
T G 71 1 @9 9w § @ 99 & fau
AT AT F|AT IO | FAR AAT FW

o

T g ?
I FEY : {9 |

T TwArEw fag: g a@r 9w}
Tl fooag & & ¥a% § | W AY
W F faw € @ 99 #1 Afow I
g ? SwmT | ST §F fou SuTeny wE)-
@, 7§ ¥ A g fE ogwt qm A
Fa 20 9f7 T Ivr ¥ E o A
T TR o A& e

IWIF AR A1 @ § TF
21 % @1 AT |

oA vwAroay fag: afs @ aw
21 @1 9 a1 JqA AT A9 & | I TG
g f& garer WAt AeEw dWT &0 O S
qT F TN AR W A FEd
& | T FAREA & A1 Ao g ) Ay
W&l W AT 3 W9 #1138 A
WTT FE AT EET TG

T F HTT A F 0F 99 A T2
3, I FERT | qE AT E )
7 o e & W A dE A fou
o F W W F oF F fou s
grovwr g &% g awar g %
I qator gAY w1fgd 1 3fe 3w
FT FTH F37 H g8 2 FL qg ar ani
G AT & | IR TT FEA AT
7 g, w0 fafreex @i | a8 #&9
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F a1 97 &) g9 g Aifgd | wgr
arat & fF o0 ¥ 59 F 4% F7 I95977
T AF_E

TF T EATR WIE SR W AT
wq fF g7 Yoo F AW FW@ F al
TR B 91 fF Wo o & F FTH T ?
a’lﬁﬁaﬂmmm fF voo &
#§ 5o, T & foq Ao WA
FATT AT | TF TE T, W TE A,
TW W € qE, G AW [E T ]
=1 g g fF Yoo WEATY Faw &
Y T | WY TW TR e T
Faw &1 ma, gafea waw off & mam
I & IO qE A wEHd owrEE
g mEar Y w1 W& feu
ar & g f5 amw S § s o
g, T & 3T T, A | owE
2, T famErd @ o9 asawerd
guTed 7 W | afae & ¥ fou
T # St faear , o9 Y S aTH-
& §, THY & A9 T A Ay sty
Y g FE § @ 39 AT ¥, o
I AT IT A g FfE ) oSw
F fou &m swrd seEE 2,
7z ot faego s %1 T § 1 7 feet
g & a g e )

§ amar § 5 ot et & g2
¥ = A § W aw & g9 7 e
A BT g R 1 S ¥ g F B gU
T ¥ F frawe e g, smdAr @
g & o1 #1f s 70 st &@w ¢
9% T FAEC 9T FW FA a1 4@
I AT FT WH T F, 7A@ WE
ST T & FH FO0 AO0Mgq | F FFW
fF T A 7g W9 A9 3 ¥ A
a1 91 7z 9T & WA ww A fae
& I NG | AT H A1 @EAT
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=fgd fF TH GEr ST g S A1
TR 9T, gAT AT FT WIEAT T
FEF & 214 & arC I AT AT 99 TE
¥ WA T@R FEE AT F I
9 T9 dr & & 1 fe I fet
o feom W froe @ oF Gar &
¥, @rer areY ford &Y 9% I, @
1 a1 fgama feame & 7

at ag ar e off grom & o TE
geT w1fgd | wafed & 919 & wwa
F@r § 5 o qoaeAr #1 awd
@ FT qe { A 9 74 fF S
W 9 T @A A& |

Dr. Katju: I do not agree with this
amendment.
Mr. Depuiy-Speaker: The question
is’
“That Clause 5 stand part of
the Bill"™

The motion was adopted.
Clause 5 was added to the Bill.

Clause 6.— (Travelling and daily
allowances)

Pandit Thakur Das Bhargava: Re-
garding my amendment “after ‘al-
lowances' insert ‘for himself’”, I
understand that even today the rule is
that the Minister gets the allowance,
but the family does not get it. I only
wanted the amendment for the pur-
pose of clarification.,...

Mr. Deputy-Speaker: When he comes
to take charge only...

Pandit Thakur Das Bhargava: My
amendment is not for that. My
amendment is to insert “for himself”
in line 34 under (b) after “travelling
and daily allowance”. This is clear.
There is no doubt this is the rule today.
Only for the purpose of clarification I
tabled the amendment. I tabled the
amendment because in (a) we have
got “for himself and the memieers of
his family” etc. But in (b) we have
got “undertaken by him”.

1 pM.

Mr. Deputy-Speaker: In (b) “by
him" is there whereas family is speci-
fically mentioned in the earlier por-
tion. When only “by him" is mention-
ed here it means the family is not in-
cluded.
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Shri Syamnandan Sahaya: If the
hon. Minister goes out on a long tour

for a month, is he not entitled to take
his wife with him?

Mr. Deputy-Speaker: No. It is not
in the scheme of the present Ministers.
New Ministers may do that,

The question is:

“That clause 6 stand part of the
Bill.”

The motion was adopted.
Clause 6 was added to the Bill.
Clause 7.— (Medical treatment etc.)
Pandit Thakur Das Bhargava: I have

an amendment to clause 7. It runs
thus:
In page 2. line 6, after “‘medical

treatment” add * available in India”.
Dr. Eatju: I do not accept that.

Pandit Thakar Das Bhargava: So far
as India is concerned, they are entitled
to have the best treatment available
in the country, but if any Minister is
sent to America or somewhere else for
treatment the difficulty will be that
the people will not appreciate it and
the House will not agree to this
amenity.

Shri Syamnandan Sahaya: The
Home Minister should accepot this very
simple amendment, Sir.

Dr. Katju: I am not willing.

Pandit Thakur Das Bhargava: I
have laid it before the House. but if
the hon. Minister is not willing to ac-
cept it I am not moving it, Sir.

Shri K. K. Basu: I too have an
amendment which runs thus:

In page 2, line 5, after “family"
insert “which includes wife. dependent
parents and the children”.

I want to qualify the word “family”
because in our country the joint family
system is prevalent (n many places.
We may have a family as large as that
of the Dhritarastra of Mahabharat.
We have experienced in Bengal when
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Mr. Fazlul Haque was the head of the
Government how many people used to
occupy the best rooms in the Tropical

‘School. That is why 1 want to qualify

this word family, -

Dr. Katju: This is really hypersensi-
tiveness. Supposing my daughter-in-law
looks after me then she will not be
treated! I oppose the amendment.

Mr. Deputy-Speaker: He only wants
to add to the categories.

Dr. Katju: No, he wants to ]Imit the
family. He says:

After “family” insert “which includes
wife. dependent parents and the
children”.

Mr. Deputy-Speaker: Evidently the
amendment does not carry out the in-
tention of the hon. Member. He wants
to restrict the scope of the term
'[;tamily". but his amendment does not

0 S0.

Shri K. K. Basu: Then I will not
move it,

. Mr. Deputy-Speaker: The question
150

“That clause 7 stand part of
the Bill." -

The motion was adopted.
Clause 7 was added to the Bill
Clauses 8 to 13 were added to the Bill.

Clause 1 was added to the Bill. *

Theo Title and the Enacting Formula
were added to the Bill,

Dr. Katju: 1 beg to move:

“That the Bill, as amended, be
passed.”

. Mr, Deputy-Speaker: The question
183

“That the Bill, as amended, be
passed.”

° The motion was adopted.
The House then adjourned till a

Quarter Past Eight of the Clock on
Friday, the 1st August 1952,



